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LOK SABHA

Tuesday, Match  5, 1974/Phaiguna  14, 
1895 (Saka)

Ilw Lok Sabha met  at  Eleven of the 
Clock.

[Mr. Speaker in the ChairJ

ORAL ANSWiiRS TO QUESTIONS

l URriiLR Curbs on Consumption oi 

PentoLLUM Products

*182. SHRI  SHRI KISH MM  MODI : 
Will the Minister of PFTROLEIJM AND 
CHI'MIC ALS be pleased to state .

<a) whether Government are introducing 
more euibs on consumption of petroleum 
products;

(b) if w>, the broad outlines thereof; and

<U when  they are hkel> to be  gi\en 
effect to?

IHli  MINISTER OF  I’ETROl.b'l.M 
AND  CHEMICALS  (SHRI  D, K. 
BOROOAH) : (a) to (c).  In view of a 
steep increase  in prices and the ciitica! 
availability of erode oil and relined petro-
leum products in the uorld market, the 
need to curb the consumption of petroleum 
products is imperative.  Various measure 
for reducing consumption smd the growth 
rate of petroleum  products* demand arc 
being evolved  and simultaneously given 
effect  as soon as practicable.  These are 
broadly divided as under •

(i) Measures to substitute the ttsc of 
petroleum products by other sour-
ces of energy lilte  coal, coke, 
electricity etc.

<H) Measures to economise the use of 
petroleum  products for personal 
consumption.

<iii) Measures to achieve  efficiency 
find economy in the use of oil 
as fuel.

<ftv) Measures to achieve economy and 
efficiency in the operation of «n- 
Jfa* nut oa o&

«TT MINNR* intt : *P3ft *T̂PF*T «T

«rt fam t. ̂  m

ft nft ft Wk *nreqr ft  H

ftT ̂rrr %?r % fa

ttftt I fa Trnm vx ft «rm t «f$t

f3RT!fV wft ftrft I *PT

T̂rr £ fa ?r*r wr ̂

sfrm *rr arm  w  arrr sfW & 

3̂Rfsr ̂T% Utft % ms 

'<um  ̂wr I wrr

T̂TTT f.  -$m
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qwjflw ITFFT 5PT  f̂PWt 3TWT

wqft*fr**r wrc ^̂ irsrr̂ irf 
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ftm | i

r̂prfrf ’srr̂fr g fa «*$w iit* t?r 

ir  ̂   ̂ faro sraft ̂ rr in irk 

jRft n^r % gmr* % tf<*n*reareq 

r̂ 3 fWHV qfr*fr §f $ i

wwr : $s% 3* *t
...  AmA a«£L £mw a m mm̂ L. . *v - . - l̂V
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*t to »  viwtoTfâ rfiir 

irc^t i f*r % fcnr $ fa  t

2te5T f!WWR  23. 5  <n$5

qafr jf t « %fa*r  tnpMnpr m$

SHRI JAGANNATH RAO : The steps 
proposed by the bon. Minister for reduc-
tion of petroleum products are commendable. 
But to develop a coal mine mechanically 
takes about 5*7 years. Does ho hope that 
during the Fifth Plan there will be a reduc-
tion in the consumption of petroleum pro* 
ducts* and switch over to coal?

SHRI D. K. BOROOAH: We have had 
discussions with the Ministry of Steel and 
Mines. They seem to be hopeful of produc. 
ing more than what they have targeted for. 
F.ven w>, this i san effort which must be 
continued. It is difficult to say that because 
so far as oil consumption is concerned, we 
have to take a long-term view. You can* 
not say that it will be done m five years. 
But, certainly, if it is done according to the 
Plan, there will be a considerable reduction 
in the consumption of petroleum products. 
As 1 have said earlier, these are matters 
which need deep consideration and detailed 
study, f will not hazard any guess at this 
point of time.

Pro! MADHU DANDAVATF.:  The
hon. Minister in his reply has said, while 
stressing various measures, that one of the 
measures is to substitute the use of petro-
leum products by other sources of energy, 
like, coal, coke, dectridty, etc. It seems 
that the remedy is worse than the disease 
because you are taking it for granted that 
there is no crisis in the supply of coal, 
coke, electricity, etc. There also, the situa-
tion is bad enough.

I would like to know  from the hon. 
Minister whether the O.N.G.C. has already 
announced its five-year programme for the 
production of crude oil and it is estimated 
that in 6ve years, the production of crude 
oil will increase by 4 million tonnes and, 
if so, if this process is going to take place 
in a phased way and if that is accelerated, 
will it not actually relieve the pressure on 
the situation and will it not be a better alter-
native. to go with that  programme in a 
phased manner, rather than j-tily on coal, 
coke and electricity?

SHRI D. 1C. BOROOAH : Our pfMMt 
consumption Is 22 million tasaes. Out of 
22 million tonne*, we nrodpco 7 million
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tonnes and we have to Unport the test. Cer-
tainty, if we can produce 4 million tonnes 
and keep tbe consumption at the level at 
which it is today, alter five years, it will 
certainly give relief. But that is not an 
adequate relief. Even if we produce more, 
there will be a substantial quantity of crude 
oil which we will have to import unless we 
reduce its use in this country. There iv a 
difference between the import of erode oil 
and the production of other sources of 
energy in the country. For tbe import of 
crude oil, we need foreign exchange. Today, 
there is inadequacy of foreign exchange 
availability. So far as the generation of 
other sources of energy in tbe country is 
concerned, the need for foreign exchange 
will be very limited. It will be our own 
effort, efficiency and integrated endeavout 
which will he needed.

Po w e r  Sh o r t a g e  i n  P u n j a b

*181. SHRI PRABODH CHANDRA. 
Will the Minister of IRRIGATION AND 
POWER be pleased to state :

(b) whether 50 per cent of the total 
electricity available to Punjab State is con- 
'>umed by Nan gal Fertilizer Factory and 
Ihttt h«ts resulted in potter famine in the 
State : <tnd

(b) if mi, the remedial measures proposed 
for remount* power famine In the State?

THE MINISTFR OF IRRIGATION 
AND POWER (SHRI k, C. PANT) :
(a) and (b). The NangaJ Fertilizer Fac-
tory receives its power supply directly from 
Hhakra and not out of the share of the 
Punjab State. As such, the power shortage 
in Punjab is not the result of targe power 
consumption by the Nangal Fertilizer Fac-
tory but has resulted from the rapid growth 
in the demand for power in Punjab in excess 
of the growth of the generating capacity. 
In view of the power shortage in the region, 
the power supply to the Nangal Fertilizer 
Factory has already been pegged at there 
million units a day against its requirement 
of about 4 million units.

In order to meet the power shortage, the 
commissioning of additional generating 
.opacity in the Northern Region is being 
expedited. The power systmes in the Nor-
thern Region arc also being operated in » 
loordinated manner so as to maximise the

power generation and reduce the power 
shortage by inter-State transfers, wherever 
possible.

SHRI PRABODH CHANDRA: If the 
hon. Minister were to see the question and 
the reply, I  did nowhere say that tbe Nan-
gal Fertiliser Factory is talcing a part of the 
fehare of Punjab electricity. My question 
was:

“whether 50 per cent of tbe total electri-
city available to Punjab---- ”

I did never mention, whether it is a fact 
that half the share of electricity that is 
available in Punjab is being taken by the 
Nangal Fertiliser Factory, I did never say 
that the share of Punjab is being taken 
away by the Nangal Fertiliser Factory. AH 
I wanted to know was, whether it is a fact 
that 50 per cent of the electricity that w 
available in Punjab is being consumed by 
the Nangal Fertiliser Factory. Would be 
like to correct his reply or may I ask sup- 
plementaries ?

SHRI K. C. PAN T: There »  no need 
to correct my reply. He read out part (a). 
He should also read out part (b) »hich
j»ayt»:

“if so, tbe remedial measures proposed for 
removing power famine in the State.”
The implication of (a) and <b) taken 
together is, because 50 per cent is being 
supplied to the Nangal Fertiliser Factory, the 
situation has arisen. So, my repl> U clear.

SHRI PRABODH CHANDRA : t do not 
want to contest what the hon. Minister has 
said. If it is put to somebody who knows 
English better, he will s.a> that my point of 
view is right.

Now, I put my first supplementary. Is it 
a fact that when the Nangal Fertiliser Fac-
tory was allowed bulk of the supply of 
clectridty, the need of Punjab was modi less 
than the electricity that was being produ-
ced by Punjab? There was an understanding 
that when the requirements of Punjab for 
electricity are increased in doe course, the 
supply to the Nangal Fertiliser Factory will 
be cut as well as the rates will be increased 
because we were supplying electricity to  the 
Nangal Fertiliser Factory at lest than the 
cost of production. Has the Government 
under consideration any proposal to reduce
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0» supply Of electricity to Ike Nangal 
Fertiliser Factory as well as increase the 
rate* that are being paid to the Punjab 
Government?

SHRI K. C. PANT : It is a fact that, when 
the Bhakra system was first commissioned, 
at that stage the offtake erf power in Punjab 
was much less. The Nangal Fertiliser fac-
tory was using a system of production of 
fertiliser which required a great deal ol 
power and also heavy water. At that stage, 
in order to consume the power for the bene-
fit of tbe country, this system was used. 
Now in the expansion of this very plant, the 
same system is not going to be used, that 
is, electrolytic process will not be used for 
pioduction of fertiliser; coal o» oil-based 
fertiliser will be produced there. To that 
extent my hon. friend b> correct Brn I am 
not aware of any understanding that, as the 
demand for power goes up in the rest ot 
Punjab, this power which n  going to Nan- 
gal can be diverted. The simple reason is 
that the fertilisers produced in Nangal are 
required by the kisans today all over the 
country, including Punjab. In the last three 
years the practice has been to try cut down 
the supply of powei to Nangal, particularly 
during the winter months. But this year I 
am told that one of the difficulties is that 
fertilise is are not easily availiable even «b- 
road and we have to step up the production 
of fertilisers to the maximum. Still in view 
of Punjab's difficulty, I ant trying to arrange 
for a discussion between the Ministry of 
petroleum and Chemicals, the Ministry of 
Agncuituic and the Ministry of Irrigation 
and power to see to what extent we can help 
Punjab in the present situation.

SHRI PRABODH CH \NDRA: The 
hon. Ministei in his reply has said :

“In ordei to meet the power shortage, 
the commissioning of additional generating 
capacity in the Northern Region is being 
expedited. The power system in the Nor 
them Region are aiso being operated in a 
coordinated manner..

May I know if it is a fact that the Them 
Dam was cleared by the Planning Commis-
sion as well as the Finance Ministry about 
three years back and times without number 
assurances were given to the Punjab Govern-
ment that the moment the Bcase Dam was

completed, labour would be diverted to the 
Thien Dam and that project would immedia-
tely start, But despite tbe fact that H has 
been cleared at all stages, it has not strated 
as yet. May I know when the Them dam 
which is the only rope of Punjab is going 
to be strated and if there are any difficul-
ties. what are those difficulties?

SHRI K. C. PANT : The Thein Dam bas 
not been cleared yet. The difficulty is the 
failure of the States to come to an agree-
ment on the sharing of waters and also 
sharing ot power. But the talks that I have 
had so far with the Punjab and Haryana 
Chief Ministers make me feel that both are 
trwng to understand each other's point of 
view now and are realising that, unlev; they 
come to some kind of an agreement soon, 
an opportunity to generate more power 
which is required in the northern region 
would be wasted. This realisation is there 
and this leads me to hope that with fur-
ther efToits we will be able U> arrive at a 
solution soon But so far they have not 
been able to come to an agreement. The 
Planning Minister also held talk** with 
them. 1 have again mentioned to the Pun-
jab Chief Minister and I hope he will be 
coming here soon for further talks.

MR. SPhAKBR: There was nothing 
much complicated. It was created by your 
predecessor.

: m m  Ht, m  < 1 ^  
f r  SfT W 3 T  fr. 

tfr ^  q?T f  I
ftw inrw

fc, wrfr *rr qr»ft f*r*r m  fc, 
**? i  m m  4  

m*r*rriPfrg!

WWW : qaiw  %ft*

: m m

ft t , flw fr
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* W«#, qfro ̂  *a? £ irt7 *nr- 

*1% « # ’ f¥rWr $
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sforrr, * § i 370 iNrere

fcwt «*m «rqgft#$*r*nft*Fr 

*t t$ { 1 **fr  ?m ’laW 1 t*

afar # t«F w  ̂TT qffr 5TO  WTT 

£ ?ft 3*# fNrrr ?r* Vtftfff *r  $ 

fa nfw % irfu«P *r£T*r<rr qpro srfto 

r̂fa iffc ftrzm $ «ft I, qw *

(f, ̂ PP" 5T̂T ̂  $ftr ■’TSTRTH 

 ̂wft# 3?ikt *pr̂ £ ?rfr 1

SHRI PARfPOORNANAND PA1NULI 
Mi. Speaker. Sir

•nmn'nttar: 4 % vm * 

nrrav «nff fasr wfftr 7®%

<fto * $ wftx  ** *r£r *ft 

eft* ft «r, $fr itm A wW *r w* 

 ̂jp*t iot  $1 *m 

*r«nr % fta* vNt *1*

Xtfm  PARIPOORNANAND  PAJ- 
UU;  The Moil Minister bat stated that 

to» the Nanaal pioject « »ii(ipU«S

from Btmkra. As he knows that the gene-
rating capacity of the Bhakra project b 
decreasing due to siltage, may 1 know from 
the hon. Minister whether ftiltation fa re-
ducing the life of most of the hydel pro-
jects in the country including Bhakra and 
if <*>. what remedial measures were taken 
to aricst Milage by way of afforestation in 
the catchment areas, particularly, in Bhakra 
and such other hydel projects.

MR SPFAKF.R : The question is sup-
ply of power to the Nangal fertiliser pro-
ject  Whece does the question of tillage 
conic m fertiliser ?

SHRI K. C PANT: The connection »s 
lengthening to reach the main question.

As fai as I am aware, the production 
ot jxnser by Bhakra has been higher this 
>ear than last >ear and production maml> 
depends upon the amount of rainfall m 
the catchment area. The problem of siltage 
has not reached the point where it affects 
the actual generation of power. Neverthe-
less, the point is a very important one from 
the long term point of view and efforts to 
have proper soil conservation in the catch 
went areas is an important factor in deter- 
mining the long-term life of the daim.

«ft 3f*W faf •* WT  *rafr 

f¥̂ «rwfT 

faster ?&■*?& I’

«ft fW*  : fiPRV

iwfK |  5̂t ?ri t̂ t ir t

Si rrtv. lp oj a Drug Unit in Kerala 

UNDER I.D.P.L.

IH4. SHRI N. tSRBBKANTAN NAIR: 
SHRI VARKEY GEORGF :

Wtli the Minwter of PETROLEUM AND 
CHEMICALS be pleased to state :

(a)  whether Government havo since fioa- 
UmmI the kwation of the two thugs Units 
of the Indian Drugs and Pharmaceuticals 
Ltd; and

<b) whether the claims of Kerala hate 
been xuratidered and one of the Units has 
been allotted to Kerala.
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THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH) ; (a) No. Sir.

(b) The location of new drug projects 
will be considered after talcing into account 
the techwxconomic aspects of various 
possible locations.

SHRI N- SRESKANTAN NAIR: Is
the hon. Minister aware of the fact that as 
early as July, 1973, long after the consi-
deration of the project came up before the 
Government, our Chief Minister wrote a 
letter to the Prune Minister pointing out 
the backwardness of the State and the 
special claims of Kerala to have one of 
the unite to be located there. If so, why 
the Government of India should take such 
a long time, as much as 9 months to make 
a decision in this matter which is long 
pending *>

SHRI D. K. BOROOAH : It is a iact
that we received a letter written by the 
Chief Minister of Kerato. He had written 
a  letter to the Prime Minister and the 
Prime Minister forwarded it to us. It was 
mentioned to us also. But then, Sir, simi-
lar letters were received from all Chief 
Minister* and all on the ground of back-
wardness. None the less there are certain 
new formulations under IDPL and public 
sector medical drug units and one or two 
will have to be located in different parts of 
the country. This is being looked into. 
We have accepted one plant nyadnamide 
plant to be located in Bihar and others are 
under consideration. But certainly, Sir, the 
case of Kerala will be considered along 
with the case of other States and on the 
same grounds.

SHRI N. SREEKANTAN N A IR : In
view of the fact that Kerala does not have 
any political troubles whereas Bihar and 
other States have got political troubles, in 
view of the fact that Kerala is a backward 
State, will the Government consider grant* 
ing Kerala a second drug factory? We 
have not been given a phyto-chemical plant 
in the Fifth Five-year Plan. Will the Gov-
ernment consider die setting up of these 
units in Kerala before political troubles 
erupt there?

SHRI D. K. BOROOAH: So far as this 
unit is concerned, it is baaed on alcohol

and it is the availability of alcohol In North 
Bihar, Motihari district that has encouraged 
us to take a decision to set it tip there. It 
is not because of any political troubles etc. 
m Bihar, I am not aware of any. Now, 
so far as the second point is concerned, he 
mentioned about the Phyto-Chemical Pio- 
ject It was decided to be located in Kerala 
but it was found that that project itself wav 
not viable. So, therefore, it was abandon-
ed. It was based on perhaps chemicals 
produced from plant products and it was 
not found to be viable and it waa therefore 
abandoned. There is no question of taking 
it away from Kerala and locating it in an-
other State.

SHRI VARKEY GEORGE; Sir, it *s 
said here that location will be consideicd 
aftei taking into account the techno-econo-
mic survey. In view of the fact that .k  
coidnig to the techno-economic sur\e\ 
made by the Govt, of Kerala it is found 
that Kerala is the most ideal place to locate 
the drug unit, will the Government <>i 
India kindly consider the claims of Kerala 
and locate this unit there?

SHRI D. K. BOROOAH : I presume the 
enquiry by Kerala Government is confined
lo Kerala only. So it is difficult to *a\ 
this it the most suitable location in India, 
because, the Kerala enquiry does not co%ci 
the whole of India. Nonetheless, an I 
said, we would certainlv take into account 
the case of Kerala and certainly we will 
look into the recommendations very caiv- 
fully of the techno-economic survey sub-
mitted by the Kerala Government

SHRI VARKEY GEORGE : May I ask 
a second supplementary question?

MR. SPEAKER : I am sorry he cannot. 
Only the first Member who puts the ques-
tion has two chances and the second Mem* 
ber has only one. The moment I relax, 
there will be no end to it in the fctwe, 
and hon. Members will start asking I f  you 
could allow him. why not allow me also V 
That is the problem. Otherwise, I  very 
much feel tempted to allow him. I shall 
allow another gentleman from ’Kerala.

SHRI R. BALAKRISHNA P30ULAI: I
want to get a straight answer from the hon. 
Minister to my question. Government ate 
now having a plan to sanction two drug 
units In India. Considering the fact that in
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ail (be Four Plat*, we have been neglected 
to regard to tbe location of major indus-
tries  except the shipbuilding yard,  will 
Ciovenuneat sanction one drug unit to 
Kerala as a special ca*e?

SHRI D. K. BOROOAH; That will have 
to be looked into, as I said, sympathetical-
ly but along with other States.
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Messrs. Pfizers, and these two units ate 
capable of manufacturing these Items?

SHRI D. K. BOROOAH : This has no 
relation to that.  We are now discussing 
the question of location of additional units 
of IDPL.  So* it has nothing to do with 
giving licence to private companies.

SHRIMATI M. GODFREY : In view of 
the (act that Kerala  has such abundant 
foiest wealth as herbs which csn be used 
for drugs and also gums and other things, 
would the hon. Minister consider putting 
up another drug project in Kerala?

SHR!  D. K. BOROOAH : So far  as 
Kerala is concerned, a* ! have said earlier, 
it has a lot of reasons why this should be 
located in Kerala.  But we have also to 
take into account the reasons why it should 
be located in other parrs of India.

SHRI VASVNT SATHE : 1 *aat to ask 
about Aviam.

MR. SPF.AJKJER : The basic information 
has already come.  No* this is spreading 
to all the States. Next question.

WoRKFRS, FNCAOEO IN  CONSTRUCTION OF

Iduckx Project

-185. SHRIMATI BHARCiAVTf THAN* 
KAPPAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state

fa> the total number of workers engag-
ed at present in the construction of the 
IdikVi Project in the State of Kerala;

(b) ho* many of them are stilled win-
kers;

(c) whether these workers vtll wxhi K* 
retrenched; and

(d) if so, the steps, if any. being taken 
to absorb them in other  projects tmdet 
construction ?

THE  MINISTER OF  IRRIGATION 
AND POWER (SHRI K. C. PANT) ; (aj 
and (b). The Civil Construction works of 
the Idikki Project are being executed bv 
the Kerala State Electricity Board mainly 

SHR! K, S. CHAVDA: May I know through contractors.  The Board have in-
whcther the delay in finalising the location formed that in January 1974, approxlrmi-
of the two drug units is mainly due to the tely 6,700 workers were engaged in con-
fect that the licence for manufacture of struction works in the Project and that
unatem is being given to Messrs. Hoechsts about  one-fourth of them  are skilled
aQd that for Doxycycliae is being given to workers.
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(c) and (d). As the work get progressive 
completed, the workers who were employ- 
cd on these works> will become surplus to 
the needs of the project. The contractors 
will naturally try, to the extent possible, to 
provide alternative employment to their sur-
plus workers in other contract works which 
may be acquired by them. Further, Ida- 
malayar and the Silent Valley Hydro Elec-
tric Projects are being taken up by the 
Stale. The construction of these two pro-
ject*, when taken up, would also provide 
an opportunity for employment to a num-
ber of workers who are surplus to the 
needs of the Idikki Hydro Flectrio Project.

SHRI MAI ( BHARGAVf THANKAP- 
PAN : Arc Government awaic that about
4.000 woikqrs of this project recently oi- 
gaoised a btg demonstration in fiont of the 
Kerala Secretariat? If so, what are their 
demands °

SHRI K. C. PANT: I am not aware of 
this demonstiation by the workers or their 
demands.

SHRIMA71 BHARGAVI THANKAP- 
P \N  : The workers have threatened the 
<. tovernmenl with u strike to press their 
charter of demands. Have Government 
given any assurance to these workers ° If 
so, what are the salient features thereof ?

SHRI K C. PANT: This concerns the 
State Government. The Kerala State Elec- 
tricity Board is executing the project and 
the memorandum must have been delivered 
to them. Here 1 at least have not seen an* 
copy of the memorandum I am therefore 
not aware of it

SHRI M A rt BH.VRGAVI THANKAP- 
PAN : It is a Centrally-sponsored project. 
The Centra) Government are financing it.
So the grievances of the workers will be 
looked into by Government here. That is 
why I have asked this question.

SHRI K. C. PANT: We give loans to 
these projects. But it is executed by the 
State Government and it is in the State 
Plan.

SHRI B. V. NAIK : Since the working 
conditions of both the skilled as well as 
the unskilled workers working in these pro-
tects under contractors are highly insecure 
and are .slightly primitive in the contest of

the requirements of today, is there any 
scheme eithei at the disposal of the Cen-
tral Government or to be suggested to the 
State Governments principally comyerneri to 
organise these people so that there will be 
a certain permanency of employment for 
them? For example, the Kalinadi in our 
area needs a large number of skilled wor-
kers. So in ordet to give permanency of 
employment to them, will a sort of broader 
scheme be brought into effect?

SHRI K. C. PANT: 1 can see certain 
difficulties in the wa> of any permanency 
of this kind. For instance, wherever a pro-
ject comes up in an aiea, the local people 
hope to get employment in that area. Now 
if all the time we keep switching the en-
tire labour foice Irom one pioject to an-
other the local people will not get an> 
employment in that aiea. So there are 
these conflicts of interest. On the other 
hand, these are skilled and semi-skilled 
people who ha\e woiked in a pioject for a 
eeitain number of >ears. Wherever it is 
possible, we utilise their skills on a con-
tinuing basis. That would he very desir-
able. '

SHR! R. BALAKRISHNA PILLAI : 
From the answer given by the Minister, it 
is clear that nearly 6,000 workers, skilled 
and unskilled, will be thrown out of em-
ployment on the completion of the Idikki 
project.

Ma> I know from the Minister whether 
the Cential Government will allot more 
funds to take up more hydro-electric pro-
jects in K erala, considering the high poten-
tiality to generate hydro-electric power 
there and the lack of power the country 
in general, and may I know whether the 
Government will allot more funds to the 
State to take up more work?

SHRI K. C. PANT: Actually, as I «ud 
in the main reply, there are two other pro-
jects which the State Government is taking 
up. A certain amount of money has been 
Allotted for these projects in 1974-75 also. 
The State Government would like to have 
more money, but the Planning Commiss'ion 
cannot give them more. We are trying to 
see what we can do to help the State to get 
more, but it is a  matter which ultimately

Oral Answers 1$
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the Planning Commission wttl have to de-
cide, takkig into account the overall resour-
ces position in the country.

SHRI N. SREEKANTAN NAIR : In
view of the fact that the Idikki project and 
the Cheruthoni project will be completed 
in another two months and a number of 
workers, especially unskilled, will fee thrown 
out or woik, and in view of the willingness 
of the Canadian Government to help the 
Silent Valley project to be undertaken in 
the near future, which is also exactly simi-
lar woik, on the same lines, will the Gov-
ernment consider expediting the sanction 
of the Idamalavat and Silent Valley pro-
tects so that the unskilled workers who 
will be thrown out of work in that loca-
lity, especially hom the Cheiuthoni pro 
ji’ct, will be employed in the Silent Valiev 
pioject immediately, without delav '>

SHRI K C PANT; The Silent Valley 
pioject has been sanctioned, approved, by 
the Planning Commission in February, 
1‘>73 and, as I >uid earlier, it is one of 
the two projects which I have mentioned 
m my main reply far which a certain 
amount of money has been allotted in the 
State Plan for the year 1974-75 also.

SHRI N. SREFKANTAN NAIR : r re-
ferred to the willingness of the Canadian 
Ciovcrnment n> help.

SHRI k.. t PANT • 1 am sympathetic 
to the point ot view that the hon. Member 
has mentioned.

STATEMrNT H> MtNISTm Ot S tV fi ON
F u n c t io n in g  o f  F.A.C.T.

6186. SHRI K. P, tUNNIKRISHNAN . 
SHRI VAYALAR RAVI;

Will the Minister of PETROLEUM
CHFM1C ALS be pleased to state :

(a) whether the Minister of State in his 
Ministry has issued any statement at
Cochin in January, 1974 regarding the
functioning of the Fertilizers and Chemi- 

Travancore Limited, and
lb) if so, the gist thereof and measures 

*4en io improve the working of the

THE MINISTER OF STATE IN THb 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) and (b). No statement was 
issued; however, a press conference was 
held by me at Cochin during which I re-
ferred, inter-alia, to the continuing efforts 
being made by the management and others 
concerned to bring about all round impro-
vement in the performance of the plants. 
Steps being taken in this connection in-
clude renovation, de-bottlenecking and 
diversification of the product mix of the 
old and ageing plant at Udyogamamlal and 
measures to stabilise production at highei 
levels at Cochin.

SHRI K. P. UNNIKRISHNAN : It has 
become a very regrettable thing in this 
House to listen to the most sickening, 
evasive and irrelevant answers being given 
by this hon. Mmister, it is not the first 
time that he is doing it. His statement 
conceals more than it tries or attempts 
to unswer

MR SPFAKf R • Ask you. supple-
mentary.

SHRI K. P. UNNIKRISHNAN; He 
harangued before the pressmen in Cochin 
on a paiticulai date in January last. I 
havc no quarrel with his statement to the 
pi ess; 1 shall leave it to his common-sense. 
»ut what I am concerned and what thU 
House should be concerned about is this. 
Did he try to insult the Membeis of Par-
liament from Kerala and thereb> this 
House, because 1 know that he went to 
Cochin to answer certain specific allega-
tion in a matter on which an assurance 
uas given heie that it will be looked into. 
Theie, the Minister has got the temerity 
to go and call a press conference and say, 
*‘Mf*s are no bodies to talk about the public 
sector undertakings etc*’ Is this a fact or 
not? If not. what did he say?

SHRI SHAHNAWAZ KHAN: I request 
the hon. Members to give me a chance to 
explain whatever 1 want... (Intermrfom) 
During the lasrt session of Parliament there 
was a discussion in this House and I pro-
mised that I would to  there and study the 
working of FACT at Cochin. 1 did so in
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the third week of January. When I went 
there I met representatives of alf the trade 
unions, both recognised and unrecognised, 

there were seven or eight of them.
SHRI K. P. UNNIKRISHNAN: 1 am 

the President of a federation; he did not 
have even the courtesy to inform me; he 
was chaperoned by the managing director 
, . .  (interruptions)

MR. SPE \K E R ; Order, please. I t is not 
a debate now. If you fed that he had not 
given a proper reply you could get further 
information in your supplementary rather 
than entering into a controversy as to what 
he did or did not do. You can settle 
these matters among yourselves later on.
) am concerned with the Question and the 
answer. The hon. Minister need not give 
an explanation, it shall be an answ«i to the 
question.

SHRI SHAHNAWAZ KHAN: As 1 
said I met the representatives of all ibe 
trade unions, separately, and there was no 
officer of FACT present I told the re-
presentatives to speak, out their minds 
openly and not hesitate to fell me any-
thing they wanted, f met the representa-
tives of the association of officers I also 
met the Labour Minister of the Kerala 
Government; he represented the Kerala 
■Government. Prior to that I had met the 
Chief Minister of Keral i. All these 
people I met in Cochin inclnding the oft* 
cere, the State Government icpresentatives 
and others said that they previously felt 
that there was no management in F.AC.7. 
but ever since the present managing direc-
tor had come they were feeling that there 
was a  management and that he had effect-
ed very considerable imorovement in the 
working of the organisation. It is a 
matter of regret that some people should 
make it a personal matter. My own 
impression after visiting the fertiliser plant 
at Cochin is that the present Chairman 
and managing director N doing a  good job 
which m appreciated bv tne workers, offi-
cers and the State Government •. {Inter- 
ruptkms) During my visit there Members 
of the Press also wanted to meet me. I 
Jield a Presa Conference at which they 
asked me all sorts of questions about the 
working of the fertiliser plant -. . (infer- 
raptiong)

MR. SPEAKER; May 1 tell you, Mt  
General, yon mist have found controlling 
your IN A much easier and you must have 
found your trial in the Red Fort much 
easier than this House. Then you were a 
General and not a politician. Now try to 
be a politician also.

SHRI SHAHNAWAZ KHAN: During 
the press conference one of the members 
of the press asked me whether We were 
going to remove the Chairman and Manag-
ing Director of PACT became the MPs 
from Kerala wanted him to be shifted 
from there. I told the Press that normally 
we do not post or transfer officers because 
MPs wanted them to be posted or trans-
ferred . (interruptiont)

SHRI K. P. UNNIKR1SHN VN : Thai
was not my question.

*3n£T3rT^*f7tfi|«rr 
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SHRI SHAHNVWAZ KHAN: While
I was present at that press conference, 
none of friends is here was there at that 
time. vSo, t know what I said. I told the 
press that we post officers in the interest 
of the efficient working of plants and not 
because there is any pressure on us to post 
or transfer any officer.

SHRI HAR1 KISHORE SINGH: He
has not answered the question of the hon 
Member.

SHRI K. P. UNNIKRISHNAN : I am 
sorry to say ...

MR. SPEAKER : You better ask your 
question.

SHRI K P. UNNIKRISHNAN * Sir, I 
expected you to protect our rights aod also 
direct the Minister to come forward with 
Straight forward dear answers. Sir* wfc.il 
was my main question *ind what did he 
answer 7

MR. SPEAKER : I protect your rfcbt 
to ask a question and get an answer.
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SHRI K. P. UNNIKRISHNAN: 1 want 
to know whether after getting a food chit 
trom the hon. Minister,  the  Managing 
Director or management have  improved 
the management and. if so, is it as a result 
of this improvement  that  the  Cochin 
Division b shut down ? Does the hon. 
Minister realise that there is a great con-
tradiction between the statements made by 
his senior Minister in Rajya Sabha as well 
.<S in Lok Sabha and his own statement 
'Lgurdtng the conduct of the management? 
Did he enquire into the allegations regard-
ing the ammonia project a? well as the 
deal with Norsk Hydro? ff sov what did 
he find out ?

THE  MINISTER OF PFTROl HUM 
AND  OH I MIC ALS (SHRI  D.  K.
HOROOAH) : The hon. Member referred 
to the statement of mine where 1 said 
that the management of PACT has been 
very ineffective.  But thereby 1 did not 
particularise the period during which this 
management  has been  ineffective  Be-
t.iusc, management ts a continuous pro* 
*.e*s; it does not become ineffective over* 
night  Tb<*e who have any idea of 
; lanagemem will know that the manage-
ment does not deteriorate overnight.

The Comptroller and  Audltor-Gcneral 
Ud a report prepared on the FACT. This 
r> latter may be coming before the Com-
mittee on Public Undertakings of Parlia-
ment when it w9t be clear a* to who « 
A fault.  Regarding the inventories of 
sulphur and rode phosphate and the irre-
gularities noticed, a  special  audit  was
made by the Auditor-General at our irnt- 
.rnce  The report makes very solid read-
ing.  We also »ot it investigated by the 
CB( and that report is under the conside- 
uition of the Central Vigilance Commts- 
Moner. Therefore, I have taken steps for 
investigation.  Whenever  any  complaint 
has been made, it has been investigated by 
appropriate and duly constituted  autho* 
t»ty.

SUM K. P. UNNIKRISHNAN : please 
J>ve an assurance.  That is aU ufiat we

ĤRI a 1C BOROOAH: This was al- 
been door.  H  any  irregularities 

*-0(*vr to our notice, I am witling, to get

them investigated.  Sir, if yon please, 1 
am willing to appoint a Committee of 
Members of Parliament to look into the 
whole gamut of this problem, so far as 
FACT is concerned. I leave it to the hon. 
Speaker to decide it So far as 1 am eon- 
cemed. I am not interested either way. 
My only request to the hon. Members is 
not to introduce  elements of  personal 
rancour.

SHRI K. P. UNNIKRISHNAN: There 
should be no recommendation or giving 
certificate by Ministers.

SHRI D. K. BOROOAH •  Would  he 
not allow me to complete my point? Of 
course, I am not as proficient as you arc 
in English; nor am I as fast as you are.

I am sure that my esteemed colleague, 
who is one of our best freedoro-fightem 
of this country,  wanted  to  mean  no 
aspersion on any hon. Member.  I am 
quite sore that when he spoke, he only 
wanted to explain the procedure.  But, as 
I said, all of us are not as fluent in English 
as the Malaylees.

As I have said. I have taken all the 
necessary steps and in future also I will 
take an the necessary steps.  Sir. I have 
made a suggestion to you.  If you con-
sider it meet and proper. I will abide by 
it.

WRITTEN ANSWERS TO QUESTIONS
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C o l l a b o r a t io n  b e t w e e n  I n d ia  a n d  
F i a n c e  o n  O i l  E x p l o r a t io n

•187. SHRI D. P. JADEJA :
SHRI P. M. MEHTA:

Will the Minister of PETROLEUM 
\N D  CHEMICALS be pleased to state :

(a) whether India and France bave 
recently discussed collaboration in the ex-
ploration and production of oil and gar, 
and

(b) if so, with what results ?
tH E  MINISTER OF PETROLEUM 

AND CHEMICALS (SHRI D. K. 
BOROOAH) ; (a) and (b) During the 
discussions held recently with France, **Oil 
and gas exploration and production parti-
cularly in offshore areas*' h is been identi-
fied as one of the promising areas of 
increased economic cooperation. Specific 
concrete proposals are yet to be formu-
lated and considered.

Indo-N isPA l t a l k s  o n  C o n s t r u c t io n  o p  

M u lt i - P u rp o s e  D am s

*188. SHRI BHOGENDRA JHA : Will 
the Minister of IRRIGATION AND PO- 
WFR be pleased to states :

(a) whether any Indo-Ncpul talks have 
been held for constructing multi-purpose 
Dams on river Kosi, near Barahkshetra, 
on river Kamata, near Shishapanl and on 
Bagmati to achieve flood-conti’ol, irriga- 
tiona! facilities and power production; and

(b) if so, the main features thereof t

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C PANT) : (a) 
No. Sir.

<b) Does not arise.

D r a s t ic  C u t  i n  W a g o n  A c q u is i t io n  
P r o g r a m m e

*189. SHRI BIRENDER SINGH RAO: 
SHRI S. N. MISRA :

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Planning Commission has 
advised the Railways to drastically cut 
their wagon acquisition programme bccaftse 
of the current financial stringency; and

(b) if so. how far will it affect the 
wagon manufacturers of the country ?

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA) : (a) and (b) In 
view of the limitation of the resources, 
the wagon procurement in 1974*75 h  be-
ing pleased at about 14,000 wagons fin 
terms of (4-wheelers) against the l»My 
production of 13.000 wnfcems during
1973-74.
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4* there is Already a Heavy backing of 
ortters and farther orders are proposed to 
be pleased under 1974-75  rolling stock, 
programme, tack of orders will not Affect 
the wagon budding industry.

RlCASTINO ENLROY BASED PROJtCIS IN 

Firm Plan

*190. SHRI K. M. MADHUKAR:

SHRI ISHAQUfc, SAMBHALI :

Will  the Minister  of  PETROLEUM 
AND CHEMICALS be pleaded to ftate :

(a) in view of oil energy crisis, whether 
Government have taken »teps to recast the 
energy based projects in the Fifth  Five 
Year Plan on new lines; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF PFTROIF,IJM 
AND  CHEMICALS  <>HRl  D.  K. 
BOROOAH) : (a) and (b). In view of the 
energy crisis and the increase in the price 
of petroleum and its products In the intei- 
national market, various  possibilities  of 
reducing the consumption of oil and also 
replacing oil with othei forms of energy 
such as coal, coal based and hydro-electric 
power are under dose examination bv the 
Government.  A number of Expert Com-
mittees have been set up by the Planning 
Commission and these are carrying out 
intensive exercises on the substitution or 
possible reduction in consumption of petro-
leum and its products in multifarious end 
uses such as in industrial boilers ant! fur-
naces. fertiliser plants;, rail and road trans-
portation,  power stations and in the 
domestic sector.

The results of these exercises which are 
expected soon, would form the basis of a 
broad outline for recasting the short-term 
energy policy and may be expected to be 
followed up with more detailed txercfees 
for long-term policy directives.

GimwLiKEs  to* Licensing of  Ph*ama« 

cwncAL iMHomv

*191. SHRI K. S. CHAVDA ; Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

whether there  are any pridttfnes 
*or licensing of pharmaceutical  foteign

dominated and Indian firms, if so,  the 
salient features of these guidelines;

4b) the basis of scieening industrial 
applications for drugs for Indian pharma-
ceutical sector in preference to foreign 
dominated sectors and the reasons thereof, 
and

(c)  whether one of the main features is 
that Indian sector with some than Rs. 2 
crores sale will only be  comide’-ed ft r 
expansion of formulations connected with 
bulk drugs manufacturing 7

THE MINISTER OF PFTROL1 UM 
AND  CHEMICALS  (SHRI  D K 
BOROOAH) ■ (a) to (c). In the Indus 
trial Licensing  Policy  announced  in 
February, 1973 the drugs and pharmaccit- 
ticals industry has been included in the 
list of industries for which  the  foreign 
majority companies and companies belonp- 
ing to large houses are ilso eligible.

2.  Government's policy icgarding  dilu-
tion of the foreign equity by the foreign 
majority firms had already been announced 
in February, 1972 whereby as and when 
the foreign majority companies come up 
with proposals for expansion. the\ have to 
dilute the foreign equity by raising from 
Indians only additional equity to the fol-
lowing extent:

40% of the 
estimated 
cost of ex-
pansion.

33/2%

In the case 
of compa-
nies with 
foreign 
holding.

25%

exceeding
75%

exceeding 
619% but not 
exceeding
75%

exceeding
51 % but not 
exceeding 
60%

3.  Guidelines have recently been issued 
by Government under the  Foreign  Ex-
change Regulation Act, 197? whereby it is 
required that the foreign majority  com-
panies manofacturinR drags and pharma-
ceuticals increase the Indian participation 
to not less than 26% with in a specified 
period.
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4. la  order to encourage the Indian sec* 
tor of tile industry the expansion of the 
capacity of foreign firms is being regulated 
as follows:

(i) The Indian sector of tho industry 
is given preference in approval of 
manufacturing schemes;

(ii) Manufacture of increasing num-
ber of bulk drags through public 
sector undertakings;

(iii) Industrial licences are usuailv not 
issued to foreign firms for pro-
ducing fcumulations unless linked 
with the production ot hulk 
drugs;

(iv) They arc asked to take up pro-
duction of bulk drugs from mor.* 
basic stages and to make avail* 
able a suitable portion of iheir 
bulk drugs production to non* 
associated formulators in the 
country as a condition for being 
permitted expansion in capacity 
or for taking up new activity

(v) Appropriate export obligations 
are impo'ted as * condition tor 
permitting expansion in capacity 
or taking up new activity.

5. For self-reliance in the fteld of drag* 
and pharmaceuticals it is essential that pro-
duction of bulk drugs be increased* The 
companies having an annual turnover ex-
ceeding Rs. 2 crores could be expected to 
contribute to this.

W om l-'to -R vu i M o v e m e n t w y  T ra in  E x a -
m ine** o p  E a s ts * *  a n d  S o u th  E a s t o n  

r a i l w a y s

* m . SHRI JHARKHANDE RAI:
Will tfte Minister of RAILWAYS be 
pleased to state:

<a) whether a work-to-role movement 
has been started by the Train Examiners of 
Pastern and South Eastern Rattways with 
effect, from 1st February. 1974;

(b) the reasons for the movement; and
(e) action taken to settle their gria* 

vatK*s ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAH QURESHI): (a) Train 
Examiners of Eastern and South Eastern 
Railways resorted to work*to*role from Hie 
midnight of 30th January, 1974.

<b) The agitation was to press lor better 
pay scales and Improved promotional 
avenues.

<c) The Government have accepted the 
recommendations of Pay Commisbon who 
have gone into the question of their t>av 
scale*. As regards avenues of promotion, 
about 1100 posts have been upgraded 
Further, talks were held with the recog-
nised federations, who have got Train 
Examiners as their constituents and at 
these talks it was indicated that the genuine 
grievances of Train Examiner* will be 
looked into.

IDA’S Prfssum. o s  Rauway Board
*193 DR, RANEN SEN : Will the 

Minister of RAILWVYS be pleased to 
state:

<a) whether International Development 
Association have put any pressure on the 
Railway Board to recognise its preaeni 
structure; and

(b) if so, the reasons and the salient 
features therefor?

THE MINISTER OF RAILWAYS 
(SHRI L N. MISHRA) : (a) No. Sir.

(b) Does not arise.

Purchase or a Sbiwmic Ship fo r  Ow shorf 
G e o l o g ic a l  Su *v b y

*194 SHRI MOH1NOER SIHOH 
GILL: Will the Minima- at PETROLEUM 
AND CHEMICALS be jk w r f  to

(a) wbtfhw an onter In» been
for Mimic * ip  t t J  •  ratable * m v**r  
for extemive d M u n  «eato|ie«I m tw r, 
and

(b) if so, with which eotMKy t#d Wfctt 
the delivery thereof b  expected to t» 
received 7
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THE MINISTER OP PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH) (a) An order has been 
placed for ft seismic ship equipped with 
seismic and radio position location tastni- 
ments and equipment No order has been 
placed for a computer, yet.

<b) The order has been placed with a 
him in U SA . Delivery is expected m 
U SA  in January. 1975.

Pr o d u c t io n  a i  B a h a u v i F r a T i im n  
P r o j k c t

*195 SHRI M RAM GOPAI, REDDY 
SHRI RAM BH \G  AT P ASWAN

Will th e  M iniitc i o f  P E T R O f E U M  A N D  
C 'H rM K 'A IS  be pleased to  sla te

fa) whether Barauni fertiliser project is 
hkelv to go into ptoduction in the middle 
nl thw year;

(b) if so, tbe taigried production oi thw 
puiiect; and

<c) to tal expenditure tn c u rre l o n  it so
f ii *

THF M1NISTFR OF STATL IN THF 
MINISTRY OF PFTROLEIM AND 
f HFMICAI S (SHRI SHAHNAW\Z 
KfHN) <*> Yes, Sir

<b) About Til0,000 tonnes of urea pei 
«mnum when operating at full capacttv

(c) Rs 5* 14 crores ns on 31-12-*^

b'tmrms Dfcuo Fnuus am> ihhr 
P r o d u c t io n

SHRI MUKHTIAR SINGH 
MALIK Will the Minister oi PFTRO- 
n i)M  AND CHEMICMS be pieced U> 
Mate:

ta) what percentage drug* «s manj- 
lectured b> ih t firms with foreign eqmn 
Lvctedtng *0 pci cent as comrwrtvl to »hai 
tmnufauwc 1 by Indian Ihue companies 
and

<b) the quantum ant! value of drugs 
annually exported by the** foreign com-
panies during tine last Hume years. year

2 -U 48L W 3

THE MINISTER OF PETROLEUM 
VND CHEMICALS (SHRI D. K. 
BOROOAH) (a) The foreign drug firms 
te. firms having foreign equity exceeding 
50$ account for about 45 % of the total 
turnover.

(b) A statement showing the names of 
the foreign firms and the value of drugs 
exported by them annually during the last 
three years is placed on the Table of the 
House [Placet! in Itbran See No. LT. 
6315/74J In view of the large number 
of individual items, the different unit-* and 
pack sizes involved the detailed informa-
tion indicating the quantum or each drug 
is not available

s rn h r *  H tv t m i  %

19 7. : aRT TH
*R?r f r

(W7) 3R sfTTT m k  % aw
’fiT TT2RT sfpft W ,

( * )  ^ptt f t  »*fr ij s f s
f t  n ,

(n )  ?f Wt ^Tft
3R »nr w t  wrrforft f r  

& <r*n v i f ^ r  *t w  w w m t &  
s n M  7

w w m  vt (sft ij^wnr
IPlft f t f f t )  (*P) * * { * !) .  1973
#  T W ‘ % *QV??
^  ^  f n *  srra f t  fn frr

t \

T* *r£ ^  f t  *  *FT# g fe
f t  £ i fa ?  ^  w  sfoft ?rii *r 

f m  f t  f i  % fm>
ftw rfaftw  w s r  f n r  ntr i  —

( 0  T c ^ - f ^ i T ^ r r  ?^tfr
m< n fspT'TTT s k  ? i

( 2 )  s n ^ P tr  ^rrfr % 
m  ̂  ^  t o
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f̂RPT % 3f?rnpf faSTTTfr cj **-as czĵ q̂t 

ti

Availability’ of Essential Commodities 

to Railway Employees

*198 SHRI S. C. SAMANTA:

SHRI M. S. SANJEEVI RAO :

Wdl the Minister of  RV1LWAY* be 
pleased to state .

(a)  the reaction of the State Govern-
ments to the appeal of the Minister that 
they should arrange availability of essen-
tia! commodities to Railway employees;

<b) what arc the difficulties  for  (he 
Railway administration to open fair price 
shops of their own and take the coopera-
tion of State Governments tor the supplies 
at fair prices; and

(c)  by what time such arrangements are 
likely to come into existence?

THE MINISTER OF RAILWAYS (SHRI 
L. NT. MISHRA) : (a) In the replies «o 
far received, the State Governments have 
expressed their readiness to assist the Rail-
way employees to the extent possible.

(b) As regards the< Railways opening 
their own fair price shops, such a system 
was introduced during 1942 to 1949. But 
because of various practical difficulties and 
huge losses incurred on running this scheme 
the same was discontinued. The matter is, 
however, being examined with a view to get 
the Slate Governments to set up more fair 
price shops for railway staff.

(c) Does not arise.

Demand op Aluminium Industry t-or 
withdrawal op price hike on Calcined 

Petroleum Cobb

*199. SHRI RAM PRAKASH :  Will
the  Minister of PETROLEUM  \ND 
CHEMICALS be pleased to state *

(a) whether aluminium industry in the 
country has urged upon Government to 
withdraw price hike on calcined peti oleum 
coke; and

(b) if so, the teuction of Government 
thereon ?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  D.  K, 
BOROOAH) * (a) The aluminium indus-
try has represented to the Government that 
their cost of raw materials has increased 
considerably, due particularly to the steep 
increase in the ptice of calcined petroleum 

coke

(b) The matter is under consideration 
of the Government.

CowriTirnoN of 1-abour Bench c* 
Supwme Court

*200. PROF. MADHU DANDAVA1K . 
Will the Ministci of I AW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state :

(a) whether a separate ‘Labour Bench* 
of the Supreme Court has not been con-
stituted;

(b) if so, how many cases of labour 
relating to retrenchments, provident fund, 
bonus and other labour issues are pending 
in the Supreme Court; and

(c) when is the ‘Labour Bench” of the 
Supreme Court likely to be constituted to 
facilitate the disposal of all the pending 
labour cases?



33 Written Answers  PHALGUNA 14, 1895 (SAKA)  Written Answers  34

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. R. 
GOKHALE) :  (a) There has practically
always been a bench in the Supreme Court 
foi the hearing of labour matters in addi-
tion to certain other specially directed ap-
peals requiring expeditious disposal.

(b) As on 1-1-1974 there were 1276 
appeals arising out of the award* of the 
industrial tribunals/courts.

<c) As the Supreme Court has to deal 
with constitutional writs and appeal*, elec-
tion  appeals, habeas  corpus  petitions, 
cmninal appeals, tax appeals,  old  civil 
appeals, etc., it is not possible to commute 
a special Bench throughout the year exclu-
sively fot the hearing of labour nuttcis.

list of Coconut Oil to rtRE

som*

1893 SHRI P R. SHENOY. Will the 
Mmistei of PFTROI EUM AND CHEMI-
CAL S be pleased to state •

(a) the total quantity of coconut oil 
used m the country for the manufacture 
of soap; and

(b) whether to check the soaring ptiu-s 
of coconut oil there is any proposal to ban 
the use of coconut in soap industry °

THE MINISTER Ob STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SH \HNAWAZ 
KHAN) • (a) The annual consumption of 
coconut oil in the manufacture of soap hy 
the units m the organized sector is of the 
order of 5000 tonnes.

(b) No. Sir.

1804.  «r«tww  : mt
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Sh o r t a g e  o r c y l in d e r s  f o a  c o o k in g  g a s
PRODUCED AT CoCltlN REFINERIES

1805. SHRI RAMACHANDRAN
KADANNAPPALLl : Will the Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state whether the production of 
cooking gas in Cochin refineries has been 
curtailed due to the shortage of cylinders ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHN \WAZ 
KHAN) : There was some shortage of
cylinders which has since been overcome. 
However, Cochin Refineiies has not been 
able to produce LPG to the full extent 
owing to shortfalls in the'availability of 
crude oil. A progressive improvement in 
the position is expected in the coming 
months.

iNDUSrRirs TO Bf s n  u p  in  KARNu Ak * 
AND OTHER STATES

1806. SHRI P. R. SHENOY: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state *

(a) what arc the new industrial units 
that are proposed ta be established in 

Karnataka State by the Ministry of Petro-
leum and Chemicals in the years 1974 to 
1979; and

(b) what are the proposals in respect 
of other States, State-wise ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS fSHRr SHAHNAWAZ 
KHAN) • (a) In so far as the Ministry 
of Petroleum and Chemicals are concern-
ed, no proposal is at present under consi-
deration foi establishing any new industrial 
unit in Karnataka State in the Public 
Sector during the year 1974-79.

(b) Five fertilizer projects are proposed 
to be set up in the Public Sector during 
1974-79 and the locations proposed thereof 
are as undei :

Mathura in Uttar Pradesh.
Bhatinda in Punjab.
Panijmt in Haryana.
Pankleep in Orissa.
Trombay in Maharashtra.

It has Also been decided to set up a 
new refinery at Mathura in Uttw Prad«sh 
and to expand the eXisitng Koyali Refinery 
in Gujarat during this period. The Hindus-
tan Antibiotics Ltd. and the Hindustan 
Insecticides Ltd. have formulated proposals 
to diversify their production during this 
period by expanding their existing units 
or by setting up new units. In the case 
of the Hindustan Antibiotics Ltd., the 
expansion/diversification will be done in 
their existing factory at Pimpri, Poona.

C o a s t a l  R ai lw a y  i r o m  Er n a k u l a m  t o  
K ayakulam  v ia  A l l e p pe y

1807. SHRI VAYALAR RAVI : WiU
the Minister of RAILWAYS be pleased to 
state •

(a) whether he told a Kerala delegation 
headed by the Chief Minister of that State 
that the Railway Board is studying the 
feasibility of a coastal Railway from Etna- 
kulam to Kayamkulum via AHeppej; and

< b) if so, the progiess made so fnr in 
this respect and the steps to be taken in 
future ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS <SHRI 
MOHD. SHAFI QURESHI) : (a) Yes.

(b) The survey conducted in 1970 has 
revealed that the project would be un* 
remunerative and will not attract sufficient 
traffic to justify its construction in the near 
future.

D r y  let p l a n t  or F.A.C.T. l y in g  rout
1808. SHRI VAYALAR RAVI : Wilt

the Minister of PETROLEUM AND 
CHEMIC \LS be pleased to state :

<a) whether the diy ice plant of the 
FACT in Kerala is lying idle since 1971-72; 
and

(bj if so, the reasons therefor and th*e 
steps taken to re-stai1 this plant 7

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) ; (a) Yes, Sir.

(b) When trial runs were taken with the 
plant, it was found that the dry ice, ntfiich
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was envisaged for sale to the fishing indus-
try, could not be used economically by that 
industry. The undertaking has plans to veil 
dry ice in Bombay as span a# transport 
arrangements are tied up with the Railways.

ASSISTANCE TO KERALA FOR HYDU,
Pro je ct s

1810. SHRI RAMACHANDRAN 
KADANNAPPALLI: Mill the Minister of 
IRRIGATION AND POWER be pleased 
to state:

(a) whether Kerala Government ap-
proached the Central Government last year 
seeking special allocation fot taking up 
Hydel Projects in the State;

<b) if so. the outlines theteof and action 
taken thereon, and

(c) the time by which the necessary 
allocation are expected to be made for tak-
ing up the projects

THh DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI S1DDHESHWAR PRA-
S \D ) : (a) to (c). The Cential Govern-
ment have made available additional assist-
ance to the extent of Rs. 3 cioies for
I djtkki Hydio* clectric Project last yea* 
(1972-73) at the request of ihc Kerala 
Government

SUR\P>t FOR RAUW.V UNI PROM T ill !•
ciiFRJOt (Kjl r a l a ) t o  My so r e

1811. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister of 
RAILW AYS be pleased to Mate :

(a) whether any suivey was held for a 
Railway line from Tellichciy (Kerala) to 
Mysore, and

(b) if so, the result of the survey ?
THE DEPUTY MINISTER IN THF

MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURfiSHJ) : (a) Yes.

(b) The survey revealed that this tail 
link would be highly unremunerative and 
is likely to result in heavy losses to the 
Railways.

Re -c o n s t r u c t io n  o f  R a ilw a y  adm inis- 
t i a t i v *  s u c t io n

1812. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister of 
RAILWAYS be pleased to state whether

Government have decided to re-comtiuue 
the Railway Administrative Section as a 
whole ?

THE DEPUTY MINISTER IN IHE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) ; Presumably 
the reference is to the i e-con&titution of 
the administrative set-up of the Indian 
Railways. No such proposal is under 
consideration of Government nor any re- 
constitution of the existing set up is consi-
dered to be nccessarj.

I n  TER-LINKING Of BIO RIVERS

1813. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister of 
IRRIGATION AND POWER be pleaaed 
to state :

(a) whether there is any proposal for 
the intei-ljnking ot big rivets, in the coun-
try;

(b) if so. the main features thereof; 
and

(c) the expenditure sanctioned fi.i the 
same ,y

THF DEPUTY MINISTER IN IHE 
MINISTRY Oh IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). Studies of surpluses 
and deficits of various sub-basins, basins, 
aiea* and icgions needed for identification 
of links and further investigations requited 
thereafter are proposed to be undertaken 
in the Fifth Plan. It is expected that 
about Rs. 3.5 croies may be available for 
these studies and investigations, duiing the 
course of the Fith Plan.

l o w  P r i c e d  M e a l  P a c k e t s  f o r  R a i l w a y  
P a s s e n g e r s

1814. PROF. NARAIN CHAND PARA- 
SH AR : Will the Minister of RAILWAY S 
be pleased to state ■

(a )  the trains on which the Railways 
have introduced the low' priced weal 
packets;

(b) whether any trains have been 
selected for the extension of this facility; 
and

(c> if so, the names thereof and the 
proposed dates when this facility would be 
extended ?
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THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAH QURESHI): (a) Sale of 
low priced meal packets has been introduced 
on the following trains :—

(i) 153 Up/154 Da Jayanti Janata 
Express between Samastipur-New 
Delhi;

(ii) 54 Dn Express between Secunder-
abad and Kazipet;

(iii) 2 Dn Golconda Express between 
Secundcrabad and Vijayawada.

Low pi iced meal packets have also been 
introduced at certain selected stations for 
sale on the platforms and to passengers in 
compartments of all trains passing through 
such stations

(b) Yes.

(c) A pioposal to introduce sale of Iqv. 
priced meal packets on 51 Up Madras-New 
Delhi Express and 45 Up Howrah-Hydera- 
bad Express fjom April 1974 is under 
consideration.

Recrl i rmcnt of  Class III and IV 
Employees in Indian Railways

1815.  PROF. NARAIN CHAND PARA- 
SHAR: Will the Minister of RAILWAYS 
be ptea&ed to state •

(a) the procedure for the rcciuitment 
of Clabs IV and Class III employees in 
the Indian Railways;

(b) whether Government feel the need 
to hate a review of the existing system of 
recruitment for the  various  categories 
covered under Class IV and Class ni;

(c) whether any machinery would be 
set up to conduct this review; and

(d) if so, the period by which this would 
be done ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI) : (a) Direct 
recruitment on the Railways to Class ITT 
ports is made through the agency of Rail-
way Service Commissions,  Allahabad, 
Bombay, Calcutta!, Madras and Muzaffiar. 
pur and Recruitment Committee in the 
caae of North-east Frontier Railway,

Vacancies in Class IV posts in all de-
partments of the Railways, except Work-
shops. are to be filled from  amongst 
Casual Labourers and  Substitutes  after 
screening. In Workshops there is provision 
for filling 50% of the vacancies from the 
open market including Trade Apprentices 
tiained undo the Apprenticeship Act.

(b) No.

(c) and (d). Do not arise.
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Ajmo. (Westlrn JRaIÎ Ay,

Represent\tion.s to Gen̂ r̂l  Manager, 

Western  Railway  from  Wjcdoweo 

Mothers of Employees of 1.0,W.

Ajmer  (Westtrn Railway)

1820.  SHRI AJ1T  KUMAR  SAHA: 
Will the Minister of RAILWAYS be pleas-
ed lo state :

(a) whether the General  Manager, 
Western Railway has received several re-
presentations from the widowed mothers 
of the employee> working in the Inspector 
of Works Office (North) at Ajmer, Wes-
tern Railway; and

(b) if so, the action taken on these re. 
presentations ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD, SHAH QURESHI) :  (a)  and
(b). Five applications were received dur-
ing the last three years from widows of 
ex-employees working under Inspector of 
Works. Ajmer. Of these, four related to 
appointment of their sons. Sons of two of 
them have been appointed, one case was 
rejected as three sons of the same widow 
are already in Railway service and the
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case of the fourth is under consideration. 
In the remaining case, the widow herself 
sought employment, but she could not be 
appointed for want of a vacancy.

R e p r f s e .m a h o n  f r o m  Bo i l e r  M a k e r s , 
Loco Sh l d , D e l h i  Sar ai  Ro h il l a

1821. SHRI A JIT KUMAR SAHA : 
Will the Minister of RMLWAYS be pleas-
ed to state:

(a) whether Boiler Makers working in 
the Loco Shed, Delhi Sarai Rohilla have 
represented to the General Manager 
Northern Railway, Baroda House regard-
ing their promotion; and

<b) if so; the action taken thereon 7

THE DEPUTY MINISTER IN THF 
MINISTRY P F  RAILWAYS (SHRI 
MOHD. SHAH QURESHI) : (a) One
Boiler Maker has been representing.

(b) The matter was examined and it 
was found that he was not yet due for 
promotion according to his seniority posi-
tion. The representations have been re-
plied to accordingly.

D f b e t s  j u i &l d  o n  G o o d s  T r a f f ic  (Lo c a l  
a m d  F o r ig n  T r a f f i c ) o n  W e s t e r n  

Ra il w a y

1822. SHRI AJIT KUMAR SAHA . 
Will the Minister of RAILWAYS be 
pleased to ‘tate : the total number of de-
bits raised in conncction with goods traffic 
on the Western Railway, both local and 
foreign traffic, *epaiate|y for each from 
1st January, 1972 to 31st August, 1973, 
monthwise ?

THE DFPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : A statement 
is laid on the Tabic of the House. [Placed 
in Library. See No. LT—6318/74}.

W i l d O t  S t r ik e s  bit  U n r e c o g n is e d  
U n io n s  o n  So u t h  Ea s t e r n  Ra il w a y

1823. SHRI BISHWANATH JHUN- 
JHUNWALA : Will the Minister of RAIL-
WAYS be pleased to state ;

(a) whether goods traffic has been 
serioutfy *0*3*1 in the South Eastern 
Railway as a result of frequent wikj-cat

strikes by the employees belonging to un-
recognised unions; and

(b) if so, the names of the unions 
whose employees have gone on strike and 
the steps proposed to ensure that even 
such employees have a channel of com-
munications with Government to ventilate 
their grievances and redress^ thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) Yes.

(b) Certain categories of staff belonging 
to transportation and mcchanieal Depart-
ments caused such wild-cat strikes possthiv 
at the instance of unrecognised categorical 
association* like All India Loco Running 
Staff Association. All India Train Exami-
ners Association, AH India Technical 
Supervisors Association & Ml India Station 
Masters Association.

AM categories of staff aie duly represen. 
ted by the recognised Federations which 
are unitary organisations. These recognised 
Federations and through them all catego-
ries have got ample opportunities to re-
present their grievances and these ait* 
sol veil ih tough the negotiating machinery 
which is functioning at various levels on 
the Railways. It is not r*>*«blc to give 
a channel of communication separately to 
each category considering that theie aie 
over 700 such categories on the Railway 
and such a step will lead to complete con-
fusion and disruption of Railway working. 
However, if any category sends any re-
presentation, this is also considered and 
suitable set ion is taken

v n r y r ,  s r i w r  a f l r  f tv t jg y v i t  *1 t w  

tf tw n w ft $  *%w tfa a *  m  t w  w w  

1 8 2 5 . w n frn  n r r m r  w iw  : 

m t  t w w a f t s * s s f * f a r :

( * )  m r  z m m  i f k
y t v& m  v toHm v l % i d m *  

f t  tft |  

m m
&  «€  flr i iv r f a r  wc
f ;
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fa* srt mtfaft tc 

r̂mrTftr, ̂  warn I; ark
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TOTTI

Special Pay to Sic hon Officers of 

RDSO, Lucknow 

1828. SHRI  B1SHWANATH  JHUN- 
JHUNWAl * . Will the Minister of RAIl- 
WAYS be pleased to state :

(a) whether a large number of Section 
Officers in RDSO, Lucknow, who have 
come from other Departments get special 
pay while the existing Section Otficeis do 
not get ibis benefit;

(b) whether Supreme Court has recently 
held such payment of special pa> as dis-
criminatory;

(c) if so. whether such special pay will 
also tie paid to all the Section Officers; and

<d) the number of Section Officers in 
Railway Boaid who art at present getting 
this special pay and whether the same be-
nefits will be Riven to oihei Section Offi-
cers ?

THE  DFPUTY MINISTER IN THb 
MINISTRY  OF  RAILWAYS  <SHR1 
MOHD. SHAFI QURESHI.)  (a)  No 
special pay as such is granted to the cate-
gory of Section Officers in the Research, 
Design <& Standards Organisation.  How* 
ever, under the existing orders a special 
pay of Rs, 100/- p.m., in addition to class
II scale of pay, U granted to such of the 
Section*! Officers of the Research, Design 
and Standards Organisation as are drafted

from the Railways. In the case of Sectional 
Officers who are promoted from class £R 
categories of RDSO their salary is fixed by 
adding Rs. 100/* to the existing pay ill civs
III posts.

lb) Yes.

(c) The question of payment of special 
pay to all Section Officers of RJXS.O. is 
under examination fa the light of the de-
cision of the Supreme Court.

(d) No spccial pay as such is normally 
admissible to Section Officers of Railway 
Board which is a distinct category from 
Sectional Officers of R.D.S.O. However, a 
feu Section Officers are allowed a special 
p.t> ranging from Rs.  75/- to Rs. 150/- 
bd.scJ on the worth of charge and arduous 
lutme of duties performed by them.

Du hrlncl in Percentaol op Sub-Heads 
iv Accounts Dfpaktmfnt op Railways 
*ni> Gfnj (ul Accounts* and Traffic Ac-

counts Branches

1*09. SHRIMATI  BIBHA  GHOSH 
GOSWAMI: Will the Minister of RAIL-
WAYS be pleased to state

(a) Whether the percentage of Sub-Heads 
in the Accounts Department of the Railways 
differs in the General Accounts and the 
Traffic Accounts Branches; and

(b) if so, the reasons for this disparity 
and the steps taken by Government to re-
move the same?

THF. DEPUTY  MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI: <a) Yes.

<b) The nature of work in the Traffic 
Accounts Branch on each railway is rela-
tively speaking more of a routine type as 
competed to the work in the General Ac-
counts Branch. The smaller number of su-
pervisory posts of Sub-Heads in the T.A. 
Branch as compared to the number of simi-
lar posts in the General Account* Branch 
is due to the above reason. Since creation 
of posts is regulated according to actual 
need of work, It k not possible to en-
sure a common percentage of poets b my 
grade in all breaches.
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Shipiinc of Proposid Tekvhnus from 
Nimmuwmn TO S||A(U>Ara

1832. SHRr P. VFNKATASUBBAIAH: 
Will the Minister of RAILW\YS be pleas-
ed to state :

<«i) whether the vehemes for com auction 
of new terminus at Nizamuddin in Delhi 
has been dropped due to the safety of the 
ancient rocnumcnts;

(b)  whether there is any prorosal to 
vhtfi the prorosed teraiinm to Shahdara 
<Delhi); an%l

fci if «o, the main features of the pro-
posal?

THE DEPUTY’ MINISTER IN THE 
MINISTRY  OF  RMLWAYS  (SHRT 

MOHD SHAFI QURFSH) :  U) Yes.
<h) No.
fc) Does n>t arise

Visit or Snrr NfiNistfjR to Study Work- 
îg of F.A.C.T. \T Cochin

1831.  SHRI C. K. CHANDRAPPAN: 
Will the Minister of PETROLEUM AND 
CHFMICALS be pleased to state :

<â whether the Union Minister of State 
in the Ministry bad visited recently Kerala 
to study the situation of F A.C.T. at Udyog- 
mandal and Cochin;

(b) if so. the results of his visit

(c) whether be met the representatives 
of all the Trade Unions and Associations 
of F.A C.T. while he was on this tour; and

(d) if so, the main points raised by those 
representatives either personally or through 
written repesentations?

Written Answers  50MARCH 5, 1974
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THE MINIS!fR OF STATfc IN THl 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN)  (a) Yes Sir

<b) to (d) During the visa referred to 
ihe Union Minister of State held dtscusuon 
with representatives of management labour 
and others concerned on various aspects 
relating to the pei formancc of the plants, 
productivity  labour management relations 
etc and also expressed satisfaction gene-
rally with the  continuing efforts  beims 
m?de by all concerned to bring about all 
round improvement  \ written icpiesenta 
tiOfl received b\ ihe Mmistei of State re 
ferred m*wn]> to luck of adequate p«emo-
tion opportunities to junior engineers

fffarc efRnrt * *?rt tk

sr̂fi
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Ri i it p Work in Bal̂ mw and Mayur- 
Bkanj Djstrri Ork&a

18̂5 SHRI SHY AM SUNDLR MOHS- 
PMR\  Will the Ministei of IRRIGA* 
HON AND POWFR be pleased to slate

u) whether Government of Or»>sa has 
withdrawn funds for test relief wtrk in the 
month of Imuaty from District of Bala- 
sore and Mavuibhanj and asked (he col- 
leuois not to go ihead with these works, 
and

<b) whether Go\*nmeit employees have 
been fiven loans for house building an in 
other \eais in flood affevtcd Districts and 
whether Ciovtrnmtni oi t>rma ha*. declared 
Hood affected Districts as such**

I Hi  DIPUTY MIN 1ST! R IN  r III 
MIMSIRY  OF  1RRIGWION  AM) 
POVUR (SHRI  SIDDHISHWVR PR \ 
SM>)  < i) The Sute  C»o\e.nnw*m of 
Orissi h»\e leported hit no »»wh *ction 
h»s taken b\ them

(b> I he Stite <*o\ernrocnt hA\e not ct>n 
side red it netmtt* to declare an> area *» 
flcKx! aiftectcd duung the >t<*r Thcv ha'e 
iho not cisen to Government employees 
interest free loam foi  ucon*>tiuvtion or 
repair of housn affected bv (loo<Js this yen' 
However, C«enerat ProMdent bund Rules 
have Ken amended to enable the Govern 
ment cmplcnets to take repayable advancts 
lor such purposes aqd these will be in. 
operation till ̂ Ht March 1974

Suu,Fs»rioN ay Shah or Iran to Import 

Stem and Coal rv Exc hajsci or Qiwiii 

Oil

1836. SHRI R R SINGH DEO 

SHRI INDRAMT GUPTA

Will the Minister of PfcTROifcUM AND 
CHEMICALS be jrtewed to «tate

(a)  whether Shah of Iran has sug*e«ed 
that he would like to import fcteel  and
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coal in exchange for crude oil on bilateral 
hssis; and

(b) if so, reaction of Government in thU 
re*«ird?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM k  CHEMI-
CALS (SHRI SHAHNAWAZ KHAN) :
(a) There have Keen press reports* to this, 
effcet

(b) Some b lateral arrangements with
lian are being negotiated. It is not in the 
public interest to disclose the details ut this 
Mage. I

In a u g u r a t io n  o f  lU R fP inu  D a m  i n  N a in i- 
:ai. T**Air Pjulml MiNisrtR

1837. SHRI R S. PANDEY .
SHRf YAMUNA PRASAD 

MANDAL:
Will (he Min «er of IRRIGATION AND 

POWFR be pleased to stale ;
(a) whether jhe Prime Minister recently 

inaugurated Han pur a Duin to Nainital 
lerai,

(bn the lota! expenditure to be incurred 
on the Dam; and

(c) the Centre’s share in the expenditure, 
if any?

THE DEPUTY MINISTER IN THE 
MINIS FRY OF IRRIGATION AND 
POWFR (SHRI SIDDHESHWAR PRA-
SAD) • (ft) The Prime Minister inaugu-
rated the liaripura Scheme m Nainital 
Terai on the 10th January. 1974.

(b) The latest estimated cost of the pro-
ject, d\ adopted in the Fifth Five Year Plan. 
is Rs, 481 lakhs but it is likelv to go up 
to Rs 53* lakhs.

(c \ The centie give* block loan and 
grant assistance to the State fo» the Plan as 
a whole The Haripura Project is a part ot 
the State Plan, and no special ccntial :s*iv 
tance has, been made available for i t
K\U|. OP PERMISSION LBTTLRS WITH AP-

PROVAL o p  I.tccN i'iK d CoM M rrrrF,

1B18. SHRI K. S, CHAVD* : Will the 
Minister of PETROLEUM AND CHEM1- 
( M S be pirat'd state ;

(a) whether all the Permission/no Ob-
jection letters were issued to the drug firms 
having more than 26 per cent foreign equity 
with the approval of the Licensing Com-
mittee: and

(b) if not reasons therefor?
THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM & CHE-
MICALS (SHRI SHAHNAWAZ KHAN):
(a) The permission/no objection letters 

have been issued by Government based on 
a decision of the Liansing Committee.

(b) Does not arise.
DisroNTjNUAvrr o f  t h l  pr a c t ic e , t o  I s s u e

PI «MISSION I  UTTERS
1839 SHRI K. S CHAVDA : Will the 

Minister of PETROLEUM AND CHFMI- 
CA1 S be pleased to state :

(a) wheiher the practice of issuing per-
mission^ no objection letters to the drug 
manufacturing firms baling more than 26 
per cent foreign equity has been disconti-
nued; and

<b) if so, from which date and the 
reasons for discontinuing this practice?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRf SHAHNAWAZ 
KHAN) : (a) and (b), Permission/no
objection letters for manufacture of drugs 
have not been issued since 1965. Follow-
ing the announcement by Govt. In 1966 of 
certain facilities made available to indus-
trial undertakings for diversification into 
new products without obtaining industrial 
licence, no such permission letter of no ob-
jection tetters were issued.

P r o m  r t s  o r  Fo r  m u  uio.v.s k t y o n d  
IJCTNSLD CAPACITY

184'>. SHRI BHAIJIBHAI PARMAR : 
SHRI K. S. CHAVDA

Will the Minister of PETROLEUM AND 
CRF.MTCALS be pleased to state:

(a) whether production of formulations 
coveted under permission/no obteciion let- 
im  fwi exceeds the licenced capacity;

\b) uhethei product mix allowed through 
permission letters have g'ven a long han-
dle to foreign firms to suppress the Indian 
sector; and
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(c) whether the foreign exchange re* 
qairements /utilisation of units have not In* 
creased with the permission/no objection 
letters?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) to (c). Permission/No
objection letters were generally i«»sued 
to drug manufacturing firms subject to the 
following conditions :

(i) No additional plant and machinery 
would be required for the pin pose,

(H) No royalty would be pajable;
(in) The products would be marketed 

under trade mark alieady in use; 
and

(i\)  No special concession in regard to 
the import of basic raw material*- 
and ingredients would be made in 
relaxation of the General Impor* 
Policy in f^rce from time to time.

It is not possible to indicate the excess 
production or to compute the impact of 
product mix on the Indian sector as many 
of these permission letters/No Objection 
letters did nat indicate capacities for such 
items. Import* of raw materials are allow-
ed to drug manufacturing firms by techni-
cal authorities and import control authori-
ties on replenishment basis and therefore 
foreign exchange outgo ts diicctlv related 
to the production of manufacturing units 
concerned which involves impoitcd raw 
materials. It is hkely that foreign exchange 
requirements may have increased on the 
basis of production of drugs* taken up by 
the manufacturing unit ba>ed upon pet* 
mission'no objection letters*

F o r i  io n  A s s i s i  s n c * f o r  Si l e n t  V a l l i  y  
H y d r o  E i e c t r i c  P r o j l c t

1841. SHRI M. M JOSEPH : WUl the 
Minister of IRRIGATION \N D  POWER 
be pleased to state:

(a) how much aid assistance has b"en 
received from or assured by the friendly 
countries especially from Canada in re-
gard to Silent Valley Hydro-Electric Pro-
ject; antf

(b) if aid has not been sought for, what 
action Government proposes to take in 
this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD);
(a) No aid or assistance has so far been 
received from or assured by any country 
for the silent Valley Hydro Electric Pro-
ject.

(b) The Kerala State Electricty Boaid 
has been authorised to proceed with the 
execution of the Project sis a part of the 
Plan.

O ru iw c r  o f  K sk k ad  H y d ro  E isrnuc 
Sc h e m e , in  K e r a l a

1842. SHRI M. M. JOSEPH : Will the 
Minister of IRRIGATION AND POWER 
he pleased to state :

(a) the time b> which Kakkud Hydio 
Electric Schcme in Kerala is expected to 
be cleated; and

(b) the steps taken bv Government foi 
its implementation ?

THE DEPUTY MINISTER IN THF 
MINISTRY OF IRRIGATION AND PO-
WER 'SHRI SIDDHESHWAR PRASAD
(a) and (b) The report of the Kakkad Hy-

dio Electric Project is under examination 
in the Central Water and Power Commis 
sion (Power Wing). Certain features of the 
Project aie inadequate and ;idditi'n>l in- 
vf'siigntions are necessary. The project can 
be cleared for implementation onlv aftei 
these are completed bv the State authori-
ties and the Project is found feasible

D f t e r g f n t  U n i t  b y  G o v i  k n m i  n t  s o w  
F a c t o r y , K a r n a i s k s

1843. SHRI S. B. PATIL ; Will the 
Minister of PETROLEUM AND CHEMI- 
CAl S be pleased to state:

(a) whether the Government Soap 
Factory of Karnataka has applied for 
permission for Detergent Unit;

(b) whether the scarce raw-tnaterials 
required for the detergent unit of the 
Government Soap Factory are available; 
and
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(c) if not, whether it is justifiable to get 
them imported with valuable foreign ex-
change

THE MINISTER OF STATF IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir, The Government 
Soap Factory of Karnataka have been 
issued an industrial licence for the estab 
li.shment of a 10,000 tonnes per annum 
s\nthetic detergent plant

(b )  Two of the major law materials 
i Aik) I Benzene and Sulphur are not 
piesently available indigenously Indian 
Petro-chemicals Corporation I td. ate 
however, setting up facilities lor (he manu- 
future of alkvl ben/one which aie etpc».- 
tcd to be completed by }*>76

ic) Replacement >f soap h’ cvnthetic 
detei gents mu ease > the awulabiluv of 
edible oils for human consumption. It aUi 
goes to reduce the imports of tallow 
requited foi the manufuctuie of soaps.

I \irm :h o n  oi P i ik<m and D h s il 
lftfOM ( m i

1H84. SHRI SHANKER RAO SAVANT- 
Will the Minister of PETROLEUM AND 
( Hl'MlCM S Iv pleased to state :

(a) what are the commercial possi- 
b lilies of obtaining petrol and diesel fiom 
coal and other indigenous raw material;

(b) how does the cost of petrol and 
diesel so manufactured compare with the 
VO*,! of petrol and diesel manufactured out 
of crude oil imported from Arab countries

(o) whether Tnditi is planning to manu- 
f<«ctuie petrol and diesel from coal and 
other substances; and

<d) if so. when will production start 
•*nd what quantity can he made available'1

THE MINISTER OF STATi: IN THF 
MINISTRY OF PETROLEUM AND 
CHFMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (d). On the bask of the 
exploratory studies made so far by the 
National Committee on Science and 
Technology and the Planning Commis- 

s,0n* *t has been decided to set op a 
fuoup t0 rnnlce a feasibility study for 
establishing a plant for the manufacture

of oil from coal. Till this report becomes 
available, it is not possible to work out 
the details regarding date of production, 
quantity and comparative cost etc. of the 
oil to be extracted from coal.

E x pa n s io n  o p  Sh a r e  C a pit a l  by  
H in d u s t a n  Morons 

1845. SHRI MANORANJAN HAZRA : 
Will the Minister ot’ LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state :

(a i whether the General Motors of the 
Cnited States of America is already work- 
mg with the Hindustan Motors both in 
West Bengal and Tamil Nadu;

(b) whether for the expansion of the 
Compam \  existing share capital of 
Rs. 30 crores, the Hindustan Motor has 
submitted a proposal to Government to 
enable the General Motors of the U.S.A. 
for cquitv participation:

(c) whether there is an outstanding 
loan of Rs. 17 crores of the Hindustan 
Motors »o the USAID: and

fd» if the answers to parts (a), fb'i, 
and *e) are in tlie affirmative, tbe reaction 
of Government thereto?

THE DFPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY ArFAIRS (SHRI BEDAB- 
RATA B\RUA) • (a) and (b). A state-
ment giving the information furnished b\ 
the Mmistrv of Heavy Jndustn is laid on 
the 1 ible of the House. \P Lncd  »« Librar\. 
Sr<T Vp. IT-6319'74J 

tc> and (d>. A statement showing the 
info matiou as on 31-12-1973, famished 
bv the Mimstrv of Finance is laid on the 
Table of tbe House. { P itte d  ;»r Libra ' 

%,» IT-6110 74]

n w *  5 ^  H  q foR T  t r  v r m  f r o f t -  
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1 8 4 6 .  m w m  : w m

f tn iT f  a r k f a w *  w r t  srr f w

w r i t  f a :

{ w )  <ti w  q i 'f s n  *r s rw

f* = rfr  ?h - 

n f o r  s r w r  | :
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ĤTIT ’R  I  I ^  5^1% 2 6 . 2  
5i%5iw %  ?r fe ?r  m rdfrir 

t I

( n )  t - - ( l )

T n t w ?ftT f^cTOir s m r ^  ^

( 2 )  fw l^ T H m s R f  ^ ( 3 )  w m 'i

i(iR = iR ft ^ T ^

1>TT I

( t r )  f ? « i%  5 ? j m  %■ Rt t t  ^ 5 ttt  

iITT «(ldl % 9 W , 5"W rfir^

I  ;— (i)T rrq - g m

f=i-n?ft ^ iflMkH'^i SFT

jjifX I  1 2 7 . 56
spfT f ^ ^  HfPTcTT f t % T  I ,

I  I 3354
^Tlff ^ ? fk  84 263TPf f  JPT

^7̂ I  I ^
3- 5 t 1 1  ?rrfT

f%^dr=f>x^ f^ r w  S’RT TTJirsS
^  # T r r a r

% iT E ir 5 r ^ ^ f ^ n j? « T T f T |  I ( 2 )

5T?cnf  ̂ f w  w  I  %  f ^

f e l  3̂TT% '• '̂Id-H

T^m  5Fm .iT  %  ^R R a- 5 5 ^ f t f

w t ,  3̂fr1% q f W r  ( 2 1 2  ^ r d f )

^ 20  5 T % w  t ,  s r t^  ^ ferr

^ I

P r o d u c t i o n  o f  S y n t h e t i c  D e t e r g e n t

1847. SHRI P. R. SH EN O Y : W ill the 
Minister o f  PETRO LEU M  A N D  C H E M I-
C A L S be pleased to state :

(a ) the number o f  applications fo r  
licences fo r  the production o f  synthetics 
detergents pending disposal and the num-
ber disposed o f  so far; aixl

(b )  the policy o f  Government regard-
ing the production o f  synthetic detergents 
within the country ?

T H E  M IN ISTER O F  S T A T E  IN  TH E 
M IN IST R Y  O F PE TRO LEU M  A N D  
C H E M IC A L S (SH R I SH A H N A W A Z  
K H A N ) : (a )  out o f  105 applications for 
industrial licences for  tbe manufacture o f 
synthetic detergents received during the 
years 1969— 73, 35 applications have been 
finally disposed o f— in 15 cases letters o f 
intent have been issued while 20 have 
been rejected. 70 applications are under 
consideration.

(b )  The production o f  synthetic deter-
gents is being encouraged as a substitute 
fo r  washing soaps with a view to  make 
available edible oils fo r  human consum p-
tion which would otherwise go into the 
production o f  soaps. This will also help 
reduce the imports o f  tallow required fo r  
the manufacture o f  soaps.

D e -r e s e r v a t i o n  o f  r e s e r v e d  c o n s t i -

t u e n c i e s  i n  t h e  g e n e r a l  e l e c t i o n s , 1976

1848. K U M A R I K A M L A  K U M A R I : 
W ill the Minister o f  L A W , JUSTICE A N D  
C O M P A N Y  A FF A IR S be pleased to 
state :

(a )  whether some o f the reserved 
constituerKies in Bihar and Uttar Pradesh 
are being de-reserved in the com ing gene-

^  I *
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rai elections to Lok Sabha in the year 
1976; and

(b) if so, the names thereof and also 
the reasons for de-reservtng the const i- 
tuencies 7

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY) : (a) and (b). 
fhe Delimitation Commission has issued 
its final order No. 8 on 8th December, 
1973, regarding delimitation of parliamca- 
L'try and assembly con tituencies in the 
State of Uttar Pradesh, and its order in 
icspect of the State of Bihar is yet to bj

issued. A statement showing the parlia-
mentary constituencies in Uttar Pradesh 
reserved for Scheduled Castes in the 
Delimitation Orders of 1966 and 1973, ji 
attached.

The delimitation of assembly and 
parliamentary constituencies and the 
reservation of scats for Scheduled Castes 
and Scheduled Tribes has been done on 
the ba-tis of 1971 Census figures accord-
ing to the provisions contained in the 
Constitution and the Delimitation Act, 
J**72. In so delimiting the constituencies, 
some of the constituencies have undergone 
ch.ngo n  extent, i.omp»iition and chaiac- 
ter.

Statement
STATEMFNT SHOWING THr SClirDUlFD OSTFS SF/1S IN T1«F iOK S^BHA 

FOR UTTAR. PRADfSH

196* Order Ojder No 8 of I*

I. ^•Bijnor (SC) 5-Bijnor (SC)
2 17-Mi'rikh (SC) . 18-MtsriKh (SC)
1. 18-Hardoi (SC) . 19-Hxrdoj (SC)
4. 20-Mohmlalganj (SC) 21-Mohjnla!ganj (SC)
5. 26-Akbarpur (SC) 27-Akbarpur (SC)
6. 28-Rarmanehighat (SC> . 29.BaiJbankj(SC>
7. 34-Basti (SC) . . 34-Ba '.ti (SC)
8. 37-Ban*gaon (SC) . 37-Bans* aon (SC)
9. 46-La Iganj (SC) . 46-LalgPPj fSCj

10. 49-Saidpur (SC) . 49-SJidpt" (SC)
11. 51-Robcrtsganj (SC) . . 53-Robertsfe'aii} (SC)
12. 57-Chail (SC) . 57-Chajl (SC)
13 62-Jal.iun (SC) .

14. 63-Ohataunpur (SC) , . (i3<ihnw rpur (Si ,
15. 72-Firoyabad (SC) 72-I-h w Mm .J /v:>
16. 75-lfafhr*s(St). 75-1 la ht i< (SCI
17 77-Khurja (SO 7'7-Khvtrja (&Ci
;18. 84-^aharanwstf (SCI . . 83*Kft}<Swar O O

3-~U4S LSS/73
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Increase in Licensed Capacity for 

Union Carbide

1850, SHRI MADKU LIMAYE ; W.H 
tbe Minister of PETROLEUM AND 
CHEMICALS be pleased to stale:

(a) whether it is a fact that the Union 
Government has allowed a 100 per cent 
increase in the licensed capacity for the 
Union Carbide for low density polyethy-
lene;

(b) if so. the original capacity and the 
new increase sanctioned; and

(c) the reason for giving preference to 
foreign companies over  the  indigenous 
manufacturers;

THE MINISTER OF STATE |N THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) to (c). A letter of Intent 
has been issued to M/s Union Carbide 
India Ltd. for effecting substantial expan-
sion to their licensed capacity from 9000 
tonnes to 20,000 tonmes /annum for manu-
facture of L, D. Polyethylene.

There are at present only two indige-
nous manufacturers (M/s Union Carbide 
and M/s Alkali & Chemicals Corporation 
of India) of L.  D.  Polyethylene, and 
both of them  are foreign majority con-
cerns.

M/s Alkali & Chemicals Corporation of 
India have been permitted  to enhance 
their capacity from  10,000 tonnes to
13,000 tonnes/annum under the fuller uti-
lization scheme of the Government. The 
Indian Petrochemical Corporation Ltd., 
Baroda, a public sector undertaking is 
implementing a project for the manufac-
ture of 80,000 tonnes of Low Density 
Polyethylene. This project Is expected to 
be commissioned in 1976.

Expansion of Caustic Soda Unit in 

Karanataka

1851. SHRI A. K. KOTRASHETTI; 
■Will tbe Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a)  whether the Ballarpur Paper and 
Straw Board Products Limited have been 
stofi permissioa odder the Monopolies and

Restrictive Trade Practices Act to expand 
their caustic soda unit in Karnataka for 
detergent complex;

(b) whether the unit has been given 
any concessional power and land facilities 
by Government; and

(c) if so, broad features of the con-
cession given?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) M/s. Ballarpur Paper and 
Straw Board Mills Company Limited, who 
are implementing an industrial licence for 
the establishment of a Plant with an an-
nual capacity of 33,000 tonnes of caustic 
soda, 16,500 tonnes of liquid chlorine and
10,000 tonnes of Hydrochloric acid, have 
been issued a letter of intent for effecting 
expansion by 16500 tonnes per  annum 
of caustic soda and 14850 tonnes of liquid 
chlorine. The said expansion was found 
to be outside the ambit of the  Mono-
polies and Restrictive Trade Practices Act 
1969  A letter of intent for the manu-
facture of 10000 tonnes per annum of 
Sodium Tripoly Phosphate has also been 
issued to thts party subject to clearance 
under the MRTP Act Their application 
under the MRTP Act for the manufacture 
of Sodium Tripoly Phosphate is  under 
consideration oi Government.

(b)  and (c). Information is being col-
lected from the Government of Karnataka 
and will be laid on the Table of  the 
House.

Setting up of a Thermal Power Station 
in Andhra Pradesh

1852. SHRI  M.  RAM  GOPAL 
REDDY:

SHRI K. KODANDA RAMI 
REDDY:

Will the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether there is a proposal to set 
up a thermal power station in Andhra 
Pradesh shortly; and

(b) if so, the ate selected for the pro-
posed station ?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION  AND 
POWER  (SHRI  S&DDH6SKWAR 
PRASAD) : (a) and (fe). A proposal for 
establishing a thermal power station, at 
a point between Ibrahim Fatnam and 
Kondapali, about 10 km from Vijayawada, 
with a capacity of 2 units of 200 MW 
has been approved by the Maiming Com-
mission.

Spending op amount by  Indian  Phar-

maceutical Industry

1835. SHRI RAM PARKASH :  Will
Mjnifter of PETROLEUM AND 

CHEMICALS be pleased to state :

(a) whether  Indian  Pharmaceutical 
Industry have expressed its inability to 
spend any aroom on basic research; and

(b) if so, the reasons forwarded by the 
industry ?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) • (a) No, Sir.

(b)  Does not arise.

vi sfhriW* wfarf

las* 

f»rr  ;

(y) qrr
f*r̂sTO%frrq   ̂ % 4 to ft,

1974 vfr  snfaiflyfl % «rr«T?rrsttrt

cTSTT ̂TT  TR̂T?=TiT<5$Tt
%   ̂Vtf yr̂FT

r̂nrtfw nr   ̂ tfr

wfem $ ,

(w) s%r*nftsrfa-

^ft?jf? m wk

(*r) ^ ̂  ?rt  ^

**rr srfaforr t cpsrr  f̂ mc

$sr w m n gtMnft (vft 

: (*) aft# »

$ tnfr̂raw %tot?r WSsfafftnTT
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f̂M f̂atrr **tot$ i

Shortage or Raw Matbriaw for Drug 
Industry

1856. SHRI  K.  MALLANNA; Will 
the  Minister of  PETROySUM  VND 
CHEMICALS be jticased to state:

(a) whether the stocks of raw materials 
with the drug industry are fast drying up 
and the agencies responsible for replenish* 
mg the stocks are yet to wake up to the 
realities of the situation; and

(b) if so, the broad outlines regarding 
the policy of Government in this regaid?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  ANJD 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN)  (a) and (b). Raw  materials 
required bv the drug industry fall under 
two categories:

(i) imported; and
(ii) indigenous.

Regarding imported raw materials, inter-
national availability of some of the items 
has become difficult recently. Eflorts are 
being made tu procure these items with 
the assistance of branches and subsidiaries 
of such of these foreign companies whose 
parent organisations  are  manufacuring 
those items and letters of authdity could 
be mued in appropriate cases. ]» respect 
rtf indigenous raw materials some shortages 
have been reported from time to time. 
The difficulties have been discussed with 
the a-wociations of the drug manufacturers 
and appropriate steps  taken/are being 
taken to influence releases of the  raw 
materials concerned from their manufac-
turers.

Swirrn IN’ MU rOR GENERATING UNITS At 
Trombay, Ahmtoapmk, Dhuyarâ 

and Barauni

1857. SHRI  l»  B.  CHANDRA, 
GOWDA: WiU the Minister of PETRO-
LEUM AND CHEMICALS be ptea»ed t» 
stat*.
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whether more than one million 
tonnes of fcrftace oil can be saved annually 
if generating units of the four power 
Houses~-Trombay, Ahmedibad. Dhuvajan 
and Barautti, now using furnace oil, swiuh 
over to coal;

(b)  if so, whether it is a fact that ail 
these plants depnd am th secured supply 
of coal; and

ic) whether Government propose to 
tevtew its policy in this regard; and if so, 
ths policy formulated ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SH \HNAWAZ 
KHAN) : (a) and (b).  A substantial 
quantity of oil can be saved if the power 
houses nt Trombay. Ahmcdabad, Dhuvaian 
and Barauni switch over from oil to coal. 
This viH however depend on the secured 
supply of adequate quantities  of  coal. 
Secondary processing facilities will afco be 
icquired at Koyali Refinerv.

(c) In respect of the units whfih are 
capable of comeifcion at the abov̂ lour 
power houses. CW&PC has drawn up plans 
tor switching o>er to coal. Necessai y steps 
<uc also being taken to link and  make 
available the requisite quantity of coal to 
each Thermal Power Station.

, R i port or Tmrr Commission on prices 
or Ai.cohal

1858.  SHRl E. V. VIKHE PATIL: Will 
the Minister of PETROLEUM AND CHE- 
' MTCALS be pleased to state :

(a)  whether Government have received 
the* report of (he Tariff Commission sug- 
pe-ting increase in the price of alcohol;
and

<b) if so, the action taken or proposed 
to bt taken on that report ?

THE MtNISTCK qP STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
<■ 5IEMICALS  (SHRI  SHAHNAWAZ
| KHAN) ; (a) m  Sir.

I (b) Does not kHm.

Capacity of Fertiliser Plants in 
Private Sector

1859. SHRI  NAWAL  KISHORE 
SHARMA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state :

(a) the total installed capacity of ferti-
liser production in the private sector in the 
country;

<b) whether the production of fertiliser 
in the private sector is in accordance with 
the iastalled capacity; and

(c)  if not. the reasons for the short-fall 
and the steps taken by Government to see 
that shortfall does not continue ?

THK MINISTER OF STATE IN THE 
MINISTRY  Or  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) ; (a) to (c). A statement is laid 
on the Table of the House. [Flaced  in 
Library.  Sue No. LT-6320/74]

Layjvo of new  Railway unes and 

DOUBLING OF LINES IN KeRAI A DURING 

Fift h Plan

i860. SHRIMATI BHARGAV1 THAN* 
KAPPAN :  Will the Minister of RAIL-
WAYS be pleased to state :

(a) the salient features of the scheme 
for laying new  Railway lines in Kerala 
during the Fifth Five Year Plan period; 
and

(b) whether any scheme to double anv 
Railway lines in Kerala is under considera-
tion of Government?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI) :  (a) Propo-
sals for the Fifth Five Year Plan have not 
yet been finalised. However, the construc-
tion of the B.G. line from Tirunelveli to 
Trivandrum with a branch line to Kanya- 
kumart, a part of which falls in Kerala, 
is already in pi ogress.

(b)  No new scheme is under conside-
ration.

Sabotage susfbctbo in movement of 
Goal to Steel Inowtrv 

18«J. SHRIMATI BHARGAVI THAN- 
KAPPAN:  Wfll the Minister of RAIL-
WAYS be pleased to state:
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(a) whether some sort of i>bo(nt was 
going on Ute Railways (or paralysing 

movement of coal to tike steel industry; 
and

(b) if so, the reactions of Government 
thereto?

the Dfepimr minister in the
MINISTRY  OP RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI):  (a) Re-
peated staff agitations have affected loading 
of coal for Steel Plants from the Beagal- 
Bihar fields, in recent months.

(b)  Government is (nixed of the prob-
lem and efforts we befog made to prevent 
such agitations affecting railway operation.

DrAIKAOB  SCHEMES  RELATING  TO  FLOOD 

CONTROL POK KjUtALA

1862.  SHRIMAT1 BHARGWI THAN- 
KAPPAN: Will the Minister of IRRIGA-
TION AND POWER be pleased to state ;

(a) whether Kerala Government  have 
prepared any schemes relating to Hood con-
trol drainage in urban and rural areas;

(b) if so, the main features thereof; and

(c) whether  Government propose to 
provide any financial assistance to the State 
of Kerala in implementing the proposed 
schemes; if so, to what extent?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP  IRRIGATION  AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). The State Government 
of Kerala had formulated in 1963 a draft 
plan for flood control in the State, at an 
estimated cost of Rs. 22.4 crores, which 
envisaged improvement of channels and 
drainage at an estimated cost of about 
Rs, 10 crores.  The draft plan had been 
examined in the Central WMer and Power 
Commission and the State Government had 
been requested to revise the plan taking 
into account the experience of floods and 
drainage congestion subsequent to 1963. 
The wfced plan has not yet been received 
from the State Government  of  Kerala. 
Pending the fiwdisaiioo ot the Han mea-
sures for flood control and drainage im-
provement as considered necessary in vul-
nerable areas, are bsing implement*! **

part of the State Plan.  The mtmmm 
implemented so far bm beaeftted about 
8000 hectares.

Flood Control and drataags schemes 
form a part of flood control sector of ft# 
State Plan. Central assistance to Hie States 
for the Plan schemas is provided fet the 
shape of block loans and grants. There Is 
no specific or earmarked central assistance 
for flood control and drainage schemes.

Financial assistance to Kcbala for

IRJUGfATJON DURING LAST THREE VBASt

1863. SHRIMATI BHARGAVI THAN* 
KAPPAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state 
the total financial assistance given to the 
State of Kerala for irrigation during the 
last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  IRRIGATION  AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD). Irrigation is a State subject and 
funds tor irrigation projects are provided 
by the State Governments within the frame-
work of their overall development Plan*. 
The Central assistance to State Plans Is 
given in the form of block loans and grants 
not related to any particular sector of de-
velopment or project The total Plan out-
lay cl Kerala in the last three years (1970- 
71 to 1972-73) was Rs. 170.00 crores, of 
which Central assistance was Rs. 100.70 
crores.

Repairs of faulty machines of Cociror 
WVlfflON OF FACT

1864. SHRI K. P. UNNIKRISHNAN : 
SHRI VAYALAR RAVI :

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the progress made regarding An re-
pair and replacements of faulty machines 
at the Cochin Division of PACT;

(b) a brief outline of the wort* dooe so 
far for this Jmrpose and whether thefac- 
tory has since started commercial frtodij©. 
tion:

(c) whether them has again feat* dislo-
cation in production in the month of De-
cember, 1973 and the inherent detect* hi
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Hmt ptoAuctlofl syvtem coattow to be ini* 
rectified; and tf so, the reasons therefor; 
and

(4) the broad outlines regarding the pre-
sent stage of production capacity, actual 
production aad tow* in production doe to 
defects In different aectlon of the plant?

THE MINISTER OP STATE IN 1HE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) to (d). The information b 
being collected and will be laid on tbe 
Table of the Houae.

Stem*} w op Railway Hoswtals and 

Health Untts at Railway Stations and 
Gujarat State

1865. SHRT D. P. IADEIA:
SHRI VEKARIA :

Wilt  the Minister of RAILWAYS be 
pleased to state:

(a) the names of the Railway stations 
in Gujarat State where Railway Hospitals 
anti Health Units have been set tip for 
the employees and broad features of faci-
lities made available therein;

(b) the number of employees working 
in each station who are benefited; and

(c) whether Government propose to es-
tablish more hospitals; if so, the names of 
the places?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI) • (a)  and
(b). A statement is attached.

(c) No.

Statement

SI.  Nuneof H«pil.J/HMlth Unit No.of IfgiSf

**’• Mrved ____

Hospitals 

1. Sabarmati

2. Pratapnagar .
3. Gandhidham
4. Rajkot
5. fihavanagar Para
6. Dohad (Workshop)
7. Bulsar

Health Umts 
1. Surat

2. Udhna
3. AJunedabad .
4. Kankaria
5. Anand
6. Baroda Station
7. Baroda Yard 
S. Broach
9. Dabhoi
10, Htftam 
U.

3241 Both mdoor and 
outdoor faci-
lities available 

28901  Do.
2046  Do
18115  Do
14432  Do
463)  Do
11059  Do

1663 Only  outdoor 
facilities avail-
able.

1454  Do
2670  Do
4500  Do
2562  Do.
1501  Do.
2167  Do.
2732  Do.
1615  Do.
507  Do.
2403  DO.
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1  2 A - _ . * .
12 S biimati(OG) " OAly otttSoo*
habMmrti (M 0 > 3241 facilities available

13 ViranMtair J$44 Do.
14 ‘ Prampnaga; 260 Do
IS Malika m Do
16 DhiraffWhva 511 Do.
17 Surendrwa<g*r 1942 Do.
18 Wankancr 1124 Do,
19 Mom 1150 Do.
20 Jam > * u 128! Da
21 Meh ui i 3836 Do
22 OU» 829 Do
2̂ Hip* 1085 Do
24 Hunttnigit 860 Do
2* 1unig*dh 119? no
26 JLtal u IK42 0o
27 Gt Hi U 240 n>
28 P J-ndi 8*S Do
2> M H  di 29ft Do
10 Mih D<
Dl j!i in 1344 Do

12 !k*»*d Jr n77 Di)
V r vul 9V Do

34 DhoUrt 593 Do
H D’Sae D *»-  in Da hod 4ij31 Do
H DehilS  oj 2«i7 Do
J7 i idh npu *44 Ik
38 fi‘i«paj mv Do
19 X.<ndta Port 171 Do

In addition it <sbove tuck up Dispensaries are «*!so functioningat (1) Nadiad

CoNVt-KSI0*i  OF  S'M 1ST IP UR D VRBII \VKIA 

RaXM/L MFTRF C.AUCF I !>L INTO BROAD 

G'UC.E

f#66 SHRI BHOGITNDRA fHA  Vt fl 
the MtmMci of RAILW SYS tw pleased to 
refer to tbe reply given to Unstarrcd Ques-
tion No 25# on the 13th November 1974 
regarding extension of broad gu&gc hnek 
fro®i SanuaUfir to Raxaul via Darbhaaga 
and from Mtt/*ifTarpur via Motthan and 
stare

(a)  whether examination of the cngi* 
neering and traffic aurvev reports for urn* 
veision of Sawifirtipiir-Dafbbanjta 'Raxaul 
Metr« Crnugc line to Broad Gauge line and 
for Jhanjhwpur I aikflha Rail Imk ha* since 
be*n completed. and

(b)  if so, the broad outlines thereof 
ami tkcivion taken regarding tchcdule of 
■uamng and completion of the work’

THF DFPUTY MINISTFR IN THE 
M*NISTRY  OF RAILWAYS  (SHU 
MOHD SHAM QURESHI) ■ (a) and (b) 
The survey reports have been exaroincd It 
♦s propo-sed to include conversion of Sanra*- 
npttr Darbhaoga metre gauge section mi© 
b̂oad gauge *» tbe Railway Budget for
1974-75 at an estimated cost ef Hr 47? 
ciore* The conversion of metre gauge line 
to RaxauI via Mtttaffarpur/Otfbfeaî ia 
4l?»o under cotaMeraticwu Actual wmk wiU 
commence after completion of tte final to* 
(dtloft engineering wrny proposed 16 he 
token up m 1974-75. JhanJharjwr-Lauteha* 
bazar M,G ran Knit (length 4X10 Ims 
cost Rs* 2 50 cram) h *to« Mj$ fcfcluded
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In the Budget lOr 1*74-75, No firm sche-
dule for completion of these woi*» can 
be indicated « tbls stage.

Cmnm m nm mourn taken on thf 
Construction  o* &vBto*m>w at Soma-
thank Rail wav Oxtp (S.C Railway)

1861 SHRI BHOGKNDRA JHA • Will 
the Minister of RAILWAYS be pleased to 
state:

(a) Whether it Was decided to have 
Railway over bridge at Jonathans Railway 
ftttc near TJmri Station on> Sotith Central 
Ra<fwav;

fb) if so, whether the decision has since 
becit chrragcd and has been decided to 
p ovide the Railway over-bridge at <ome 
oilier Nation;

(e> if so the &al*cnt features thereof

(d> whether anv representation m this 
connection was submit to the  General 
M mager, S C. Railway b> Nagarik Ag 
ImJ? of Umii town,

(e)  if *o the salient featme thereof, 
an*!

(f \ decision taken thereon n

THF DFPUTY MtNTsTl'R IN THE 
MINISTRY or RALWAVS (SHRI 
MOHD JSHAF! QURFSHl)  (a) The
proposal of Maharashtra State Govern 
mem for construct of a road over-bridge 
in replacement of level crowing No 166 
between Umn & Karfcheli Stating  on 
Secunderab&d-Manmad section of  South 
Central Railway has not been developed 
so fai as the State Government have ad- 
sised on 5 2-197$ to treat the proposal 
dropped for the present.

<fc) N<*

1C) Does not ari*.

<d) No.

<e) and (f). Do not arise.

REi*oirr or C.8X Inquiry mro Wohkino 
op I9,Cl.

im SHRI BtRENDER SINGH RAO- 

Sim MUKHTIAR SINGH
hawk* -

Wilt the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a)  whether Government have since re-
ceived the report of the CB.I. on the in-
quiries made against Trombay  Uait of 
Fertilizer Corporation of India about the 
lows suffered during the >ear 1968-70; 
and

(bl if so, the number of persons who 
have been found guilty and action taken 
agam*t them bv Government ?

IHfe MINISTER OF STATF IN THE 
MINISTRY OF  PETROL F I! M AND 
CHEMICALS  (SHRI  SHAHNAŴ 
KHAN)  (a) No* Sir

fb) Does not arise.

Bm for Allots!* vr oi Ktrcwivr Oil 
Oi’or*. to States

1S**0 SHRI BIRENDER SINGH R*0. 
Win the M luster of PETROLEUM AND 
CHFMICALS be pleased to state the basts 
on which Kerosene Oil quota is allotted to 
\u ious States ?

THE MINISTER OF STATF IN THE 
MINISTRY  OF  PFTROLfcUM  \ND 
CMTMiCALS  {SHRI  SHAllWWA? 
MHN»  Requirements of Kerosene Oil 
f n ihe different Slates die estimated on 
the b«i as of past sales under conditions 
of free avallabilm and the growth factor 
as determined bv the Demand Fo'ecasun? 
Ceil of lbs Ministry. Oootp'y oF Kcr̂ene 
Oil are i1wr> laid down for the different 
States on a month to monrh basts after 
taking no’e of seasonal fluctuai’̂r.s  Tn 
case the iota} a\ailahi!»t> of pioduu f ’N 
shoit of the total  requirements  of the 
States or when there are other constrain s 
quotas are reduced as necessan to *uit 
the availability.

L<w»s sumjRtD bv I O.C roa laarf v? ari-
TTlS IN TfeOCTDMUF FOR CftUM* Dl I

mi. SHRI BIRENDER SINGH RAO 
Wdl the Minister of PFTROII'UM AND 
CHFKfCALS be pleased to state

(a)  whether Government are awaic that 
Ind. in Oil Corporation~has suffered a hure 
km in crude oil deals because of irregu-
larities in the procedure during the last 
three ycara:
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(b)  whether Government have inquired 
ittfft Ay matter;

(C) if so. the action taken or proposed
lo he taken by Government against ih« 
defaulting officers?

TOE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) r (a) to (c). The required infor-
mation is being collected and will be laid 
on the Table of the House in due course.

Production op Certain Chemicals bv 

Foreign Druo Firms

1872.  SHRI K. S. CHAVDA: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a)  whether Indoznethacio, Prenilamine 
Lactate Cyproheptadine,  Fursemide  and 
Drythromycin Strearate were imported by 
foreign firms, namely. M.S.D., Hoechst and 
M/s. Abbott during the last three years 
and if so, in what quantities and at what 
prices;

{tO whether some of these items  are 
canaHsed because of high prices of im-
portation by thefee foreign firms if so, 
what advantages these foreign firms have 
given to their principals m foreign ex-
change repatriation, directly and indirectly, 
by these imports at high prices;

(c)  whether Government have prose-
cuted or  recommended prosecution  or 
taken any other action like suspension of 
manufacturing licences for violating foreign 
exchange rules; and

fd> if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KJflAN) : (a) Information is being col-
lected and will be laid on the Table of 
the House.

<b) Canalisation of imports  through
S.T.C. we* effected from 1st April. 1970 
with a view to ensure price benefit for 
consumers in the prices of formulations 
Mid to safefmid the  nktniifeeiiifers of 
indigenous materials by adopfiag a system 
of  priw#, Ctiml%n**fm riw  en»
afetes purchases to be made by S.T.C at

competitive .prices in the world market 
which otherwise vary from compaOy to 
company*

(c)  and (d). No caaes of violation 
of foreign exchange rules on this account 
have come to the notice of this fcfinistry.

Formulation op Mhtraj*toa3»ui wi M/a.
May 4c Baser and other Firms

1873.  SHRI K. S. CHAVDA; WHl Hie 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether M/s. May & Baker a 100 
per cent foreign firm has been recommend-
ed  expansion of  Metranidazole  from 
600 kgs. tonnes per annum capacity and 
whether its formulations and the very item 
was over produced 10 times for the cap-
tive consumptions and high profits earning;

(b) whether M/s. Unicbem, Cipla, fado- 
Pharma. IDPL and Sooneta have applied 
and have been recommended tor Metrani- 
daxole production capacity of roughly 80 
tonnes per annum;

(c) whether Fifth Five Year Plan tar-
get for this drug is only 50 tonnes per 
anpum,

(d) the reasons May and Baker’s pro-
posal for expansion of this item was not 
linked with Indian proposals; and

(e) whether the new guidelines for for-
eign exchange compel the branch of foreign 
firms to reduce their equity to 60 per 
cent?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRf  SHAHNAWAZ 
KHAN): (a) The proposal of M/s. May 
and Baker Ltd. Bombay for expansion in 
capacity of Metronidazole from 602 kgs 
p.a, to 24 tonnes per annum is under 
consideration of Government  The entire 
question of excess production by different 
companies including  M/s May ft Baker 
is under consideration of Government

lb) While M/s Iftdo Pharma Ptpmu- 
ceuticai Work* Ltd. have granted an indus-
trial licence for die manufacture of Metro- 
nidacole with « capacity of 4 tonnes for 
annum; proposals from 
are nadir consideration of Gttmftoteat
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(c)  Yd, Sir. The Task Fore* on Drugs 
and Phanmaceuticals set up by the Plan-
ning Commission have assessed the demand 
of Metronidazole at 50 tonnes by the end 
of fifth pian U. year 1978-79.

(d> The application of M/a. May  & 
Baker for wanufacture of Metronidazole 
was received in December. 1971 whereas 
those from M/s. Unlchetn, dPLA, IDPL, 
and Suaeeta were received much later.

(e)  As per guideline* issued by Ministry 
of Finance, Companies with foreign holding 
exceeding 75% are required to raise 40% 
of the estimated cost of expansion,  by 
issue of additional equity capital (inclusive 
of premium, if any) to Indians only with-
in a reasonable time limit

“On Account* Payment to Substitute 

WOMCERS AND CASUAL LABOURS

1874. SHRI JHARKHANDE RAJ • WiU 
the Minister of RAILWAYS be pleased to 
state:

(a) whether  substitute  workers  and 
casual labourers who have been  granted 
temporary status and have been contribut-
ing to provident fund have not been given 
“on account” payment towards arrears of 
third Pay Commission scales; and

(b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a)  and
(b). Substitute workers and casual labour- 
ers who were drawing pay in the autho-
rised scales as on 1st January 1973 and 
continued to be in service on 1st January, 
1974 have been allowed "on account*' pay-
ment towards arrears of Third Pay Com-
mission scales.

India's Oil Crisis, k Payments Problem

1875. DR. RANEN SEN: Will  the 
Minister of PETROLEUM  AND CHE-
MICALS be pleased to state:

(a)  whether India’s oil crisis is b«i- 
catty n payments problem;

<b> if to. the fecla thereabout; and

(c) steps taken to solve this problem 7

TUB MINISTER or STATE tN THE
iitNtemv op mmawm  and
CmmCAtS  (SHRI  SHAHNAWAZ

KHAN): (a) to (c). The price of crude
oil has increased steeply since the begin-
ning of 1974. The main problem, there-
fore, is not of the availability of crude oil 
but that of meeting the exorbitant foreign 
exchange cost Government have taken a 
number of measures to meet the situation 
which include, inter alio, the following:

(i) Placing Increasing  reliance  on 
alternative sources of energy.

(ti) Curbing the inessential consump-
tion of oil products.

(hi) Maximising exports to meet the 
cost of oil imports for the essen-
tially needed requirements oi the 
economy.

(iv) Intensifying activity for maximi-
sation of indigenous  production 
of crude oil etc.

Acquisition of Majority Shakes of Oil 

India, Ltd.

1876 SHRI MOHINDER SINGH 
Gtti;

SHRI NAWAL KJStiORE 
SHARMA:

WiU the  Minister  of PETROLEUM 
AND CHEMICALS be pleased to state 
whether a decision has been taken to 
acquire majority equity shares of the Oil 
India Limited and if so the facts thereof 7

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : The question of  Government 
acquiring a majority of the shares of OH 
India Ltd. is still under consideration. No 
specific decision has yet been taken

IDA Loan to Indian Railways

1877. SHRI MOHINDER SINGH 
GILL:
SHRI NARENDRA SINGH:

Wifl the Minister of RAILWAYS  be 
pleased to state:

(a) the amount of help in dollars re-
ceived from International  Development 
Association for improvement and moder-
nisation of Indian Railways; and

(b) what will be the mode of repay-
ment and the imports to be made out of 
this credit
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THE8 DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRf 
MOHD. SHAFI QURESHI): (a) The 
InteraatSomii  Development  Association 
have given ft credit of US dollars 80 ifiU* 
lion for the improvement and moderate**' 
tkm of Indian Railways. The agreement 
for the credit has been signed on  21st 
December 1973.

(b)  The credit is repayable in 50 years 
■with a nwratortam cm repayment for the 
first ten yearn. The credit carries no in-
terest but only a service charge of three - 
fourths of one per cent per annum.

The credit wit! finance import of com* 
ponenu and raw materials for the manu-
facture of rotting stock, item* for track 
renewal and bridge works line cnpac«tv 
work's, signalling and electrification schemes 
and plant and machinery.

Advice given to Htoh Coukt bv Govern, 
ment to Cuktail Vacat ion

ISPS. SWRT M RAM OOPAL REDDY. 
Will the Minister of LAW, JUSTICE AND 
COMPANY  AFFATRS be pleated  to 
state :

(a> whether Government have advised 
all High Courts to curtail their vacation 
And ensure that working days in a year 
do not fat! below 210; and

fb) if so, the reasons therefor ?

THE MINISTER OF LAW. JUSTICE 
AND COMPANY AFFAIRS (SHRI H. R. 
GOKHALE) : (a) Ye* Sir.

(tO This was done since I960 with a 
view to enabling the High Courts to devote 
mom time to the disposal of cases

CANCELl ATlON  OP Tiurm  ON  SotlTH
Eastern Railway wmis® February 

1974

If7$t SHRI M. RAM OOPAL 
REDDY:

SHRI M. SUDARSANAM;

Wffl the Minister of RAILWAYS be 
pleased to stalei
fe) W't&ber a number of trains were 

ta**Ued ot the South Eastern Rahway 
dinting February,, 1974; and

(b)  <f so* the reasons themfar and lost 
incurred by Government?

THE DEPUTY MINISTER *N THE 
MINISTRY  OF  RAILWAYS  (SMtf 
MOHD. SHAFI QtlRESHT) : (a)  Yet 

(b> Due to various staff agitations. a 
number of trains had to be cancelled. Thte 
information of Jos* is being wotted oat 
and win be placed on the table ot the 
Sabha.

wm* fwftysr, qffrw fenfrSiftnftnf

WfflT

1S80. WtVStift

ftTT ̂  far :

(*F) Tf̂PT ̂T% ̂ T9FfTTf fWhPT,

»rwsr̂ #«̂ T % wm n sut «mr 

vrmi %  *rrf**rr *t$;

%ftr

(«r)

ffawra n  (*ft *%****

iwft ttwt

WT qr fWT <7* m ( 1-2-1973 *r 

3M-1974?rv) f *psnr

siHi vrr»h W is:  spfr  mw

38 % \

(ar) ^ fnft  #9TCT

I *?i*r fcfafr

sfrrerr sttct qftff <ftt to

WPT «6NNHV %HWf(JwSi  TVTWf 

W  ft «frc to <nf**r tit srft *% f;

ffW RPw up  f? fiw i

tiwmiwrttlirwn 

issi. :  for til

{*$) >*# «Mv

*ctfi % iww

Iw K#;
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m  m v* fj  sfa 

(tr) 
mft %M«wcim¥t ni 

Jtymwftm f ?

** wawwr * wftftO**

|̂ft) ; (tf>) 9tm, 73 %<***$, 74 

WP, V:  & srarfŝ 86 3TT sftx

112-tr m   m ft  nrftnrt  *r 

t?ror wror:  94 fat 120 for

t

(«r) faftFr qfiwrnfiw apfŝn̂art,

sfr̂ focff mX aPWT 5TTT 'dtFsWT, 

*rrft*rmw m *  afrfr? *t ̂ rr 

3rnr,  fwvr, 1973 * ̂ r

q*r «tt an$ w rota anfa s*r irrffctrr %

r̂̂ qrp̂ ŝriTTW * I

(*r)  sm m 9m infvrf %

t̂pr *nc ̂s'sffa cr*u «r Wvrtr sWt ept 

«r? fax*wi; wtr ffcmr ̂irsrr 11 m *Nt 
atwsreaT $?ft f $stt

5TT̂ % f*rz| frfa «?f«WTR  30%

«  I

Shortage of Oil in Genulation or 
Powat

m2. shri; shankerao SAVANT : 
WiU tbe Minister of IRRIGATION AND 
POWER Ins pleased to state:

(a)  whether the  shortage of oil has 
affected generation of power; ami

<b) If so. the steps taken or proposed 
to be taken to meet this contingency ?

TUB DEPUTY MINISTER IN THE
rnmsmr  m irrigation  and
PÔSR m m  ̂ DDHBSHWAR FRA- 
SAD) j‘ (a> Tim current oil .shortage has 
cawed anxiety about smooth functioning 
of mm# «rf the thermal power stations, 
** «*» h wol burning power stations ̂

condary oil fuel* am requited wheie pul-
verised fuel firing is employed. No reduc-
tion of power generation has occurred.

(b)  The following  steps have  been 
taken to reduce dependency on oil ;~~

(I) The State Electricity Boards have 
been instructed to observe utmost 
economy in the consumption of 
oiL  Attempts are being made 
to operate the thermal plants at 
higher loud factors, to the ex-
tent possible .so as to reduce the 
need for oil.

(ti) It has been decided to convert
oil fired boilers to coat  fired 
boilers in thermal power stations 
and action has been initiated in 
this direction.

(iii) An assessment of the minimum 
requirements of oil for  power 
stations has been made and efforts 
are being made to meet  these 
requirements fully.

(iv) Special auxiliary  equipment  is 
being installed jn certain power 
stations  enabling  use of  tfu 
quality of oil now readih avail-
able.

Non-a vajlability of  Authenticated

VERSION OF VOKXJS LAWS, Ru s s‘ VND 
Regulations in thi  various Lan&i.acfs

1883. SHRI S. C. SAMANTA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state :

(a) whether the authenticated versions 
of various laws, rules and regulations in 
the language of the Union and other bngu- 
ages are not available at District and State 
Capitals either at sale depots at Govern-
ment levels or even pnvatdv although a 
large amount of work b»s already been 
done in bringing out authenticated  and 
translated versions,;

(b) whether any steps haw been taken 
to popularise the work being done h\ the 
Official Languages (Legislative) Commis-
sion and other bodies; and

(c) if not, the reasons therefor?
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rm minister or sttatb in tub 
MINISTRY OF LAW* IUSTK2B  AND 
COMPANY AFFAIRS (SHRI NTORAJ 
SINGH CHAUDHARY): (a) In puts* 
ance of section 5 of the Official Languages 
Act, 1963, translations in Hindi of Central 
Acts, Ordinances promulgated by the Presi-
dent and ordbrs. roles,. regulations and 
bye-laws issued under the Constitution or 
under Central Acts ai* published under 
the authority of the President ia &« Offi-
cial Gaaett* as Hie authorised texts thereof 
in Hindi The Controller of Publication* 
arranges to supply as many copies  of 
these translations as ait required by the 
indenton and subscribers of these copies. 
The Official Language (Legislative) Com* 
mission arranges to publish digiot editions 
(Hiadi-BngHsh) of Centra! Acts  which 
are placed on sale by the Controller of 
Publications. Authoritative texts in Hindi 
of 307 Central Acts have been published 
so far in Jhe Official Gaaette and out of 
these, diglot editions of 135 Central Acts 
have been brought out The Government 
of India axe not aware whether the authen-
ticated texts  in  Hindi and the diglot 
editions of Central Acts already published 
are available at the District and  State 
«apft«fs.

Authenticated versions of the  Central 
Acts, Roles, Regulations, etc. an not avail-
able in any language other than  Hindi. 
Tile  Authorised  Translation*  (Centra! 
Laws) Act 1973, providing for the pub* 
licafion tinder the authority of the Presi-
dent in the Official Gazette of authorised 
traniations of Central Laws in any langu-
age (other than Hindi) specified in the 
W  Schedule to the Constitution was 
enacted only In December, 1973 and haft 
not yet come into force. The mpt to 
be ftfcen for the publication of such trans-
lations in the Official Cassette are under

00  and (c). Necessary step* to pupa* 
larise the wort: done by the Official LangD- 
«g» (Legislative) Commission have been

S
Tfae catalogue*  of  the publica- 
brought out by the Gwnmiasioft are 
bed periodically uunt

a
 lo tile  State  Governments.  High 
s. lit  Bar  Associations,

ct Judges and other agencies which

been arranging exhibitions to give publi-
city to these pubttoaiiaat. It be*  also 
been maintaining liaison with the Govern-
ments of the Hindi-speaking Sates to 
popularise its publications. As a re.utt of 
these activities, the Governments of the 
Hindi-speaking Slates and the High Courts 
in  these  States  have  placed  bulk 
orders for the publications of die Own- 
mission.

OPEC fox Cujlbs on Rxm̂  Pearm

1894. SHRI RAM PARKASH: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Government are aware of 
the reported statement by the Iranian Fin-
ance Minister that the oil producing coun-
tries would not enter into any binding 
agreement to  stabilise oil prices  unless 
consumer countries control the companies 
from earning more than 100 per  cent 
profits; and

(b) if so, reaction of Government there- 
to and action taken in the matter ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) and (b). According to the 
information of the Government, the buy-
back prices at which the oil companies 
would be obtaining crude oil from  the 
producing countries are still under nego-
tiation. It is, therefore, not possible at 
this stage to take any view in the matter.

Swots Fbmsmatum *ot Railway 
Emflovebs

188$. PROF. MADHU DANDAVAlB: 
Wm the Minister of RAILWAYS be pleat-
ed to stale:

(a) whether Government favour  fee 
emergence ti a single Federation of Rag- 
way Employees in fh* interest of industry 
as weH m healthy trade udtou movement; 
and

(b) if so wtat conceete steps a*e taken
to  ffig emetgeooe
flyirtriiifion in Rslheât 7
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rm tm w minister in tub
MINISTRY tm  RAILWAYS  (SHRI 
mohd mm wamsi): (*) y««.

(b)  the polk* of ‘one union m one 
Industry’ i« accepted tan the way* imd 
means to achieve this objective are to be 
worked out

PLANS FOE USE OP WATOR «» IjUUQATlON

ano Hydro Electric Power m Fifth

1887. SHRI RANABAHADUR SINGH: 
WiU the Minister of IRRIGATION AND 
POWER be flatted to state:

(a) whether Government have emphasis-
ed the need lor formulaloin of realistic 
master plans for use of water is irriga-
tion, hydro-electric power, rural and urban 
water supplies and for flood control ope-
rations in order to achieve maximum bene-
fit for the welfare of the people from the 
targe and major projects under const ruc-
tion, like Mahanadi, Hasdeo and Bodhghat; 
and

(b) if so, the main  features of  the 
projects to be taken up during Fifth Year 
Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP IRRIGATION  AND 
POWER (SHRI  SEDDESHWAR  PRA-
SAD) : (a) and (b). The need for for-
mulation of comprehensive  river  basin 
plans taking Into account tbe various uses 
of water have been empbasjaed In  the 
various Flan documents and In the report 
of the Irrigation Commission. While Plan-
ning new projects aB over  the  country 
despatched cm an average per month from 
the possibSity  of  multipttipose  benefits 
wherever feasible, is always kept in view.

In Mwftya Pradeshv the Mahanadi re-
servoir under construction is planned for 
water wpffer to BbBal steel pleat as weU 
as for irrigation. Tbe Hasdeo right bank 
canal is Under construction to utilise for 
irrigatfe* tbe waters of the Hasdeo bar-
rage, which was buSt for providing cool-
ing water to Korha  Thermal  Station. 
Amongst the projects proposed to be taken 
«P by fha Government of Madhya Pradesh

In the Fifth Plan, the Narmadasagar, Ban* 
•agar and Hasdeo (Bongo) projects en-
visage irrigation and power generation, Tbe 
proppsed Pwrvati project la planned to 
provide water supply to Bhopal besides 
irrigation facilities.

Del&y m Despatch of heady made 

Materials by Bhilai Steel Kant

1888.  SHRI RANABAHADUR SINGH: 
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the want of Railway wagons 
is causing a considerable delay in despatch 
of ready made materials by the Bhilai Steel 
Plant;

(b) whether the ready made  material 
is piling there to tbe great Inconvenience of 
the management; and

(O if so. the steps Government  pro-
pose to take in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI) : (a) 1, 77, 
130 ionncs of finished steel material were 
despatched on an average per month from 
Bhilai Steel Plan during tbe last six monhts 
f,e. from August 1973 to January 1974. 
There were, however, some delays in the 
supply of wagons to this steel plant for 
lifting the finished products doriag these 
mouths and in clearance of wagons load-
ed outward with finished products, on ac-
count of repeated  staff  agitations, civil 
disturbances, Buadbs, food agitation and 
theft of traction and  telecommunication 
etc., specially in August and  December 
1973, which stowed down train movements 
and  caused  immobilisation  of wagons, 
Partial Ariy on tbe South Eastern Rail-
way where tbe Bhilai Steel Plant is situat-
ed.

(b> 1,89,460 tonnes of finished  steel 
and pig iron were laying as ground stock 
at the plant at tbe end of January 1974, 
as against 1,63,601 tonnes at tbe end of 
August 1973. This represents an increase 
of only 25889 tonnes In a period of six 
months or an average of about four days* 
despatches.
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($* If normal wottfng conditions pr* 
vail, tee 1$ no difficulty lor Railways 
to meet the demand for wafcms from 
this Steel Rant

gmiHPpva*  ww ̂ iwwf 

m TWfc?ft i  * ttt fW vfrpi

msmx*

1889. *il yWf*f»W W : WT

fwiiBft^«frt$ft*:

(T») SPTTfTWt jSŴ M̂ HR <nTR 

*tf f STcTIWf 2|T wwfrtft  <̂F *TT «> 

TT f*P*TT f>T

?$ I fapg wsm *rf  %sr *rr

Wra-fcrft trŴ T ̂  TO «fTT ftssft 

3tTT  fc'-'fr stptt "srr  ; sftr

(sr)  ̂   ̂ $rv fvrnrfMPT

r̂f̂ nrrtnrr ?

(«ft %$m

fwftffcft): (v)̂t̂t, ^T-3P|OTR 
tm *rrft m im  *r*ft wmm 

mp  * srMwr  ffcs zftwt  ®pt 
vwsw **$■ 11
(«) SPFF ?Tsff "SiTT i

?wt % *w fa ft wfll

grcr 'fcmtiVRn mm wtf wtihm
i 890* «ft gwOT m m : m  

tw*fcfr ̂ r̂#̂ ŷ rr*Rirf¥:

(*r) m im  mr %

1974 n ‘fouvr- 

fjUF'  sm=#«Fr w*nr *tt ;

4to

\ {n) w w*m t *mit *r m

* tw *hrim

Wit f$ifr) ; (n) $t*$t I 
, («r) a?H (»r).srf?T5#3TRfTi

<# ̂r m& ffcw$ % flWF *«r whs

i89i* ̂ fur̂ fW RJ W T’

*fl| aWT% ̂  f*tr  ffr :

(«p) *ot wr xto tohx % xw
 N   - * ...  *V f»..........*v

Vf® *IPfr *T*ff <W 5Hln RRSm  V
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(«[) *rf< nt, ?fr W   ̂?r«rr

#nrft*?ta*rwt; sfk
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( 1) I
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R̂r-5T̂8TT I

(3) #Ervnrr %

»

(4) Wl̂ -v̂ -€Naî‘?TfW 

V *
(5) wift-JTMt

m* 1

(•)
w 1

(7) i
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(13)
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(v) <mfw- fevrm̂ >ft-jhi5X
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sftr

{*?) fetf*TfT-*T*n|T I
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mi |i

(5) Wfcft wf* «•¥ 
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% fHtT q-îfirr̂r *wp*r 

% 1 arksrt̂ qrW  ̂sm Pwpc 

fŵ rr̂r J1

Oil Exploration by India in Oil 

Producing Countries

1892.  SHRI K. LAKKAPPA ; WB1 the 
Mkiister of PETROLEUM AND CHEMI-
CALS be pleased to stale:

(n) whether India is to acquire areas 
fn oil producing countries tot exploration,

(b) if so, whether any area has been 
obtained; and

(c) if to, the facts thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) Efforts to acquire areas 
abroad for 08 ejqptorattaa have been made 
ta the past aad wfi) be continued.

<b) Yes, Sir.

(c> The areas already aecured ate:
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<1) Att offshore area comprising four 
blocks, in the Persian OuU under a Joint 
Structure Agreement dated January 17. 
1965. between Hydrocarbons India Private 
Limited (a fully owned subsidiary com-
pany (of ONGC). The national Iranian 
Oil Company the Phillips Petroleum Co 
of USA and the AGIP of Italy.

(2)  A land area in tike southern part 
of Iraq, under a service contract, dated 
August 22 1971* between the ONGC and 
Iraq National Oil Company.

Inadequat e Tra nsport Hindering 
Coal-Steel Belt

1893. SHRI K. LAKKAPPA:

SHRI P OANGADEB:

WiH the Minister of RAILWAYS be 
pleased to state:

fa)  whether inadequate Railway tram 
port i* responsible In the smooth operation 
of established capacities in tlte economy. 
particvHrlv in the coal-steel belt of ihe 
country; and

whether industrial relations on tbe 
■Railways afe responsible for the dferup 
non of Railway services ?

THE DEPUTY MINISTER IN THI 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) Rail 
transport in terms of wagons, locomotives 
and other facilities, are adequate to meet 
the demands of the present industrial pro-
duction in tbe coal/steel belt. The wagon 
availability for loading, however, is very 
often affected on account of extraneous 
facton like power shedding affecting train 
running staff and public agitations, wild* 
cat strikes, absenteeism, political bunds, 
public squatting on track preventing train 
pam&m breaches, etc.

t Cb) Vtttfe industrial relations cat the 
Railways through the aid of the Permanent 
Negotiating Machinery and Joint Qotoi. 
tative Machinery with recognised Men* 
tions is satisfactory, there  are  certain 
gragp wfeo are adopting m agitational 
Mpptotdh.

Iwfl̂ liw wT Wm Wi|W fl

«iW ̂ iwwit

1894. m m  imr: **r
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1895*  twwwrt  5
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tfksr̂srfsrfafa 1 

(») arm sfaw tw% 

srof t,# ,̂ ar«*f«r aftr afar 

*faf*rfsr 1
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W t|i

Failure of  Slock  Inhtrumekt at

Baim StATt&a <Sbmj>ah Qm»oif)

1*96. SHRI RAMAVATAR SHASUtt: 

SHRI BHOLA MANIfll:

WHl the Minister of RAILWAYS be 
pleased to state:

(a)  whether the block instrument, the 
apparatus to grant and obtain tine clear 
for incoming and outgoing trains at Birati 
station in Sealdah Division (E. Railway) 
failed both on up and down directions 
concerning the block sections at both ends 
on 28th July. 1973 and it remained out 
of order for days together;

<b) what system for pasting trains was 
followed during the period of failure of 
the instrument at the station,

<c) whether Assistant Station Master on 
duty was assaulted by people for deten-
tion of trains, caused on account of the 
said failure,

(d)  whethej any additional complement 
of staff was provided at the station to cope 
"with the situation, if so, at what stât 
and

<e) why the Signal and Telecommunica-
tion Depat tment could noi rcctifv  the 
in-sfmmcut wuhm a reasonable period ■>

THE DEPUTY MINTS!ER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI) • (a) Yes the 
Block Instrument connected to Madbyam* 
gram side failed at 17.45 hrs. and conti-
nued till morning of 30-7-1973.

<b) Trams wens passed on Paper Line 
Clear System.

<c) No.

(&) Additional complement of staff was 
not posted during this period as the normal 
complement of staff at the station is ade-
quate t« deal with inch exigencies.

<*) The iqa*|r ifttfM attention ta 
Wortahop and hence the delay.
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Piofowo Inquwy nm> t o Sa m Policy 

OF FVC Kesws yr MRTP Commjssion

1897. SHRI RAMAVATAR SHASHI: 
Will the Minister of LAW, JUSHCE AND 
CXXMPANY AFFAIRS be pfcasedto state:

(a) Whether aot&s of the manu- 
fecturera have approached the Monopolies 
and Restrictive Trade Practices Commb- 
skjo for instituting an inquiry into the Miles 
policy foOoMd by the manufacturers of 
PVC resins; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THF 
MINISTRY OF LAW, JUSTICE  AND 
COMPANY AFFAIRS (SHRI  BEDAB- 
RATA BARUA) : (a) and <b). Yea. Sir. 
The Commisafon  received a complaint 
from a Private United Company in.Bom* 
bay alleging that restrictive trade practices 
are being followed by another Company hi 
the supply of PVC resins to the Cable 
industry but no prima facie case could 
be  established  against them on  the 
basis of the data furnished by the com* 
plaints. The Commission, therefore, asked 
the complainants on  4-1-74 to substan-
tiate the allegations, but no reply has been 
received from them.

Selection op Sms for Thermal Powfr 
Station

IMS. SHRj RAMAVATAR SHASTRI: 

SHRI RAM BHAOAT PASWAN

Wfll the Minbter of IRRIGATION AND 
POWER be pleased to stale :

(a)  whether a high power committee of 
Government has selected six sites for tlie 
location of large thermal power station; 
and

fb) if so. the main feature* thereof?

THE DEPUTY MJNTSTCR IN THE 
MINISTRY OF  IRRIGATION  AND 
POWER (SHRI SlDDHBSHWAlk PRA-
SAD) : (a) and (b). Vm Committee set 
up by the Government of India for selec-
tion of sites  for large  thermal power 
station* in cost bearing asms in different 
region* Is examining various aha* and is 
exacted ip submit Us report shortly.

Strnmmm op Aonom.m̂ um ako 
Qmh mm to GommKTWH m Mum 

Pkojbct m Kmnataka

1899. SHRI 0. *. CHANDRA 
GOWDA;

SHRI K. MALLANNA:

Wffl the Minister of IRRIGATION AND 
POWER be pleased to stile:

/
(a> whether any representation has been 
received for  safeguarding the  peasants* 
interest regarding thousands of acre* of 
agricultural land and crop* in Karnataka 
and Kerala which are going to be mboirr 
ed due to construction of the Kabini Pro-
ject in Karnataka; and

(b) if so. the reaction of Government 

thereon?

, 1974 Written Answers ftft

THE DEPUTY MINISTER IN THE 
MINISTRY  OF IRRIGATION  AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b) According to the 
revised project report for the Kabini Pro-
ject (.received in 1970) from the Govern-
ment of Karnataka* a total area of 6250 ha 
is to come under submergence of  the 
Kabiai reservoir. Out of this 3623 ha. 
are stated to be cultivable including 103 ha, 
withm Kerala. In die project report, a 
provision  of about Rs. 2.5 crores  has 
been made for compensation for the acqui-
sition of lands and houses and resettlement 
of the affected people. The revised project 
has not been approved by the Government 
of India.

The Government of Kerala had report-
ed that their tentative assessment* of the 
submergence ana and the praparty to be 
affected were much higher and had pro-
tested against the proposal of the Govern-
ment of Karnataka m store waisr A) the 
dam up to full reservoir level  during 
1974-75. Thereupon, ths two State 00*

CMNMhSQ

of ftthttwrsftnen mn* arrive at an

tog taken by tfae two Stale GovemwwPt* 
in Hia matter.
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Acĉ iancs op MaNoeouBs Commis-

sions' Proposals bv Gabriel’s 

India LiMnr.0

1902.  SHRI K. MALLANNA: WiU the 
MINISTER OP LAW* JUSTICE AND 
COMPANY AFFAIRS be pfeued to state :

(a) whether Gabriel's India  Limited 
las offered to accept the Monopolies Com- 
mbskm'* proposals for dilation of equity 
in some modified fbcm;
<b> If so, the salient features of the 

«™gpMftrt*wm tnade by the ChtMnnaQ of tbo 
CotttaMoo; and
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(e]j the m&m  Owe!***** in the 
matter of getting MRTPC clearance for 
tit© expansion sefceme *o far as the foreign 
collaborators are ««Meraed?

THE DEPUTY MIN&TBR IN THE 
MINISTRY OF LAW, JUSTICE  AND 
COMPANY AFFAIRS (SHRI BEDAR- 
RATA BARUA) ; (a) The Report of the 
M.R.T.P. Commission under Section  21
(3) (b) of the M.RXP. Act. 19®, In the 
case of Gabriel India limited, for expan-
sion a the capacity of shock absorbers has 
been received by Government only on the 
15th February. 1974. Tlie Commission’s 
proposals have not yet been put across to 
the applicants.

(b)  and (c). The report of the Com-
mission is under  consideration  of the 
Government.

Pi A# for Diversification of Mangalore 

Chemicals ani> FjbRintzeas

1903. SHRI K. MALLANNA:
SHRI T. V. CHANDRASHE.

KHARAPPA VEERA- 
BASAPPA :

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state '

fa)  whether Managalore Chemicals and 
Fertilizers has chalked out a diversifies!-

tm

t<p) if so. the broad features regarding 
its stage on product-raix; and

"(c) the value of Imported equipment 
received so far for the purpose ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) and (b). A proposal re* 
ceived from M/s Mangalore Chemical* & 
Fertilizers Ltd., eoviga&s establishment of 
$e f(blowing additfcmal capacities:

(0 Ammonia  . 29700Dt.p.a 
ftf>Uiea  . 3399001 p.a.
i0) Nitric Ac»d 100̂ 150000 tp.*.
(W NMC(17:17:17) 
based oft oitro- 
pho#>haic  , 193000 t,p,a.

(*) C A N (26% N)  165000 tp.#.

Hie total «wt it 'Chi pwfriet 4> mHvktt* 
ed at Rs. 323 cam with i foreign ex
change component of Ri, 39.5 emw

(c)  No equipment have been imported 
for thil purpose.

Agreement between F.C.I. amp Govmk-
MBNT or IltAQ FOR SBTIINC UP OF A

Fertilizer Pu n t

1904. SHRI RAM 8HAGAT PAS- 
WAN:

SHRI B S BHAURA :

Will the  Minister of  PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Fert&iwr Corporation of 
India has signed an agreement with Gov-
ernment of Iraq on technical assistance 
for setting tip of a Fertfliasr Plant in Iraq,* 
and

(b) if so, the main features of the 
agreement?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) and  (b). The Fertilizer 
Corporation of India have entered Into an 
agreement with the State Organisation of 
Industrial Desigp and Construction, Iraq. 
The agreement envisages inter alia provi-
sion of technical assistance, training faci-
lities preparation of feasibility Reports, 
Market Surveys, etc. at th» request of the 
Organisation by short-term deputation of 
experts from here* The agreement i* aob* 
ject to ratification by the appropriate autho 
rftics in both the countries and will  be 
operative for a period of 3 years from 
the date the ratification is notified Hy each 
party.

DregSL Cassia Hm We*t Bmnqai. Po'wp.r 
Plant

1905.  SHRI INDRAflT GUPTA; Witt 
the  Minister of  IRRIGATION AND 
POWER he pleased to Hate;

(a)  whether the diesel cri*i* has hit 
We*t Bengal jewv fltftf*

<t>) ftmto and

(c> the rnm tote* ** aveetpoi»*r cM?
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TJfB DmnY MINISTER IN THE 
ministry m   irrigation and 
P0WBR(»IRX SIDDHESHWAR PRA-
SAD) J (a) and (b). Except lor k>cal 
sporadfe shortages. Apply of diesel oil has 
been maintained and there has been no 
power wish on this account  hi  West 
BenpL

(c)  The power station Authorities have 
been instructed to observe utmost economy 
in the consumption of oil. Action has 
been taken to ensure supply of adequate 
quantity of oil. Attempts are being made 
to operate the thermal power plants at 
higher load factors to the extern possible.

I.O.C. Sshong Equity PAsmcipATfotf by 
O P.E.C. in Nfew Reptnewes in India

1906. SHRI TNDRAJfT GUPTA :

SHRI C K. CHANDRAPPAN :

Will the Minister  of  PETROLEUM 
AND CHEMICALS be pleased to state :

(a)  whether Indian Oil Corporation has 
invited equity participation by O.P.E.C. 
members In new refineries in our country; 
and

<b) if so, the facts thereof?

THE MINISTER OF STATE IN THF 
MINISTRY  OF  PETROLEUM  *ND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) and (b).  In the context 
of the recent changes in the world crude 
oil supply situation* the possibilities  of 
''Citing up joint refineries in collaboration 
with some of the oil producing countries 
of the Middle East, either in the oil pro-
ducing country itself or fn India are he 
m explored on a bilateral bask. No final 
decision has been reached

* 'UDET FIXED  FOR Ft»WSfc Gim«AT!i>Nr 

IN BlHAIt

1907. SHU! HAftt KfSHORE SINGH: 
Will th» tttftjtfer Of IRRIGATION AND 
POWER ho ftawed to state:

(a)  the tftitttft Ibid for (he Fourth Plan 
period Barr feower generation and supply 
m Bihar;  -<

(I>) pw tn$rm,pttOe m Ur,

(c) die reasons for the shortfall if any; 
and

(d) the steps proposed to be taken in 
the Fifth Plan period to meet the back-
log?

THE DEPUTY MINISTER IN THF 
MINISTRY  OF IRRIGATION  AND 
POWER (SHRI SIDDHESHWAR  PRA-
SAD) : (a) and (b). Additional capacity 
of 765 MW was targetted to be commis-
sioned during the Fourth Plan period in 
Bihar. 365 MW of generating capacity has 
been commissioned UU date and the re-
maining capacity is likely to he commis-
sioned during the early part of the Fifth 
Plan.

(c) The main reasons for the shortfall 
in completion  of the power generation 
schemes are (i) delay in Civil works, (ii) 
delay in supply of equipment, (ii) short-
age of essential material and (iv> inade-
quate funds.

(d) The Fifth Plan envisages additional 
capacity of 995 MW in Bihar. This will 
meet the requirements of power in the 
State.

Dirfct Tra in rctwlen Narm hagan j-~ 
Sitamarhi, Darbham.v ŜMVSTJJ'UR ani>

PAHLEZ* GIIA7

1908.  SHRI HARI KISHORE SINGH : 
Will the Minister of RAILWAYS be pteav 
ed to stats the reasons for not having a 
direct train between Narkatiaganj—Sita- 
marhi Dharbhanga Samastipur Pahtaraghat 
(North Eastern Railway)?

THF DEPUTY MINISTER IN THF 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAF! QURESHI): No. 4*2 
Narkatiaganj-Darbhanga  Passenger  and 
No. 455 Darbhanga-Pahtezaghat Pas&eager 
trains run with the same rake thus provid-
ing direct travel facility between Naikatia- 
ganj and Pahlecaghat via Sitamarfet. Oar. 
bhanga and Samastipur. $imSariy, in the 
return diiectton No. 456 cum 431 run with 
the same rake over Pahleasghat-Ohaibanga 
and Daitfeanga4*ark4ttfepftnj section.
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Awral made to Government aqomst 

THg  ORDBMS FOR  WSCONTINtfANCE  0P 
Foreign Management  in Larson and 

Tourro Lrt>.

1909. SHRI R. S. PANDEY :

SHRI ANANTRAO PAUL:

W»« the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether  the  six non-executive 
Directors of Larson and Toubro Limited 
have appealed to the Central Government 
against the orders for discontinuance of 
the foreign management from 31st March. 
1974;

(b) whether Government have taken 
decision on the appeal;

(c) if not, the reasons for ihe delay, and

(4) whether Government propose any 
change in the present policy of not allow* 
*»* foreign management beyond March, 
1974?

THE DEPUTY MINISTER TN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) * (a) to (d). On the 6th 
September. 1973, six Indian non-executive 
directors of the company made a represen- 
tattoo suggesting that phased changes in 
the management control of the company are 
desirable in the interest# of the company* 
and if it is not possible for Government to 

to the continuance of the empio>- 
meat o fthe two expatriate Deputy Mana- 

Directors, then the Chairman may be 
allowed to continue as Executive Chairman 
for two years, and not a» Non-executive 
Chtirman lor one year  On the 20th
«4iBWWf W#| IMF COtnpmy wm UKttlU*
ed that two expatriate Deputy Managing 
Duecton who are due for retirement on 
the 31st March,  1974 chotdd not he 
appointed ft the company or any of its 
•nltfidiariet in any other capacity.  the 
eappwy Jmmi Also heen on
*»«#*? «f petmm mm o* the sin

ftftA &ut llntA*  Mrf

Chttrman of tte contpany may continue ae 
a g¥an«jpyc«ffoe Cfcnirman for one y«*r 
opto the >ut March, tm

TmAUciAL Aw$mm souxmk mt Itattat
for Rurml toumtmcnm Soomi»

1910. SHRI  SUKHDEO  PRASAD 
VERM A : Wtft the Minuter ot IRRIGA-
TION AND POWBR be ptawed to stale :

(a) whether the Bihar State BMfcfty 
Board have appronched the Rural Bttctt}*- 
ftcation Corporation for more BamcU 
assistance during the 1974 to implement 
the rural electrification scheme in the State 
more vigorously; and

(b) if so, the decision taken in the 
matter ?

the deputy minister in thp
MINISTRY OF IRRIGATION  AND 
POWER iSmi  SIDDHESHWAR 
PRASAD): (a) and (by In the first t*o 
months of 1974 U, up to 28-2-1974 the 
Bihar State Electricity Board has sponsored 
H scheme* for loan assistance amounting to 
JRs i 14.83 lakhs, from the Rural Electrifi-
cation Corporation, Out of these, teven 
schemes have been referred back to tbe 
State Electricity Board for revision in ac-
cordance with the guidelines and norms 
prescribed by the Corporation. One scheme 
is under consideration. This wfid be 
approved by the Corporation if found 
technically feasible and financially viable.

Shortage of Waoonr rpsultino in stop- 
paoe or Coal movement to Bhulai and 

Rocjrkela Steel Plants

1911. SHRI  SUKHDEO  PRASAD 
VERMA ; Wfll Ae Minister of RAIL-
WAYS he pleated to statet

(a)  whether the shortage of rail wagon* 
on the South&ateHi Railway mated in 
alarming uncertainties and near tfoppag* 
of coal moment to the Mai nttd 
Rourkela Sled Plante; and

(h) if so, the meawres taken so far to 
supply wagons on priority basis for tfe* 
easy movement of ooal to the ptonte ?

THE DEPUTY MINISTER IN THE 
MINISTRY OP  RAILWAY®  fM  
MOHD. SHAFI WMIRB) I <i> tWe 
wn no shoftnge ci lntBOHi iw 
of coal to Bhilai ««t Rowkda SmiHnnt* 
on Sooth Eastern Railway. But fh* fend-
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plants have been recently interrupted on 
account of staff agitations, fteft
of cables telecommunication p w k r  
meats, food and other public agitations etc.

(b) When normal condition* prevail. 
Railways have no difficulty In moving the 
avaflable coking coal to steel plants.

A ch ta iio n  by C a su a l L aboubebs o p  
N o n a  Eastern Railway

1912. SHRI SAMAR MUKHERJEE : 
Witt the Minister ot RAILWAYS be |«eas- 
ed to *tate:

(a) whether Government are aware of 
ltny agitation by the casual labourers of 
North Eastern Railway; and

<b) if so, what are their demand and 
what steps Government have taken to come 
to a settlement ?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QU1BSHI): (a) sod 
<b). No. However, representations re-
garding permanent absorption and continu-
ed employment granting C.P.C, scale and 
maintaining of seniority lists etc., are 
received occasionally and dealt with suita-
bly

D i s t r ib u t io n  o p  O i l  F x f l o r a t io n  Wo r k

1913. SHRI V. MAYAVAN : Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Government aw consider-
ing to distribute the task of oil exploration 
to other agencies rather than to depend on 
Oil and Natural Gas Commission atone, 
and

(b) If not, tbs reasons therefor?

THE MINISTER OP STATE IN THE 
MINISTRY OT PETROLEUM *  CHEMI-
CALS CSHRI SHAHNAWAZ KHAN): 
<a) and (b). The task of oft exploration in 
India is presently being carried out by 
ihree OiyankstkMM, vte.—

(*) OH aad Natural Oas Commission,
a puwty Central Government paWio
s e *  U M sn u n f;

(it) Oil India Limited, which is a 
joint venture ot the Government of India 
and Burmah Oil Company in equal part* 
nership; and

(Hi) Assam Oil Company which is en-
tirely a private sector company.

Apart from this, Offshore exploration 
would be carried out partly by the ONGC 
on the basts of “owner operations” and 
partly in collaboration with foreign Oil 
Companies, found suitable, having the re-
quisite experience, expertise and capabili-
ties.

S iw iv  Oi O i l  D u li ing Rios bv USSR 
1914 SHRI V. MAYAVAN : Will the 

Minister of PETROLEUM AND CHEMI-
CALS be pleased to state •

U ) whether Soviet Union has agreed to 
supply 18 rigs to India for oil drilling;

(b) »f so, when they arc likely to reach 
India;

(c) what will be cost thereof;
(d) whether India ha. requested other 

countries also for supply of rigs; and
<e) if so, to what exfent they have 

been able to get these rigs from othei 
countries *

THE MINISTER OF STATE IN TH1- 
M1NISTRY OF PETROLEUM k  CHRMl 
CALS (SHRI SHAHNAWAZ KHAN) .
(a) V/O Technoexport of USSR did ofier 
to supply a number of oil well drilling rigs 
to ONGC. Against this offer, a contract 
for supply of 3 drilling rigs was signed, 
some time ago.

(b) The scheduled delivery of the n«s 
is spread over the period lone. 1974 >o 
March. 1975,

(c) The total price, c.Lf. India# pott 
for these three rigs is Rs. 1*30 crores. 
approximately.

<d) Yes, Sir.
(e) Orders tor six rigs have been placed 

with M/s. Industrial export, Rumania 
Offers have been received from some other 
countries which aw under consideration.
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TAMfSftlNG OF PETHOt. PVMf MfiTBRS

1915. SHRI M. S. PURTY: Will the 
Minister of PETROLEUM AMD CHEMI-
CALS be pleased to state:

(a) whether Government’s attention has 
been drawn to numerous petrol dealers tam. 
pering with the pump meters to supply 
lesser quantity of petrol than what i8 being 
paid for; and

(b) whether any cases have been regis-
tered and if so, the facts thereof and the 
steps Government propose to take in this 
regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) and (b). The required in-
formation is being collected and will be 
laid on the Table of the House in  due 
course.

losses SUFFERED BV R AIL WAVS DW TO 

strike bv Railwavmen’

1918 SHRI VASANT SATHE :

SHRI P. M. MEHTA:

Will the Minister of RAILWAYS be 
pleased to state :

(a) whether Government  have  made 
pnv âessTie t of loss s suffered by the

Indian Railway du. ing the last two years 
as revenue on goods and passenger traffic 
due to strike b> Railwaymen of different 
trade;

(b) whether as a measure of discourag-
ing wild cat sdikes by a handful of Rail-
way Cmpi cnees. Government h \e initiated 
any Incentive schemes for those who des-
pite provocation stick to their fob and if 
so: the particulars thereof; and

(c) whether h<ck of complete rapport 
between the Railway Board officials and 
the Rail Workers «ind the poor functioning 
of constitutional methods of resolving dis-
putes are contributing heavily iow,iuK the 
prevailing strained relations and if w. what 
«tep* are being taken to meet these defi- 
cendes in Railway administrations ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD. SHAW QURESHI): (a)  Yes. 
The Joss of revenue suffered on goods and.

passenger traffic due to strike by Railway- 
men during 1972 and 1973 Ss Rs, 1,9 
crores and Ra. 17.42 crows respectively.

(b)  Yes. It has been decided to ttoog* 
nise the services of loyal workers by grant 
of extensions, rewards, advance increments 
for outstanding service and favourable 
consideration within administrative roles 
for appointment of children ahd depen-
dents of loyal workers.

<c) No.

Shaking or Power with Banchadish

1919. SHRI VASANT SATHE :  Will
the  Minister of  IRRIGATION AND 
POWER be pleased to *tate •
(a) whether there is a proposal under 

consideration of Government for sharing 
of power with Bangladesh; and
lb) »f &o, at what stage the proposal 

stands ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF IRRIGATION  AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (») and (b). The Government of 
India end Bangladesh have agreed to main, 
tain liaison between the two countries and 
ensure effective joint efforts in maximwtns 
the benefit, from the power systems and 
energy resources to mutual benefit  Ac 
eoidingk. an Indo-Bangladesh Joint Po«» 
Coordination Board has been established 
The Bnatd h<u» bccA functioning since M«»v 
1973 A beginning has been made in *he 
collection of dat * on both the sides with 
ti view to consider in p possibilities of cx’ 
ohanemj* power for the mutual benefit of 
the two countries.

Nl.W  ENWWY  Policy  Ti>  RATJOVM JSt 

StiPPIV or Oil TO InM'STRÎS

1920 SHRI VASANT SATHE  Will 
the Minister of PFTROLFUM AND CHE-
MICALS be pleased to state.
fa)  whether in view of the uncertainties 
created by the shifting situation in the -mat-
ter of oil supplies and the resultant panic 
among industrial users, Government haw 
evolved a new energy policy to rationalise 
supply of fuel oil to all sectom of indus-
trial activity; and

(b) if so, the thefcof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRr SHAHNAWAZ
KHAN): (a) and (b). Furnace Oil ued
in the industries can to a large extent, be
replaced by coal. Government, has recon-
stituted the Standing Committee on Fur-
nace Oil which is now put under the
Chairmanship of Secretary and Director
General, Technical Development to re-
commend measures for a speedy switch
,'\ er to coal of such oil-based industries
which, on technological considerations_ are
capable of doing ,0. The committee will
also lay down priorities for the allocation
of furnance oil to the different categories
of consumers. and monitor the progress
in the direction of economv in ihe use of
furnace oil and fuel efficiency.

Srvrus or- R.D.S.O., LUCKNOW

1921. SHRT DINEN BHATIACHARY-
YA: Will the Minister of RAILWAYS be
pleased to state:

(a) whether Research, Design and
Standardisation Organisation at Lucknow
is a part of the Railway Mini,try or a sub-
sidiary Organisation like other units of
Railway system:

(b) whether the said organisation is
vove re.i under Indian Factories Act. if not.
the rea,ons thcrefor,

(c) wh.-thc- :,11 the employees of the
<uid orp anisarion are covered bl' the rules
and ervice conditions: and

(d) the number of casual labourer, en-
gaged in this organisation, their period of.
employrneru and the number of casual
labourer-, drawill" authorised scales of
pay 0

r-"::=+

THE DEPUTY MINISTER IN THE
"nNISTRY OF RAILWAYS (SHIU
:\IOHD. SHAFJ QURESHJ): (a) The
Research Designs & Standards Organisation
is an Attached Office of the Ministry of
Ruilvay;

(h) No since it i, not a
defined in Section 2(m) of
Factories Act, 19-18.

(e) Yes.

"factory" as
the Indian

(d) (i) 973

(ii) The period of employment has
been intermittent in character depending
on the requirements of work.

(iii) Number of casual labourers
drawing authorised scales of pay: Nil.

In terms of orders issued recently. based
on the recommendations of the Railway
Labour Tribunal. 1969, action is being
taken to grant temporary status to eligible
casual labours.

CONVERSION OF BI-WEEKLY, NEW DELHI:

WALTAIR BOGIE INTO TRI-WEEKLY OKE

1922. SHRI K. RAMAKRISHNA
REDDY: WiIJ the Minister of RAIL-
WAYS be pleased to state:

( a ) whether Government propose to
run the present Bi-weekly. New Delhi
Waltair bogie thrice a week in view of the
increasing traffic; and

(b) whether the present bogie will be
attached to Madras-Howrah Mail instead
of Hyderabad-Howrah Express as passen-
gers are inconvenienced by staying at
Vijayawada Station for more than six;
hours '}

THF DEPUTY MINISTER IN THE
""NISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a! No.

I b) Hauling of New Dclhi-Waltair bi-
wce klv sleeper coach bv 3/4 Howrah-
Madras Mail is operationally not feasible
for want of room on these trains to haul
an extra coach.

INTERNATfON.\L CONFERENCE ON Oil.

1923. SHRI P. A. SAMTNATHAN :
SHRI P. M. MEHTA:

Will the Mini;ter of PETROLEUl\1
'-NO CHEMICALS be pleased to state:

(a) whether an International Oil Con-
ference was held in February 1974;

(b) if so. how man v countries attend..:d
thE' Conference:

(c) whether India participated in the
said Conference; and

(d) if so, the outcome of the Con-
fcrence ?



415 Writ tat Anmtrs MARCH 5, 1974 Written Answer* U€

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) and (b). An international 
Energy Conference was held in Washington 
in February, 1974. It was attended bv 13 
•countries.

<c) No, Sir.

(d) Does not arise

ALUECtD OPfcNINC OP  FlRF, BY R Ml WAY
Proti ction Force on Dl\tonsth\tio\ rv 

Mmimmshtiu

1924.  SHRI R R. SINGH DEO: Wit! 
the Ministci of RAILWAYS be pleased to 
stare;

<a) Whether demonstration were otga- 
ni*ed against the Union Finance Minister 
when he was going to Fai/pur, in northern 
Jalgaon district of Mahaiashfja on Decem-
ber 29. 1973:

<b) Whether the  Railw»i\  Protection 
Force opened fire at seveial places on the 
deni-Migrations and

(c)  Whether as a result thereof some 
people were killed?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD, SHAFI QURESHI) : (a) Yes

(b)  As a result of the firing by the State 
Police on the demonstrators at Faizpur 
Ullage, district Jalgaon .some persons were 
injured who were brought to Municipal 
Hospital, Bhusawal for further treatment. 
'On being agitated by this, incident, &omc 
people of Bhusawal got excited and moved 
to the Station aiea. where they started 
pelting stones resulting in damage to the 
Station building and other railway pro* 
perty.  The crowd also looted some 
'booked* property. Repeated requests from 
the RPF and GRP staff to the crowd to 
vacate the Station premises did not bring 
the desired results. On the other hand the 
mob, which numbered about 4000, again 
started heavy stoning and some of them 
dropped Are from an engine standing on 
the other side. The mob completely sur-
rounded the RPF k GRP staff and caused 
injuries to a number of them. The RPF 
armed party which arrived there had to 
fire 30 rounds in the air to rescue the

Force which had been surrounded by the 
mob. Hie mob then started running away 
from the Station area* Note of the agita-
tor* was injured due to this firing.
(c) No.

up iw *r mmuT it nwiwm w

1925. tit 8CT ftfreft wr*3<ft :

tit mmv* xv* tittit: 

wr q$frra«r titx twww itft 
«flr frq-f  fa:

(¥) w aftre •wftir * f̂f»w 

art ar̂<B8WiT  *hr wvt %% rrsp  r 

mm zrfafr «rr fanrr n*rr ft,

sfa

(«r) $r,  -wet *rrfr

fix snrffr  ft ’

3$ffra* titx x*\**t *imrm * xm

stVh cr«rr ip

'UP|3rf  T̂T«T % f»rtr trsp srfafcr

*rfc?r  *T*fV | afh *rf*rfa c 

fwfr -w fvfti 5r*fr  %

mtr >pt *7-smr

srhTWR

8  i 974 %  t «rt  srfa- 

w   t*;  fci [v w i| wit 

nt I ffiw ?TWf LT- 632l/74] 1

Quadrangular dlal wrm Libya. Sovilt 
Union and Ihaq on Crude Oil Supmjbs 

1926. SHRI C. JANARDHANAN:
SHRI C. K. CHANDRAPPAN : 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :
(a) whether India is tr>ing to arrange a 

quardranguter deal with  Libya, Soviet 
Union and Iraq for supply of crude oil; 

and
<b) if so. the main features thereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) No, Sir.
(b) Does not aria*.
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Paid up Cawtal Production and Profits 

at M/s. Ab»ot Laboratory

1*27. SHRI JYOTfRMOY B09U: WiU 
tbe Minister of PETROLEUM  AND 
CHEMICALS be pleased to state :

(a) whether “Abbot Laboratory** it a 
hundred per cent foreign controlled Com-
pany operating in India;

(b) total paid-up capital of the Com- 
panj;

(c) total  profits  earned  and  total 
amount remitted under various heads by 
the Company, year-wise, during the last 
three years;

(d) what are the main products of the 
C ompany,

(e) whether the Company *4S> recent!) 
allowed substantial expansion of its capa-
city m formulations which require no spe-
cial technology;

(f) whether very high price* are be>ng 
allowed to the Company for *h products, 
and

(g) if so. the fads thereof and the rea 
sons therefor19

THF MINISTFR OF STATF IN THE 
MINISTRY  OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWA7 
KHAN)  (a)  and  (b) M/s  Abbott 
Laboratorie, (India) Private Ltd Bombay 
has a paid up capital of Rs 1 lakh and 
all the share* are held b>  M/s. Abbott 
laboratory of USA.

(c)  The gross profits before tax and 
remittances made during the last three 
years have been as follows

Gross, pro-  1969-70
fits befor  1970-71
tax .  1971-72

Rs 96.09 Ukhs 
Rs,126-22 lakhs 
Rs 10! 4! lakhs

RemMan- 1970/1969-70  Rs 22 65 lakhs
ces (Divi- 1971̂970-71  Rs 22 65 lakhs
deads}  1971/1971-72  Rs Nil
only

(d) At present, the firm is manufactur-
ing drug formulations of vitamins, antibio-
tics ole. names of which are given in the 
attached statement.

(e) Apart from the COB licence granted 
to the company in 1971, they were Imned 
a letter of Intent on the 12th March, 1970

for the manufacture of Erythromycin, 
Gtbberalicactd and other drugs on various, 
conditions which inter alia, included that 
the terms of foreign collaboration, import 
of equipment end tbe reduction in foreign 
equity from the present 100% should be 
settled to the satisfaction of Government.

(f) The prices of drugs and formula-
tions are at present controlled under the 
Drags (Prices Control) Order 1970.

(g) Does not arise.

Statement

ln/e?iabli\

(a) Bejectal

(b) Bejecta] C Liver
(c) Bejectal T
(d) Beuedox

Liquids

(a) Calctdnne

(b) Cecon Drops

(c) Ibeiol Liquid

Id) K'lltm C-Neomycm

(e) SeUun Suspension

(f) Surbex Syrup

(g) Torfin

(h) Vidaylin 

(0 Vidalm M 
(k) Vidalm Drops

(1) Iberet C

Tablets

(a) Bevidox 

Cecon ‘500*
(c) Erythroci* 100 mg.
(d) EryUirocin 250 mg 

<e) Iberal
(f) Optilcts
(g) Optflets M

(h) Pramilets
(j) Sucaryl Sugar Coated 

(k) Surbex T 

Cap rules

(a) Nembutal

(b) Tridione 

Granulê

<a) Erythrocin

(b) Pentothal Sodium
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SUGGESTIONSM,\DE BY WEST BENG'\L RAIL-
WAY PASSENGERS'ASSOCIATION

1928. SHRI JYOTIRMOY BOSU: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether West Bengal Railway Pas-
sengers' Association has urged Upon his
Ministry to take up the following schemes,
viz, (i) a rail bridge via J iaganj across the
Bhacirarhi for an alternative link with
Calc~tta areas; (ii) doubling of the
Farakka bridge; and (iii ) a broad-gauge
work-hop in the N.F. Railway area for
prompt repairs of coaches and engines;
and

(b) what action. if all)', h:15 been taken
iherccn ?

-

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF! QURESHI) : (a) Yes.

(b)-(a) (i) There is no traffic justifi-
cation for construction of a bridge at
Jiaganj. The present Farakka Brid~e pro-
vides rail link with North Bengal and
Assam and the existing Jubilee Bridge
between Naihati and Bandel provides link
between Bandee and Azimganj.
(a)(ij) This is not considered necesarv

for the present ;JS the existing facility ath:-
quatelv caters for the prescnt traffic.

(a)(iii) There is. at prescnt, 110 proPos:~1
for setting up a new workshop on N.F.
Railway for repairs to locomotives :1nd
Coaches as the existing facilities meet the
present requirements.

BiRD HEILGERS COMP,~NYC\LCUTTA

1929. SHRI JYOTIRMOY BOSU: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the composition of the Board of
Directors of Bird Heilgers Company,
Calcutta as in 1964 and as at present;

(b) names of principal shareholders of
the Company as in 1964 and at present and
the number and value of shares held by
eKh; .

(c) the total number of companies
under their control at present and the name
of such companies;

(d) whether the Company was charged
with violation of the provisions of the
Cornpauie-, Act or any other Act; and

(e) if so, the nature of such violation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRl BEDA-
BRATA BARUA) : (a) and (b). There is
no company by thc name of Bird Heilgers
Co. !T;!;sten.:u undej- the Companies Act,
195fi. However, there are two companies
viz., Bird & Co. (P.) Ltd. and Heilgers
Pvt. Ltd. (formerly F.W. Heilgerg & Co.
(P.) Ltd.) registered under the Companies
Act. to which presumably the Hon'blc
Member refers.

The required information regarding the
Heard of Directors and principal share-
holders of Heilgcrs Pvt, Ltd. is given in
Statement-I and those of Bird & Co. Pvt.
Ltd. in Statemcnt-II Laid on the Table of
the House. [Placed ill Librarv Se: No. LT-
H:!2/74]

(c) 56 cornp.mics were lisk,! by ILPIC
OIS belonging to the Bird Heilgcrs Hou .c
given in statement III laid on the Table of
the House. [P/aced ill Library. See No. LT-
6322/74]. 16 companies interconnected

with Bird & Co. Pvt. Ltd. have been regis-
iercd under Section 26 of the MRTP Act
tire given in Statement IV laid on the Table
of the House. [Placed ill Library. See No.
LT-(;.122/74]. No company interconnected
with Hcilgers Pvt. Ltd. is registered under
MRTP Act.

(cl) and (e). In Heilgers PIt, Ltd., vio-
lations of Sections 292 and 301 of the
Companies Act, 1956 were observed. In
Bird & Co. Pvt. Ltd., violations of Sections
209(4), 301 and 212 of the Companies
Act 1956 were observed. Action contem-
plated against these companies is at various
stages of consideration. No prosecutions
have been launched So far.
STATEMEI'T ~·IADEBY A ME~IBER OF THE
M.R.T.P. CO:\HllSSION OF THE ROLEpLAYED

BY TIlE COMM[SS[O~
1930. SHRI JYOTIRMOY BOSU: Will

the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to

.state ,
(a) whether Dr. H. K. ParanjaJ?C., a

member of the M.R.T.P. CommISSIon,
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vtftted at a T tm  Conference in Madras in 
November, 1*73 that “the <sammfo*ion 
play* an even lefts important role than what 
th e  Act envisages’*; and

(b) if so. Government’s reaction there-

THE DEPUTY MINISTER. IN THE 
MINISTRY OF LAW. JUSTICE AND 
('OMPANY AFFAIRS (SHRT BEDA- 
I1RATA BARUA> : (a) and (b). On the 
8th November, 1973 Dr. H. K. paranjape 
is reported to have addressed a  meeting of 
a Study Circle at Madias. Views express-
ed by him were only his personal view*.
V S. aid  f o r  E i KcnuF IC a t io n  o f  V i l l a g e

1931. SHRI IYOTIRMOY BOSU : Will 
the Minister of IRRIGATION AND 
POWER be pleased to refer to the rep!'*

given to Starred Question No. 122 on the 
20th November, 1973 regarding U.S. aid 
for electrification of village* and state the 
State-wise financial assistance given by the 
Rural Electrification Corporation to-date, 
since its inception ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRj SIDDHESHWAK
PRASAD) : The Rural Electrification Gu»- 
poration was established in 1969. Till 
28*2-1974. it has sanctioned 618 schemes 
of the various State Electricity Boards. 
These schemes involve total loan assistance 
of Rs. 30038.177 l.tkhs for electrification 
of 52,931 villages and energisation of 
5,58.383 puittfweiv. State-wise details are 
given in the statement attached.

SrAHMf\r

State-* detuth of schetnes sum/toned by Rural Butrifnt.iion ('orpaiittion 
on 2Hth February, 1974

SI.
No.

Nam; of State foul No. 
of schemes

No.
Milages

No of \imnint of 
pump-se/s loan s&ru.- 

tio d 
<R». m Ukhs)

1. Andhra Pradosh 50 25t>0 !276f> -070

2. Assam 12 1195 727 008

Bihar 43 4832 537S9 250*
4 Gujarat 28 1230 ^4I?7 12*5 235
S. Haryana 24 1*65 2^805 415 85c*
6. Himachal Pradesh 14 3788 10*5 (-39 -345
7. Jammu & Kashmir 22 1955 336 844 *746
8. Kerala 16 451 843t» 712-571
9. Karnataka 29 1972 21377 1338 -585

to. Madhya Pradesh 73 3354 *4263 2756-143
11. Maharashtra 44 3609 52*16 2657 -979
12. Meghalaya 2 63 45 47-205
13. Orissa 40 3230 33296 1657*064
14. Punjab 30 3293 38659 1574 012
15. Rftjaathan 44 2443 49541 2144*843
16. Tamil Nadu 37 3120 44784 1373 '081
17. Uttar PnuJesh 69 8046 44544 3927*771
18. West Bengal 4] 6425 24148 2605*284

To t a u 618 52931 $58383 30038 177
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Decision of Saudi Arabia to Reduce Oil 

Price

1932. SHRI P. M. MEHTA : Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to stale :

(a) whether Saudi Arabia has decided 
to reduce crude oil price;

(b) if so, the broad features thereof;

(c) whether India has asked that country 
to supply more crude oil; and

(d) if to, the reaction of the Saudi 
Arabia thereto?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM AND 
CHEMICALS  (SHRI  (SHAHNAWAZ 
KHAN) : (a) Government have no ̂for-
mation.

(b) Does not arise.

(c) and (d). Discussions arc proposed 
to be held for the supply of more crude 
•tt during 1974-75

Plan to increase CAPAcmrs op Indian  
Refineries

1933. SHRI  RAGHUNANDAN LAL 
BHATIA ; Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state :

(a) whether Government are planning 
to increase the capacity of Indian refineries; 
and

(b) if so, main features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) and (b). Expansion of the 
capacity of the Koyali Refinery to 7.3 mil-
lion tonnes per annum has been taken up' 
The expansion project is estimated to cost 
Rs. 28.08 crores and is expected to he 
completed by eaily 1977. Expansion of 
the capacity of the Madras Refinery by 
about 0.8 million tonnes is  &l*o order 
consideration.  Modifications are also on 
hand to fully utilise the capacity o* 

Refinery on imported crude oil 
witk a relatively higher sulphur content 
There is no proposal under consideration 
ot Government ait present for expansion of

capacities of other existing refineries in the 
country, However, new refineries ars com- 
iag  up  at  Haldia,  Bongaigaon  and 
Mathura with capacities of 2.5, 1.0 L 6 
million tonnes respectively.

Purchase of Naphtha and Furnace Oil

1934. SHRI  RAGHUNANDAN LAL 
BHATIA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state :

(a) whether India has not been able 
to buy Naphtha and Furnace oil even at 
exorbitant price; and

(b) »f so, s»teps taken in this regaid ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) .(a) and (b). There has been an 
acute scarcity of refined petroleum products 
in the world market during the last few 
months. Even at extremely high prices, 
products particularly Naphtha Diesel and 
Furnacc Oils have not  been available. 
There are, however, indications at present 
of improvement in the availability of pro-
ducts in the world market  particular]\ 
Furnace Oil; but the prices continue to be 
high as compared to last year. With the 
low demand of Naphtha against anticipa-
tions so far and a drop in demand of 
Motor Gasolene, with the increase  in 
domestic prices, there has been no occas- 
sion so far this year to look for fresh 
Naphtha imports from the world matket.

Improvement of Dibsbl Engines Manu-
F AC TORI D AT DlBSEL LOCOMOTIVE WORKS

Varanasi

19*5. SHRI  NAWAL  KISHORE 
SHARMA:

SHRI R. P. ULAGANAMBI:

Will the Minister of RAILWAYS he 
pleased to state:

(a) whether  the  Diesel  Locomotive 
Works, Varanaii is currently working 
possible improvements in Railway engines 
to boost op their overall efficiency fa view 
of the present oil squeeze;

(b) the directions in Which improve-
ments are being worfcsd upon;
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*«) whefcarther* h» tei i»y ilowia* 
down In ft« f«i* of production of 4tssel 
taflOMtttftWt and

at VtonanalS Wori» during each oftfatlwt 
two yenfcf 
TjKB deputy immneat in the 
Mtfnarmv op railways  <smoti
MOHD. SHAH QURESHI):  <a)  and
(b), (i) Research Dedgns and Standards 
Organisation of the Indian Railways is ini- 
tiaUy conducting bench trials to examine 
the feasibility of mixing high speed dM 
oil with light diesel oil with a view to con-
serving on ft high speed diesel. The price 
of high speed diesel is somewhat higher 
than light diesel oil and as such the eco-
nomies pertain to money value and not to 
improving efficiency as envisaged in the 
question. Light diesel oil has a relatively 
higher sulphur content which is deleterious 
to the diesel engine. It is. therefore, too 
premature to take a firm decision on this 
issue till the bench trials themselves are 
completed.

(ii) Active steps are being taken by 
Diesel Locomotive Works to expedite the 
indigenfoation of particularly these com-
ponents which have a bearing on the over* 
all efficiency of the engine.

(c) There has been not slowing down In 
the rate of production of diesel locomotives 
as yet on acoount of the oil crisis.

(d) Production of Diesel Locomotive 
Works lor the last two years was is 
under:—

Matt Urn DkMi-Ekctric Locos

EG.  M.G.  Total

197142  . $0....."Is m
197Vto  <tt 35 95

im. qNrtwarft* wrtmfcft 
m ##! %*ir% <(» wr&
$ it wfo, m* % wrrtffta

” Wjt  IV mWft W W  TO

s-umm/n

fw ; i n*t Iw  hW «n «ww!/ 

srf̂ siftr vi% em M wA

Reaction of KAtmTAX* and MaauuyntA 
Sta tes to the dbcmkw chvbn by K*ishna 

Water Dranrre Tribunal

1937. SHRI ANANTRAO PATEL; Will 
the  Minister  of IRRIGATION AND 
POWER be {leased to state the reaction 
of Karnataka and Maharashtra States to 
the decision given by the Krishna Water 
Disputes Tribunal ?

THE DEPUTY MINISTER IN THE 
MINISTRY OP  IRRIGATION  AND 
POWER  (SHRI  SIDDHESHWAR 
PRASAD); The Krishna Water Disputea 
Tribunal fenMed, on the 24th Decem-
ber, 1973, theftr report setting out the facts 
ae found by them and giving their decisions 
on the matters teisited to them, in ac-
cordance with the provisions of Ae Inter- 
State WWer Disputes Act, 1956. if any State 
Government is of the opinion that anything 
contained in the decision requires expla-
nation or that guidance is needed upon 
any point not originally refened to the 
Tribunal, it may, within three months from 
the date of the decision, again *e«er the 
matter to the Tribunal for further consi-
deration. On sutfi a reference, the Tribu-
nal may forward a further report giving 
such explanation or foManee a» they deem 
fit and in such a case ifee decision of the 
Tribunal shall be deemed to be modified 
accordingly.

No Such reference ha> so far been re-
ceived by the Govt, of India from any of 
the States.

TRIBUNALS DSttMOtf ON GOOAVAKI WATS* 
dwvte

& If. SHRI  ANANTRAO  PATfL : 
Will the Minister of IRRIGATION AND 
W3WBR be tie*** t«» stale the time by 
*»m fee 4efifen of Godavari Water dis-
pute & |lk% to be announced by the Tri-
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** MIWSTBR *K THE 
jffiftSTRV OF  IRRIGATION m> 
jww»  (fflsi  sk>dhessw«
«««» : *■» *•** <* « O. tftttf
state* have been completed aad a large 
munbetr of documents admitted in evidence. 
The adjudication proceeding! are in pro-
gress.  While efforts are being  by 
*© Tribunal to complete its work as expe-
ditiously a» practicable, ft is oot 
to Indicate, at this stage, as to when th» 
hearing of the case wit! be completed and 
*» TrtWi Will be b a pSn^give 
its deckion. 9

Tww Railways in Madras

193*. SHRI  YAMUNA  PRASAD 
MANDAL: Will tbe Minister of RAIL- 
WAYS be pleased to state.

(*) Whether Government propose to 
construct Tribe Railway is Madras  in 
addition to Bombay and Calcutta; And

fb)  if so. when the work is likely to 
commence ?

JSSLSF1̂  »*wwnni IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MO«D. SHAFI QURESHI);  (a) The 
traffic studies carried out so far for Madras 
indicate that if the urban  development 
planned by the Tamil Nadu State Govern* 
roes* for 1*91 is implemented, Madras CHy 
wom posstbiy require a Rapid tYansl* 
System in one or two corridors.

(h) The State Government ha, proposed 
a report on the travel forecasts for 19%1 in 
the Madras Metropolitan area. This report 
is now under examination by the Metro-
politan Trampon Team of the Pfenning 
Commission in order to consider if any 
Rapid Transit System would be necessary 
by 1981  The exannnationJs not yet over

Stoppage op Production or Gas at 
Duroapur Projects Limited

1940.  SHRI  YAMUNA  PRASAD 
MANDAL: WiU the MUtfcter of PETRO-
LEUM AND CHEMICALS be pleased to 
ttate:

(a)  Aether there was tottj »toflpage of 
ftoduetioii of gas in Durgapnr projects 
Limited on 4th and 5th Fibrnwy, 1974;

(h) ii «o, the reason* therefor; and

<«> «m t«te by Oovemmwt to «*fo. 
t«in th* gas snpptyt

<* ***** » 
ftflWTRY OP PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) to (•). The information is 
beiqg collected and will be laid o&tfce**ie 
of the House,

Sum* op Crude *y Iran

1941. SHRI  YAMUNA  PRASAD 
MANDAL: W01 the Minister d PETRO-
LEUM AND CHEMICALS be pleased to 
state:

(a) whether Iranian Government have 
assured India of the regular supply of etude
oil at a lower jprice; and

(b) if so, the rate at which crude ofl is 
«Mjr to he made available by Iran f

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (») and (b). It is proposed to 
get crude oil from Iran on the basis of bi-
lateral arrangements with that country, it 
is *ot in the public interest to dwcloee the 
details thereof.

Amendment to MRTP Act suoob«t*> sy 
the Federation of Inman Chambers of 

Commer ce and Industries

1942. SHRI C K. CHANDRAPPAN : 
Win the Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state •

(a) whether the Federation of Indian 
Chambers of Commerce and Industry h&* 
suggested any amendments in the Mono-
polies and Restrictive Trade Practices Act; 
end

(b) if so. the broad features of their 
suggestions and the dedsio*  Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SUM BEDA- 
BRATA BARUA): (a) and (b). The 
Federation of Indian Chamber Com- 
mere© * Industry h*$ submitted * mtM* 
random to th* Icint Committee oo the 
Companies (Amendment) m, !9« whkh, 

contain cett«ta..«ntgestio*» in
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aITienA the MRTP Art alto. The feint 
Committee had occasion to comMer 
MemottflAttft  by *he Fed**«fc»
and also to U*e evidence iioiBtbo Federa-
tion Ip i«V«« of Ale various suggestions 
made by It. Itiwe are discussed at pw* 
209 to 241 of the Evidence  (Evidence 
Volume-I) tendered before the Joint Com-
mittee of the Com#aniet Amendment BID.
1972. The Report of the fotot Committee 
is befoie both the Houses of Parliament 
for 1«I consideration.

U.S. INVITATION TO A CONfEaBNCE ON
Energy Crisis

1943. SHRI C K. CHANDRAPPAN: 
Will the Minister of PETROLEUM AND 
CHEMICALS he pleased to Hate:
(a) whether Government have received 
any invitation  from the  President of 
U.SLA, for a conference on energy crisis; 
and
(b) if so the broad features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ
KHAN) : (a) No, Sir.

fb) Does not arise.

Strike by Statio n Masters and  Assis-
tant Station  Masters  of Lucknow ,
Varanasi,  Jzatnaga* and  SAMAsnpuit
Divisions (Norm Easter n Ratlway).

1944. SHRI  FOjOO MODY *.  Will
the Minister of RAILWAYS be pleased 
to state:

<a) whether Station Masteis and Assis-
tant Station. Makers of North  Eastern 
Railway of Lucknow, Varanasi, Izatnagar 
and Samastipur Etf visions recently went on 
stake tc» pets* some of the demands for 
better service conditions;

<b) gist of demands of  the  Railway 
employees involved in this agitation; and

fc) neactlop cfiE Government thereto?

the DBfttmr MINISTER in the 
ministry  OF  RAILWAYS  (SHRI 
MOHD. SHAH QBUmt) i <»>  *»>
(b)- A* a wwflt Pt exdtonfe  of hot 
*ords on l**»tyT3 Mpms ft few Assis-
tant Station Maste* <* Vtfluttsi Division
j  ttt Varanasi to attend a Divi-
*>nal Body M m and a lit! ckft of

Divisional  Personnel Office,  Vasaaasi, 
A.SLM# of Varanasi JBvisioa  stopped 
work by jepMtiag side eomasse  from 
eZM hours of  Later on, this •£-
teflon affected Lucknow. Izatnagar  and 
Samaatfeur Divisions also, The  main 
demands were relating to immediate trans-
fer of certain Bill Clerics of Personnel 
Branch of Varanasi Division dealing with 
Assistant Station Masters and decentralisa-
tion of Personnel Branch of the Division.

(e)  The demands were not found feasi-
ble for acceptance.

Appointment op Qureshi Committee

1945. SHRI N. 1C SANGHI: Will the 
Minister of RAILWAYS be pleased to 
stale:

(a) when was the Quxeshi Committee 
appointed and its terms of reference;

(b) whether the Committee was expec-
ted to submit its report within six weeks 
of its formation and if so, on how many 
occasions the Committee could  actually 
meet and bv what time the final report of 
the Committee will he available if not 
already submitted with reasons £or delay, 
and

(c) whether aav charge in the person? 
nel of the Committee is being made and 
if m>. the nature thereof 7

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI) : (a) to (c). 
The Qureshi Committee was appointed in 
mid-August 1973. It was required to work 
out the mode and manner of implementa-
tion of 10-hour working for loco running 
staff within six weeks from the withdrawal 
of the agitation. In addition, it was requir-
ed to discuss and settle  certain  other 
grievances.

The Committee had its first meeting on 
23rd August, 1973 and has had six subse-
quent sessions, the last one bavins ended 
on 20th January. 1974.

Since no agreement could be arrived at 
regarding the mode and manner of imple-
mentation of 10-hour working within the 
targeted period of six weeks, discussions 
on (fa* subject had to he continued there-
after and are still in prowess.
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IHe Committee inida&y Mbte* df «* 
Chairman and *» ijairibwa «n«k fWtt 1fce 
Official and Staff Site; * weseotatfve of 
m  Labcat Ministry «lft also *mak*d 
to attend Hi meeting*, 1* Jaanary. WH 
one additional representative  from  ths 
Staff Sid® was ftdnded.

Joint  OQNg0i**tvv&  MaMMWY in

Railways to Deal wrra Gmevances

smut R K. SANGHI: WHI the 
Minister of RAILWAYS pleased to sfate:

(a) whether there is an joist Consulta-
tive Machinery in the Railways to  deal 
with the grievances of the different cate* 
fiories of the Railway employees;

(b) ft so, the system of representation 
followed for giving adequate representation 
to different categories of Railway workers 
other than through their  trade  unions: 
and

(c) if no such onganis&tioa is function-
ing at present. Government’s reaction hi 
forming one such in near future ?

THE DEPUTY MINISTER IN  THB 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAH QURESHI): (a) Ye*.

(t» and (c). The two Railway Labour 
Federations, which enjoy negotiating fad* 
titles with the RaUwav Boaid,  namely, 
the All India Railwaymen’s Federation and 
the National Federation of Indian  Rafl- 
wavmen. have been given equal  repre-
sentation on the  staff side of this 
Machinery.

Representation is not given  according 
to categories of Railway waiter* bat only 
through their recognised trade unions. As 
then* are far too many categories of Rail-
way workers, the Government  do  not 
consider it feasible to evolve any other 
Machinery to givfe representation to each 
casagary of employees but the two com- 
notfte Federations represent all categories 
of workers.

Production or Gas to meet rre Shortage

1**7, SHRI SHANKERRAO SAVANT; 
W»ft the Minister of PETROLEUM AND 
CHEMICALS he Seated to state -

I, W4  Writm /uamm  f$$

ft) the eawes and to  ol to 
itkfiktaaa of  iMttS

«b) the steps taken or proposed n> *a 
taken to meet W* shortage;

(c) whether fh« entto cooking  i» 
emanating from refineries It not MMc 
utfitaed; and
(d) if so, the reasons torwf?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) Except for some sporadic 
cases, no general scarcity of cooking gas 
(LPG) has recently been repotted with 
the existing cuatomew tn the  ettwtty* 
Certain areas fed ex-Koyali refinery had 
some shortages during October—December, 
1973, due  to  transportation proWems. 
caused by rtrifces and floods and ‘work 
to rule* adopted bv die refinery workers 
of Koyali refinery. Supplies to some areas 
were also  affected  during  the recent 
trouble in Gujarat There is however an 
increasing demand from new  customers 
far in excess of the present production 
and marketing capacity.

(b) Plans are in hand  to  maximise 
LPG Production at aU the refineries and 
develop the necessary marketing facilities. 
Import of steel has sflso been peaoitted 
to augment the soppily of cylinders.

(c) and (d). All the gases emanating 
from the refineries are at present being 
folly utilised mostly for  marketing  as 
domestic fuel and to a small extent  as 
fuel in die refinery itself. There is how-
ever scope for some  mow gas used as 
fuel in the Cochin. Koyali and Gauhatf 
refineries  to be marketed for  domestic 
purposes* action for which is being taken 
as mentioned above.

Coot of Powsb G&nbbahok

1948. SHRI SHANKERRAO SAVANT: 

Will the Minister ot IRRIGATION A**J» 
POWER fee Pleased to stale*.

(a)  what is fenerally the co* per milt 
of electric power generated **m  U> 
hvdmtdk sources: ifa therm\  sotgroen 
based on <#  thermal *oun#s based 
on coal and (lv) nuclear »ww mttn* 
different ftids;
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(b) 1mm * compfoe know* 
tew of all |h* $m tym of gewteatfa*

f&am
(c) U not* from whom and to what 
extent <toe ktmrtom it available: and

(d) ft* tarwt* <rf power from each of 
these wurwi is the mi Fiv« Year Hitt?

the deputy minister in the 
ministry or IRRIGATION and 
POWER  (SHRI  SIDDHESHWAR 
PRASAD);  (ft) The general level of 
the cost per unit o| electric power gene-* 
rated in India from project* already com- 
pleted in the past is as under:

(Figures  in 
paise/kWh

(I) Hydro  .  1 5 to 4
(ff) Thermal (coal bated)
1. At mine-heads  4 to 6
2. At other places  6 to II 

(fit) Thermal (oil based). 10
' Thermal Diesel acts . 25 to 50 
(/v) Nuclear (at 75% plant 
factor)

1. Tarapur (Using en-
riched uranium)  . 5 1
2. RAPP (Using na-
tural uranium) .  . 8

(b) Compile tie technical know-how for 
»ower generation of alt the tour types is 
available within the country.
(c) Does not arise.

(d) The taifcet# for power generation 
from these sources are as pn<w;—

(Figures in 
million kW)

Hydro
Thermal
Nuclear

Total

64
9*4
0*7

1*5 
million kW

Production m> m*ovr «#  Kbsm m  
Oil it> icB»r DttttiKM

»«. shri shankbrbao savant.
ŷthe MWrter of 1̂!*Oi£Kftl AMD 
CHEMICALS be iM  to state:

(*) the $MhQtity  of kerosene imported 
annually doting  tip last itote years and 
the 4tttntity produced fadtgamtiy;

(b) the eotutfffes from which kerosene 
was imported daring this period and to 
what extent; and

(e)  steps taken to meet tfe shortage of 
terotttae and with what ftesoit?.

THE MINISTER OF  PETROLEUM 
AND CHEMICALS  (SHRI  D.  K. 
BOROOAH) : (a) and (b).  Information 
regarding production/imports of individual 
products is treated confidential and them* 
fore cannot be disclosed.

(c)  The availability of petroleum pro-
ducts in the country  was affected during 
the last few months due to a steep increase 
In prices and the general  scarcity of 
petroleum products in the world market. 
As such economy in the use of petroleum 
products in the country is o£ utmost impor-
tance. Efforts are however  being made 
within the constraints of foreign exchange 
availability to maximise the  import  of 
crude oil and refined products to the 
extent possible. In the  meanwhile  the 
State Governments have been kept fully 
informed, including in  regard  to  the 
month-wise allocations and  have  been 
requested to ensure equitable distribution 
of the allocated quantities and also to take 
appropriate action tinder Essential Com* 
modities Act to prewenK hoarding  and 
oyer-charging.

Outlay on Hubu.Karwar. Railway Link

1950.  SHRI B. V.  NAIK: Will  the 
Minister of RAILWAYS pleased to state;

(a)  what is the outlay tin now on Hnhli- 
Kniwar nil link; and

(}>) the period within which this rail 
Unk will he completed?

tUS DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS:  (SHRI
MOHD. SHAH QURESHI): fa)  The 
survey report is under examination. Since 
At prajeet hat not vet been 
no ontiay has been piwided in (he budget.

0>) Dees not arise.
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Delay in Pavmsmt of 0t»#  *ta*-
COMM, MMKIAWBM TfcSX *00« UftlWWJ

1951.  SHW CSfAiNDWKA PRAJiAD*. 
Will  the  Minister of  RAILWAYS 
pleased to state:

(a) whether  Telecomm,  xpaintainers 
Test Room, Lumding are demanding tbe 
payment of their overtime,  admissible 
under rules  given  in Establishment! 
Manual part No. 3505/5(4). sine© the 
year 1970;

(b) whether the necessary job analysis 
was conducted by personal branch of the 
division on the 20th April. 1971 and the 
claims of these maintained wece found 
justified; and

(c) if so. tbe reasons why their claims 
are being delayed abnormally and by 
what time the administration is likely to 
pay these does to the employees ?

THE DEPUTY MINISTER IN  THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAFI OURESHI): (a> to (e). 
Information is being} collected and will be 
laid on the table of the Sabha.

Control, of Flood in West Benoai.

1952), SHRI KRISHNA  CHANDRA 
HALDBR: Ml the Minister of IRRIGA-
TION AND POWfeR be pleased to state:

(a) whether Government have any plan 
to control the yearly devastating flood of 
river “Ajoy” and the river "Kunur" metre* 
ing with “Ajoy” in West Bengal in 5th 
Plan; and

(b) if so. the main features thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF IRRIGATION  AND 
POWER  (SHRI aaSDHBSHWAR 
PRASAD): (a> and (b). The State Gov- 
erameni of West Bengal have already 
under exccuturn the £o3Iaw;i«uc flood con-
trol schemes on the AJoy river;

(U Sue ogtltenrag of Ajoy left embank"
banfcment from Jhanda to Gfetedrfh hi 

flfc dfctrict of BfrMrtun estimated to
<#« *«, 14sz usom

m  fex«ngt2ie«ting of Ajoy left em- 
feanfanent from Gfceedah to Jahanabad 
In the district of Birbhum estimated to 
cost Rs. 1402 lakhs;

my sewngtM̂ g of  ajov  nght
embankment from Puroch* to Lalteia 
in the district of Burdwan estimated to 
co>t Rs. il.47 lakhs:

(iv> StvengtMag of  A|ov  right 
embankment from Lakhuria. to Sagtra 
in the district of Burdwan estimated to 
covt Rs. 23.36 lakhs.

These* schemes a*e proposed to be com-
pleted during the Fifth Flan, The follow-
ing new schemes  have been  tentatively 
included in the Fifth Plan oroposal? of 
West Bengal:

(i) Flood protection of Katwn town 
against spilling of river Ajoy and Bhagi- 
rathi in the district of Burdwan esti-
mated to cost Rs. 6 lakhs;

(ii) Kunur Drainage Scheme in the 
district of Buxtiwan estimated to cost 
Rs. 3 8 crores.

Testing of Soil in Tanjohe District 

by O.N.G.C

1953*. SHRI  KRISHNA  CHANDRA 
HALDER: WiU die Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state :

(a) whether Oil and Natural Gas Com-
mission has completed the laboratory test 
of soil in Manar#udi in Taniore District 
of Tamil Nadu;

(b) if so. with what result; and

(c) if not, when the tests* are likely to 
be completed?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM  AND 
CHEMICALS  (SHftf  SHAHNAWAZ 
KHAN): (a) Laboratory test of m oil 
sample obtained ftom a tube well la 
ManwiTKttdi Talok, Taoiote durttict. TIM 
Nadu has been BgmalHrt.

(c) Do* not <tfai>
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PosjtMnoK or  Hramwrwr Pehourjm 

OaMToiutapK w M i M  Easo 
IfcfB*

M  SHRI G* V. KWSimAN:

SHRI C. K. JAFFER SHAR2FF:

Will the Minister of PETROLEUM AND 

CHEMICALS be pleased to state:

(a) whether Government have decided 
to HMpuiiae and mftlrtfiarffiUe to fona a 
joint sector unit under the name of 
Hindustan Petroleum Cofporatiott <jf the 
three Bsbo Oott«>arate»—Ei»o  Refinery 
Company registered In India, Esso Market- 
ins Operations—a branch o£ Esso Easton 
Inc., and Lube India; and

(b) if so, the broad outlines regarding 
the evaluation of assets and payment of 
compensation?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) Yes. Sir.

(b)  The settlement with Esso provides 
tor 100% take-over eventually U.  after
7 years from the effective date. Initially 
74% share in all three activities, namely, 
Mattering, Refinetrv and Lube India* is 
hem* taken over at a total cost of Rs. 15.40 
crores net of taxes. The taxes have to be 
paid by title Government of India in addi-
tion* in rupees. This amount is payable in 
the fioUowtng manner

(i) On the date of rigntog of Agree-
ment Ra. 1,84 crates.

(ii) A moratorium of one year; hence 
payment of only interest of Rs.  0,88 
erases in 1974-75. In addition, during 
1974*75 Capital Gains Tax will become 
payable by Esso but will be paid by the 
Govmmmm as pter AjpnemenL TMs h 
estimated to bo Rs. 5.39 crons.

(iii) finMB 1975-7$ to 1980-81. each 
year * sum of Rs. 2.26 owes; plus 
interest on ft* reducing balance wffl 
he payable.

(iv) In 1981, the balance U% share 
of Rsso war he bought fry Govejamem 
at the face value of the «hare i.e. for 
^ sum of Rs. 2.6 earn-

Ttato the tftttf own̂ wation for m% 
acquisition wfll t* Rs*  aroce* net re-
patriate plus interest.

wmw, vteT (*ffcwr fctf) * 

tiH'ff # #wnr

1956. titmx «im Stw : mi
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(w) yrit w

t ;
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(~) ~G ~t1 ~TS:~T ~~ OfTff 'l!fr
~. ?

~~ 3tj~ ~~lA"~ ~ mtf
,,6fT (~T ~T~'if ~t) : ('fi) f~~;;
CNT ;;rci ~ ~~~T ij"11~T3{crCIGTtf et<;\' if'
~ ~ ~lJ:sr~~)~ ;'f.r 'fiT ~'il;;r ~ ,

~ij" ~~~ q<: ~~ ~T;;ifiT<:T ;;@ ~ f'fi ff~
~ et~ if' ~ ~)~ s:;; ~T 'fiT 3{rflff;;~<:
<if;;R if q-<nC(f ~~T ,

( ~) \ifT ;;~rI

( ~) 51"11;; ~r ~?;::fr-.__ .••...

DETERIORATED QUALITY OF FOOD SUPPLIED

BY CONTRACTORS IN TRAINS

1960. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the quality of food sup-
plied by the contractors in trains has
deteriorated further:

(b) whether the quality of food sup-
plied bv Departmental Catering is better
than that supplied bv the contractors: and

(c) if so, whether Government propose
to introduce Departmental Caterinc in

all the trains"

-

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) The Railwav Catering and Pas-
senger Amenities Committee, 1967 which
went into the relative merits of depart-
mental and contract catering came to the
conclusion that departmental catering was
rendering better service than the latter.
lHowe*'r. the Committee I recommended
that Railways should consolidate their
existing services and effect an improvement
in their quality and service before con-
templating further expansion.

(c) Railways have already introduced
departmental 'catering on 26 pairs of
trains out of a total of 50 pairs of trains
on which dining/pantry /buffe cars are
run. Further extension of departmental
catering on trains will be considered on a

selective basis keeping in view the recom-
mendations of the Railwav Catering and
Passenzer Amenities Committee.

INTERIM REPORT BY RAILWAY RESERVA-

TION COMMITfEE

1961. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Interim Report sub-
mitted bv the Railway Reservation Corn-
mittee has been accepted by Government;

(b) if not. the reasons therefor: and

(c) when this Report is likely to be
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRT
MOHD. SHAFI QURESfij): (a) to (c).
A statement giving the information is
laid on the Table of the House. rpiaced
in Library. See No. LT-6323174].

ASSURANCES GIVEN ON CONSTRUCTION OF
TWO OVERBRlDGES IN KANPUR

1962. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased to
stare :

(a) whether assurances given bv the ex-
Railway Minister regarding the construc-
tion of two OVer bridges in Kanpur have
not yet been fulfilled;

(b) if so, the reason thereof;

(c) whether any amount has been
sanctioned for that by Government; and

(d) if so, the reasons for delay'?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHl) : (a) to (d).
The construction of .road overbridge in
reol;cement of the level crossing No. 81-
A on j.ucknow-Jbansi Road at Panki,
Kanpur is in progress. 40% of the
railway's portion of the work on bridge
proper has been completed. There has
been delay due to shortage of steel. How-
ever, the pace of work is in conformity
with the progress on the road anproaches
under construction bv the State Govern-
rnent.
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The estimates for the construction of
road overbridge in replacement of Murrey
level crossing at Kanpur has been sanc-
tioned to cover the railway's share of cost.
The State Government, however, have not
communicated acceptance to their share
of cost so far. The work will be taken up
as soon as the State Government agree=to
bear their share of cost and also corn-
mence their portion of the work on the
road approaches.

Necessary provision has been made to
meet railway's share of expenditure in
respect of both the road overbridges in the
Budget for 1973-74 and 1974-75.

ADDlTIO:--.'AL STATION FACILlTIES AT TRI-

V'\:-'-DRUM CENTRAL AND VARKAL\

(KERALA)

1963. SHRI A. K. GOPALAN: Will
the Minister of RAIL WAYS be pleased tQ
slate:

(a) whether Government have anv pro-
posal under consideration to provide addi-
tional station facilities at Trivandrum
Central and Varkala: and

(b) if so, the. salient features thereof?

THE DEPUTY MINISTER IN THE
MJ.MSTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Ye;!.

(b) The salient features of proposals
are as. under:-

l'riH!ndmm Central.-Consequent upon
ccnversio-, of the Ernakulam-Trivandrum
Central Section from M.G. to B.G.. it is
prpvosed to 'remodel the entire yard and
(~ provide an island platform at Trivand-
rum Central.

Vark~zla.-Remodel1ing of a portion of
the station building, improvements to
watering arrangements and extension of
main line platform to accommodate longer
loads of trains.

SCHDfE TO PROVIDE HOT MEALS FOR

RAILWAY PASSENGERS

1964. SHRI GAJADHAR MAJHI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Railways have made a
scheme to provide hot meals for Railway
nassenzers: and

(b) whether this scheme has been intro-
duced and if so, the names of trains in
which it has been introduced ?

----
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHl): (a) and
(b). Presumably. the reference is to the
scheme of picking UP 'Readv to Serve.'
meals under which fOOd cooked in cater-
ing establishments at stations are kept in
hot cases and later transferred to hot cases
provided in the Pantry Cars on trains for
service to passengers at meal time.

This scheine has been introduced on the
following trains :-

(i ) 3/4 Frontier MaH between New
Delhi and Bornbav.

(ii) 25/26 A.C'/Paschim Express
between New Delhi and Bombay.

(iii) 15/16 Grand Trunk/A.C. Ex-
press between New Delhi and Madras.

(Lv) 1/2 Howrah-Delhi-Kalka 1\fail
between Delhi and Mushalsarai. -.

(v) 153/154 Jayanti-Janata Express
between New Delhi and Samastipur;

(vi) 31/32 Jayanti Janata Express
between Delhi and Ahmedabad.

STUDY OF 10·HoUR JjUTY PRODLEM OF

RAILWAY WORKERS

1965. SHRI S. A. MURUGANAN-
THAM .Will the Minister of RAILWAYS
be pleased to state:

(a) whether Qureshi Committee has
decided to initiate joint "practical" study
of the problem of ID-hour duty for
Railway workers; and

(b) if so, the sailent features thereof?

THE DEPUTY MINISTER IN THE
MINlSTRY OF RAILWAYS (SHRI
MOHD. SHAFl QURESH;l): (a) Yes.

---
(b) The object of the study is to ascer-

tain whether the implementation of 10-
hour duty for Loco Running Staff can
be completed in a period less than 3 years.
It is proposed to make a field study of
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ovenU plans framed by Railways in con- 
tfcction vfitfl’&e implementation of 10* 
hoar working for ioao tannins staff.

OPBWNG OF SEPARATE RAILWAY SERVICE

Commission at Secunderabad

1966. SHRI Y.  ESWARA  REDDY: 
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether the Government of Andhra 
Pradesh has requested the Centre for open-
ing of a separate Railway Service Com-
mission office at Secunderabad; and

(b) if so, the decision of Government 
thereon *

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI) ; (a) and (b) : 
It » proposed to set up a Railway Service 
Commission during 1974-75 at Secundera-
bad.

ElJEC TRl RCATION OF  VUAYAWM>A*MaDRAS

Railway Line

1967. SHRI Y. ESWARA REDDY: 

SHRI M. KATHAMUTHU:

Will the Minister of RAILWAYS be 
pleased to state :

(a) whethdr Government have taken a 
final  decision  regarding  Vijayawada* 
Madras  Railway  line  electrification 
•scheme;

(b) if so, the salient features thereof; and

(c) when it is likely to be implemented?

THE DEPUTY MINISTER IK THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MQW& SHAH QURESHI); (a) Yes.

(b) The scheme ha# a route length of 
433 Kilometres, and is estimated to co«fc 
Rs. 3X55 crores,

(c) Hie work bn this is already b
ft b  to H completed

m tmm.

Rationing op Bunker Fuel

1968. SHRI Y. ESWARA REDDY: 
SHRI M. KATHAMUTHU 1

Will the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state :

(a) whether committeesr consisting  of 
representative of oil companies and Port 
authorities have been appointed to ration 
the bunkering fuel; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) and (b). No such conk* 
mittees have been appointed. However an 
informal arrangement  has  been made 
whereby oil companies seek the a«*fotance 
of port authorities and DG shipping to 
determine priorities! and the quantity of 
bunkers to be supplied to the calling ships.

Mar n trover  nf

1969.

>̂r  ^  f qT  :
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TREATMENT OF RAILWAY EMPLOYEES AS

INDUSTRlAL WORKERS

1971. ,PROF. NARAIN CHAND
PARASHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government regards the
Railwav employees as Industrial workers;

(b) if so. whether Government is
ready to concede them the facilities,
rights and amenities available to the indus-
tr~1 workers in the public undertakings;

(c) whether the Railway employees
would be given bonus on the pattern on
which it is available to other industrial
workers; and

(d) if not. the reasons for this discri-
mination?

THE DEPUTY MINISTER IN THE

l\llNJStIRY OF RAILwAYS (SHRI

MOHD. SHAFI QURESHI): (a) The
service conditions of the different cate-
gories of staff on the Indian Railwavs are
regulated by the provisions 01 the Indian
Railway Establishment Code as well as
the Central Labour enactments as appli-
cable to them.

(b) No.
(c) and, (d). All departmentallv run

Government undertakings including tile
Indian Railways are statutorilv excluded
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from the jwMfoton* of the  Payment of 

Botins A4* 1MU *• «wh* the t**ff of the 
jprfian Railways ai* not paid any Bom

Allotment 6e vbwwno  Ucenos  for 

Noktu£km Railway Zomb

iyrr prof. nae.uk chand

PARASHAR: WUl the Miniliter of RAIL-
WAYS he pleased to state :

(a) the procedure followed by tbe Rail-
way administration for the allotment of 
vending liccnces at various Railway Sta-
tions of Nbrtitem Raflwav:

(b) tbe  names, addresses and  other 
particulars of the individuals and parties 
who have been allotted wading licences 
in the various Divisions of the Northern 
Railway in the current financial year up-
to 15th February, 1974, Division-wise;

(c) whether any complaints have also 
been received regarding the allotment of 
licences, if so, the number and nature 
thereof; and

(d)  whether any preference is given to 
experienced hands who  have been work- 
in* as vendors on the Railways previous-
ly?

THE DEPUTY MINISTER IN  THE 
MINISTRY CMP RAILWAYS  (SHRI 
MOHD, SHAFI QURJBSKt): (a) Vend-
ing conducts am awarded fcv the Divi- 
sional Superintendents. The normal  pro- 
cedttna is p» invite applications  throu*h 
press  advertisements as well as through 
focal publicity. a  selection  Committee 
coaafetin# of two Senior Scale Officers one 
of whom Is th» Divisional  Commercial 
Superintendent is appointed hy the Divi-
sional Superintendent This Committee looks 
huo the mifits  of the various candidates 
w*ch as experience. financial capacity, ability 
to ffla*a§» the work satisfactorily etc., and 
oq its recommendation the contract Is awar- 
dedby the Divisional Superintendent to the 
party found most suitable.

(M A statement is laid on the Table of 
Hw*. turned in Mwy* See No. LT« 
6325/741

(«> 0my one complaint was received. It 
w*s for non-allotment of the vending eon. 
tract at Bhagtanwala. station- The applicant 
waa pot considered for the allotment of the 
contract as he had ao experience.

(d> Other things being equal, preference 
is given to the experienced hands.

New Rail w ay Line* in Hu t v and 
backward ahea*

1973.  PROP. NARAIK CHAND PARA- 
SHAR ; W»1 the Minister of RAILWAYS 
be pleased to state :

(a) the number and names of Railway 
lines sanctioned during the current finan-
cial yew upto 15th February, 1974 and 
the length in Kilometres, the cost of 
construction and the target date for the 
completion of work in each case;

(b) the considerations on which fees* 
lines have been sanctioned; and

(c) whether Government have arieued 
the need for the new Hnes in hilly and 
backward States as weU and whether such 
areas have been given any priority in the 
sanction and construction of these Rail-
way Hnes?

THE DEPUTY MINISTER IK THE 
MINISTRY  OF RAILWAYS  (SHRI
MOHD. SHAH QURESHI: (a) and (b). 
Only one new line viz. Wani-Chanaka has 
been sanctioned during the current financial 
year upto 15-24974, to serve the Cement 
Plant at Chanaka. The other particulars of 
this rail link are as under:—

Length 75.72 kms.
Cost of construction  Rs. 5.30crorcs
Target date of  1976  (Tenta-
comptetion tive)

In addition, the fcollowin* restorations 
have ateo been sanctioned

<i>. Dalm&ûDaryapur  (26  JCMs.. 
Cost Rv 1.37> crows. tercet date of 
comphlkm-Marchi 1975 suhiect to avail-

ability of funds).
<ii> OehanaMPmupat  (39.27  Kms.. 

Cost Rs. 2.1ft crores, target date of com-
pletion not yet Axed).
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(i*i) Saraigakh-sughopur-Piutapgtnj- 
F a ttao u d  (64 K m . Cost Ka. 4.65 
cfewe* taiget date of coorofotion. 1974* 
75),

(iv) Chhitauni-Bagarha (28.41 kms. 
Cost Rs. 6.74 cram , target date of 

completkm~--Net yet fixed).

tc) The requirements of backward and 
hilly areas have not been ignored. A new 
policy which was enunciated by the 
Minister of Railways ia his budget speech 
for 1973-74. has been under consideration 
for evaluating the proposals for construc-
tion of new railway lines and gauge con-
version protects in backward areas, so 
that the low financial returns on the 
investment on these schemes do not come 
In the way of their being taken up. Co-
operation of the State Governments ha* 
been sought in order to reduce the finan-
cial burden of the Railways on account of 
the construction of these railway lines. It 
has been suggested to them that they may 
bear the cost of land and the labour 
component of the cousUucikm cost 
Surveys have been ordered for a targe 
number of railway lines in the backward 
areas, under this new policy, and the fol-
lowing schemes for which the survey:, 
have been completed, have already bzen 
approved, but they have not yet been 
sanctioned, as certain formalities have to 
be don© before their sanction

1- Construction of a BO line in the 
area served by the former Shahdara- 
Saharanpur Light Railway.

2. Construction of a BG line in the 
area served by the farmer Howrah- 
Amta Light Railway including 
BaJrsachiVChampadaaiga Branch.

3. Construction of a BG line in the 
area served by the former Howrah- 
Sheakhala Light Railway.

Part lament’* approval has been sought 
for Construction of a few more railway 
Hoes oi thfe type i» the next Budget 
whkfc has already been presented.

Dajmmse Gavsjed ay Fl o o ds

1974* SHRI BANAMAU PATNAIK.;

SHR1 R. N. BARMAN :

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the extent of damage caused by 
cyclone and floods to crops, life and pro-
perty so far 3uiing the current year. State- 
wise;

(b) the steps taken to provide relief to 
the uffected people; and

(c) the nattfre of assistance adusd for 
by the States and provided for by (he 
Centre. State-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI STDDH ESHWAR 
PRASAD) : (a) to (c). Details of the 
damage caused bv floods and cvclone* in 
the different parts of India duiimt the 
1973 monsoon and the relief measures 
undertaken by the States and the assis-
tance provided by the Centre were incor-
porated in the Statements on the flood 
situation laid on the Table of the Lok 
Sabha on July 24, August 28 and Novem-
ber 12, 1973. The latest figure* of damage 
caused to crops, life and property as 
reported by the various States are given 
in the statement laid on the Table of the 
House. [Placed in Ltbrarv. See So, LT- 
6326/74.1

Financial assistance to the States is w *  
v*ded for relief measures and repair works 
necessitated by the floods, based on the 
recommendations of the Central Team 
deputed at the request of the States. The 
amount of expencftm* on t t l k t  and im-
pairs estimated by the States, the ceiling 
of expenditure fixed by the Centre frftwf 
on the recommendations of the Cteateil 
Teams and the amount of assistance 
released so far are as follows:
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Hanvof State Amount of 
expenditure 
on relief & 
repairs 
estimated by 
States.

CeiSflg of
expenditure 
fixed by 
Centre based 
on Central 
Teams* 

recammendaions

Amount  «f
fmrfntwfff 
released so far

(1) (2) (3) (4)

(Rupees in lakhs)

I. Assam 1720-23 565 04 200-00

2, mm 1266 00 294 00 Nil
3. Gujarat 2484-26 1605*68 550-00

(including drought

relief)
4. Jautjiu & Kashmir 708 -20 294 00 150*00
5. Kerala 612-43 134-50 25-00
6. Madhya Pradesh 1945*80 244-21 Nil
7. Orissa 2512-58 1174 00 300 00
8. Rajasthan 1426-71 805 -40 500-00
9. Tripura 908-17 106*00 100-00
10. Uttar Pradesh 3215 *00 1411 -00 600*00

(including drought relief)
11. W<*<jt Bengal . 2636 -48 1002-72 200-00

The central assistance h released based on the progress of expenditure reported 
by the Slate Goverranens.

Power Fmwres in Deuu

J975. SHRI BAN AM All  PATNA1K : 
Will th$ Minuter of IRRIGATION AND 
POWER be pleased to states :

(a) the number of times power supply 
fuled in Delhi during the current year so 
far tnd he comparaive figures  for  he 
corroipondfojl period of be last ye*r,

(b) the reaacms of power failure  in 
each case; and

(c) the stec* taken or proposed to be 
'•'ken o se right the affairs of he Delhi 
Electridty Supply Undertaking?

THE DEPUTY MINISTER IK  THE 
MINBfmy Of  BBLRIGATION AND 
POWER (SHRI SIDDHESHWAR

PRASAD) : (a) and (b). ITicre  have 
been no breakdowns so lar during  the 
current year or during the corresponding 
period (J a nua ry- Gebru ary) of  the  las! 
year. There have, however, been a num-
ber of local interruptions in  supply  to 
different localities or areas as a result o: 
fault* in the distribution system.

(e)  To prevent local inten upturns due 
*o faults in the  distribution system, a 
number of measures have been initiated 
such  as  arrun cement for  alternative 
sourocs-'roules of supply, conversion  of 
overhead high tension lines into  under* 
{ground cables, augmentation  of  mains 
and substations whom necessary, more 
rigorous maintenance of lines and sub* 
stations, provision of section boxes on the 
distribution line*.
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hu m  Maintenance op Machinery 0p 

omental Gi» Factory

1976,  SHRl  SAROJ  MUKHERJEE: 
Wfll the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government are aware that 
machineries worth more than rupees two 
crores of the Oriental Gas Company, a 
factory near Sealdah, Calcutta are being 
rusted and roasted for want of proper main-
tenance and the entire factory area hat 
been turned into a job jungle of bushes 
and rusty machine parte;

(b) whether this Factory can produce 
50 million cubic feet of gas if properly 
roaintaine  and functioned; and

(c) if so, what steps Government are 
taking to keep the Factory in working 
order?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) to (c). The information h 
being collected and wfll be placed on the 
Table of the House.

UTILIZATION OP WwtXEK* OF  ORIENTAL

Gas Ooupny ts PnomicnoN of Gas

1977.  SHRI  SAROJ  MUKHERJEE • 
Vm the Minsiter of PETROLEUM AND 
CHEMICALS be pleased to state •

(a) whether the skilled workers  of 
Sealdah (Calcutta) factory of Oriental- 
das Company are given any job with re-
gard to repairing and manufacturing of 
Gas metres; and

(b) why the workers are not engaged 
in producing gas from loW"Standard<coal 
for which there  are proper machmeiies 
and arrangements in the said Factory 9

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM  AND 
CHEMICALS  (SHRI  (SHAHNAWAZ 
KHAN): (a) and (b). The information is 
being ̂collected and will be placed on the 
Table of the Howe.

Production or Gas  at the  8«as**h
Factory op Oriental Gas Company

1971 SHRI &AR0?  MUKHERJEE: 
WiU the Minister of PETROLEUM ANP 
CHEMICALS be pleased to state:

(a) the masons for dosing down jffce 
coal gas production hi Sealdah Factory of 
the Oriental Gas Company, particularly 
when the gas supply by the Durgppur Pro-
ject Limited Is irregular; and

(b) whether Government are aware that 
after replacement of pipes worth Rupees 
eighty six lakhs these pipes lie uncared lor 
and are being stolen in instalments from 
the factory 7

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) : (a) and (b). The information 
Is being collected and will be placed on 
the Table of the House.

Defective  Wowono o p t ub  Met r e

Reawno Plant for Gas Supply prom 
Durcafur Projects Limhed

1979. SHRI SAROJ  MUKHERJEE; 
WiU the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Metre Reading Plant 
at Bally in West Bengal Air the gas supply 
from Durgapur Project Limited is lying 
out of order for a long time;

(b) whether there is no arrangement for 
correct reading of gas consumption by the 
consumers;

(c) whether the Oriental Gas Company 
Limited unit has no arrangement for pre-
paration of annual balance sheet and even 
for keeping record of the numbers and 
names of gas consumers; and

#
(d) if so, what remedial measures Gov-
ernment propose to take ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) to (4). The itrformatkw k 
befog collected and wifi tw placed on the 
tWe of the House,
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Do u b u n o  o f  Rah wa y  U nb  fr om  Dum  
DUM TO BARA8AT 1W SbALDAh  DlVWION

1980. SHRI A. K. M..ISHAQUE; Will 
the Minister of RAILWAYS be pleased to 
•tale:

(a) whether any Techno-Economic Sur-
vey has been made for doubling the 15.2 
km portion between Dum Dum to Bare, 
sat in Seafdah Sub-Division, if so, the 
results thereof; and

(b) whether any proposal for doubling 
(he hues from Barasat to Bangaon has been 
considered ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) Ye*. 
The survey has revealed that this project 
will be imremunerative. The question of 
waival of dividend liability on the invest-
ment on the scheme is, therefore, being 
taken up with the Planning Commission 
and the Ministry of Finance,

(b) No.

T e c h n o -Ec o n o m ic  S j r v e y  in  N o rt h  
Ea s t e r n  Re g io n  Sta te s

1981. SHRI A. K. M. ISH tQ U E: Wfll 
the Minister of RAILWAYS be pleased to
state:

(a) the names of places where Techno- 
Economic Survey has been made in the 
North Eastern Region States up-to-date:

(b) whether Dharmanagar-Kumarghat 
Railway line has been surveyed and found 
feasible;

<c) if so, when the execution will be 
‘'tarted; and

(d) what are the new Railway lines to 
be laid during Fifth Plan period in the 
North Eastern Region States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURJFSHI) ; (a) Survey 
have been carried out for the following 
iines to the North Easters Region

(i) Conversion of New Bongaigaon- 
Gauhati MG to BG.

(ii) Dha?aanagar-Agartala MG line, 
(ifi) M.G. link from Tezpur to

fihomragurl
S um y f a . ^  following two lines ai* 

m prngittia 
H4«LSS/73

(i) 8ilchar-J»ribaw 
(H) Agartala-Belonia-Sabroom.

Surveys are proposed to be taken up for the 
following lines at the cost of the North 
Eastern Council:

1. Jogighopa-Pancharatna-Dudhnai-Da- 
rangiri (BG).

2. Gauhati-Burnihat (MG or BG).
3. Balipara-Bhalukpong new line.
4. Tipling-Itangar new line.
5. Lalaghat-Salrang new line.
(b) Dharmanagar-Kumarghat is a part 

of the Dharmanasar-Agartala Project for 
which surveys were carried out in 1970 
but the project as a whole was not found 
financially viable.

(c) It is proposed to take up the cons-
truction of Dharamnagar-Kumarghat line 
in 1974-75 provided that funds are made 
available by North Eastern Council for the 
line, out of the allotment made to the 
Council for development of backward hill 
areas in the 5th Five Year Plan by the 
Planning Commission, as funds allotted to 

the Railways for construction of new 
lines are very limited;

(d) It is proposed to take up gauge 
conversion of New Bongaigaon-G&uhati 
line in the 5th Plan and also the cons-
truction of new line from Dharatnnagar 
to Kumarghat. A final decision about 

other lines to be constructed in the 5th 
Plan will be taken ai.er the surveys men 
tioned above are completed.

Ren o v a ti o n  P r o po s a l  f o r  Sea ld ak  
D iv is io n

1982. SHRI A. K. M. ISHAQUE: Wfll 
the Minister of RAILWAYS be pleased to 
state :

(a) whethei there is a renovation pio- 
posal for Sealdah Division;

(b) if so, the details thereof; and
(c) the reaction of Government to this 

proposal ?
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
(MOHD. SHAFI QURESHI) : (a) to (c). 
Presumably the Honourable Member is 
referring to the remodelling of station 
building at Sealdah. If so, the position 
is as u n d e r .
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The work has been undertaken in three 
phases. The first phase comprising of the 
Central Wing has since been completed 
except the mezzanine floor. The works 
in phase II and III covering the left and 
right wings are in progress.

Tmrs Sc h e d u l e  M m n t a in e b  b y  Banoa on , 
S ban iw * . B uuA r m>  K alya ni  Loca ls

1983. SHRI A. K. M. ISHAQUE: Will 
the Minister of RAILWAYS be pleased to 
state :

(a) whether Bangaon, Shantipur, Bara- 
sat and Kalyani locals from Scaldah Divi-
sion do not keep time schedule causing 
harassment to the commuters;

(b) if so, how far these trains maintain-
ed time schedule in the month of Novem-
ber, 1973; and

(c) the punctuality percentage of those 
trains during the last year ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) Some 
of these local trains have been running 
late at times.

(b) and(c). A statement is attached.

Section Punctuality percentage
In November, During Jan. 

1973 to December,
1973 (average)

Sealdah-K alyan 72.8 79.0
Sealdah-Shantipur 60.5 69.2
Sealdah-Bangaon 66.2 70.6
Sealdah-Barasat 90 0 84 0

We s t  Ben g a l  G o v e r n m e n t  a nd  Railway  
M in is t r y  t o  Sh a r e  Co s t  o f  Ho w r a h * 

Am t a  Broad -Gau ge

1984. SHRI S. N. SINOH DEO : Will 
Ac Minister of RAILWAYS be pleased to 
state:

(at) whether it has been decided that the 
cost of broad gauging Howrah-Amta Rail-
way would be shared by the Railway 
Ministry »»d West Bengal Government;

<b) if so, the sfctteftt features of the <kci- 
«nd tfto date c* the decaskm; m i

(c) when the conversion work VUi start 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAY* (SHRI 
MOHD. SHAH QURESHI) ; <t) and <*>). 
th e  cost of construction and operation of a 
broad gauge line to serve the areas formerly 
covered by Howrah-Amta Railway is pro-
posed to be shared equally by the Ministry 
of Railways and the Government of West 
Bengal. No official confirmation to this 
financial arrangement has, however, yet been 
received from the Government of West 
Bengal.

(c) The work will be started after the 
administrative and financial arrangements 
are settled.

StTlING UP OF WAGON BUILDING FACTORY
a t  D ur g a pu r  (We s t  Ben c Ial )

1985. SHRI S. N. SINGH DEO : Will 
the Minister of RAILWAYS be pleased to 
state :

(a) whether Railways had decided to set 
up new Wagon Building Factory tn the 
country,

(b) whether an; decision had been taken 
regai ding itf> locations; and

(c) Whether Government propose to 
take necessary steps to set up this in Durga- 
pur (West Bengal) ?

THE DEPUTY MINISTER IN THB 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) No.

(b) and (c). Do not arise.

La t e  Ru n n in g  o f  T rains

1986. SHRI S. N. SINOH DEO : Wffl 
the Minister of RAILWAYS be plowed to 
state:

(a) whether Government have made any 
inquiry into the travellers of low, billions of 
man-hours due to late running of ttmmi 
and

(b) if so, outcome of tofltap *nd 
the steps being taken in this wgard 7

t h e  d e p u t y  m m b t c b k  n t t « b  
MINISTRY OP RAILWAYS <S#W
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MOHD. SHAFI QURESHI) : (a) and (b). 
Punctuality of suburban trains which effect 
working man hours is good all over. Punc-
tuality of non-suburban trains however, has 
been had in the recent past due primarily 
to several types of agitations, Wz. stag, poli-
tical and social. Railways are aware of the 
situation, and no enquiry in the matter b 
considered necessary.

Sub vrb an  Ra il  Se r v ic e s  in  Bo m b a y

1987. SHR! DHAMANKLAR : Will the 
Minister of RAILWAYS be pleased to

*iate;

(a) whether any noticeable impact has 
been felt on the Bombay Suburban rail 
traffic because of the steep hike in petrol 
paces as a result of which more and more 
people are constrained to take to rail travel;

(b) if so, what extent and how much 
more Suburban traffic the two Divisions of 
the Railways are required to handle in 
Bombay;

(c) whether the Railways are in a position 
to cope up with the increased suburban pas-
senger traffic; aad

(d) whether the Railways propose to 
increase the number of ill  Class rakes, apart 
irom the proposed increase in the standing 
capacity in the I Class compartments on the 
Western Division of the Railways, speed and 
tiequency of the local trains so m to carry 
more commuters?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAH QURESHI: (a) and (b). 
There has not been any noticeable increase 
in the suburban passenger traffic in Bombay 
«»ea after the increase in petrel prices. It 
is also not possible to assess and quantify 
the extent of increase in the passenger traffic 
due to this particular factor because fluctua-
tion* in pattenger traffic can be for a 
Wiriety of teasctas.

<c) and (d). Proposals to increase the 
unices as a  whole are in hand and addi- 
i tonal trains are being introduced with the 
M>pply of rakes of the composite accom-
modation pattern, as at present, from the 
nvo production unit* at 1CF .and Jessops.

Po w e r  G e n e r a t io n  Pr o s pe c t s  in  E n s u in g  
Mo n s o o n s

1988. SHRI P. NARASIMHA REDDY : 
SHRI SAMAR GUHA :

Will the Minister of IRRIGATION AND 
POWER be pleated to state :

(a) the prospects of power generation till 
the ensuing monsoons;

<b) whether steps have been taken to 
ensure optimum capacity generation; and

(c) the special steps, if any, taken or 
proposed to avert shortages in different defi-
cit States V

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The power supply position in 
the country would continue to be difficult till 
the ensuing monsoons particularly in Uttar 
Pradesh. Punjab and Haryana in the North-
ern Region, Tamil Nadu, Karnataka and 
Andhra Pradesh in the Southern Region and 
West Bengal in the Eastern Region.

(b) and (c). The utilisation of existing 
power installations is being maximised by 
monitoring and arranging for supph and 
tiaasport of coal and fuel oil, spare parts 
etc.

The programme of constructing inter-state 
lines and setting up of loud-dispatch stations 
is being expedited.

The projects which are nearing comple-
tion are being expedited to ensure early com-
missioning of the generating unit.

Exchange of power between neighbouring 
States is being encouraged so as to achieve 
optimum utilisation of generating capacity.

Se t t in g  u p  o f  Re g io n a l  an d  N at io nal  
Po w e r  G rb >

1989. SHRI P. NARASIMHA REDDY; 
SHRI S. M. BANERJEE:

Will the Minister of IRRIGATION AND 
POWER be pleased to state the progress 
achieved and envisaged in setting up Regional 
and National Power Grids ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
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SAD) : For achieving the tewte of Inte-
grated operation, systematic efforts aw being 
made by the Government to establish inter-
state/Regional links in the country since the 
mid-sixties. At the beginning of the Fourth 
Plan period about 31  Inter-State/inter- 
Regtoaal links at voltage 110/132 KV and 
above had come into existence.  Further, 
construction of 39 more inter-State/inter- 
Regional links at voltages of 110/132 KV 
and above was taken up during the Fourth 
Plan. Out of these, six links have already 
been completed. Power exchanges to the 
extent possible are also taking place between 
various power systems depending upon the 
availability of power  and needs. More 
inter-State/intcr-Regional links at 220 KV 
and 400 KV are proposed for construction 
to increase the capacity of the lines for ex-
change of bigger blocks of power between 
the systems/regions during the Fifth Plan 
as the system capacities are also increas-
ing.

For the formation of the National Grids 
several inter-Regional links have  already 
been established and several others are un-
der construction proposed for construction. 
The National Grid has to evolve itself in 
course of time. This is a long term conti-
nuous process.

Proposed Caprolactum Plant under 

,  F.CJ.

1990.  SHRr TR1DIB CHAUDHURI: 
WiH the Minister of PETROLUEM AND 
CHEMICALS be pleased to state :

(a) the present position with regard to 
the proposed Caprolactum Project under the 
F.CI. at Haldia; and

(b) whether the present difficulties with 
regard to the supplies of Naphtha has led 
to any rethinking on the part of Govern-
ment?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAWAZ KHAN) : 
(*) aod (b). F.C.I. have submitted a 
feasibility study for establishment of a cap- 
Tvheom plant of 50,000 tonnes/annum 
capacity. Alternate location* considered are 
Sifdti, Batumi, Paradeep and Haldia. Since 
*9 additional eaptofactum capacity is «». 
visaged in the Fifth Hut document, consi-

deration of the FCX proposal has been de-
ferred.

PaOOKAMMB FOR SETTING UP NYLON PRO-

JECTS m States

1991.  SHRI TRJDIB  CHAUDHURI: 
Wfll the Minister of PBTROELUMf AND 
CHBM1CALS be pleased to state:

(a) whether Government are thinking In 
terms of revising its Nylon Projects Prog-
ramme for various States to be undertaken 
by the different State Industrial Develop-
ment Corporations in terms of the letters of 
intent already issued to them in the light 
of the present petroleum crisis and short-
age of Naphtha;

(b) how many Nylon Projects of different 
States are in an advanced stage of prepara-
tory phase; and

(c) whether the  foreign  collaboration 
commitments already entered into by vari-
ous State Industrial Corporations would be 
allowed to lapse ?

THE MINISTER OF STATE IN THF 
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAW\Z KHAN) :
(a)  to (c). Certain important aspects 
like the overall development of nylon yarn 
industry in the country and the need for 
import of foreign technology for  nylon 
plants are under examination in the light 
of various relevant factors.

13 letters of intent have been issued in 
December 1971 and July 1972 to State of 
Industrial Development  Corporations  of 
Andhra Pradesh, Karnataka, Kerala, Punjab, 
Tamil Nadu, Assam, Orissa, Bihar, Haryana, 
Gujarat Madhya Pradesh, West Bengal and 
Uttar Pradesh for setting up new  unite 
each of a capacity of 2100 tonnes/anzmm of 
nylon filament yam. Hie letter of intent 
have been issued subject inter alto to the 
following conditions

(i) Arrangement for import of plant and 
machinery and terms of foreign col-
laboration wfll be settled to the satis-
faction of Government; and

(̂) The Govpovattons should have « 
mtehmtm equity than holding of 
U% ami should be the single larg-
est slum holder, tfeanby casuring re-
tention of financial and wanijnriil
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wsfaeh The Corporation would 
obtain prior approvd of the Ceatnl 
Government to any proposal for 
associating private parties In the pro-
ject

Some progress with reference to the two 
conditions mentioned above has been made 
so far by 10 Corporation*. The Central 
Government has yel to take a decision on 
the foreign collaboration proposals submit-
ted by the Corporation of Karnataka, 
Andhra Pradesh, Tamil Nadu* Kerala, Pun-
jab, Bihar, Gujarat and West Bengal. In 
view of this position, the question of any 
foreign collaboration commitments does not 
arise.

Powra Sh o r t  Acr o u r in o  1970-71 to  
1972-73

1992. SHRI SAMAR GUHA: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state the comparative figures 
of power shartage (0  month-wise and <ii> 
State-wise during the years 1970-71, 1971-72 
and 1972-73 ’

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWFR (SHRI SIDDHESHWAR PRA-
SAD) ; The requisite information is being 
collected from the States and Union Terri-
tories and will be laid on the Table of the 
House when received.

Pro g r e ss  o n  Co n s t r u c t io n  o f  Re f in e r y , 
F e r t il iz e r  and  o t h e r  P l a n t s  a t  Ha l o u

1993. SHRI SAMAR GUHA : Will the 
MINISTER OF PFTROLEUM AND CHE-
MICALS be pleased to state:

(a) the progress so far made about the 
construction of Refinery, Fertilizer, Soda 
Vsh and other plants m the portarea of 
Haldia in West Bengal;

(b) whether the measures for construc-
tion of these plants are facing unforeseen
constraints;

(c) if so, the nature of such constraints,

td) the steps taken or proposed to re-
move web constraint*;

<e) whether each constraints will cause 
any delay in the time schedule of construc-
tion, commissioning and operation of this 
plant; and

(f) if so, facto thereabout?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) Haldia Refinery is in the final 
stages of construction Work on the Haldia 
Fertilizer Factory which, apart from fertili-
zers, wflJ produce 60,000 tonnes of soda ash 
per years is in progress. Earth fitting work 
t« already in hand. Orders for the main 
plant and equipment which have to be ob-
tained either from abroad or indigenously 
have already been placed. Letters of intent 
for piling and pre-loading work at the fac-
tory site have already been usued.

(b) and (c) The main constraints faced 
at different stages of construction of the 
Haldia Refinery have been the multiplicity 
of agencies involved, delays in deliver}' of 
materials by Indian and foreign vendors, 
scarcity of construction materials, nonavail-
ability of wagons and frequent labour trou-
bles etc. There are no such constraints in 
the case of Haldia Fertilizer Factory.

(d) to (f). Vigorous efforts have been 
nude by the Project authorities to overcome 
the difficulties which have delayed the cons-
truction of the Haldia Refinery and for acce-
lerating the progress of work.

Pr o j e c t  f o r  R&pLACfcMfcNT o f  Ma r t in  
B u rn  Ra il w a y s  i n  H ow rah -H o o o h ly  

D i s t r ic t s

1994. SHRI SAMAR GUHA - WUl the 
Minister of RAILWAYS be pleased to state

(a) whether the project for replacement 
of Martin Burn Railway covering Howrah 
and Hooghly districts of West Bengal has 
been finalised;

<b) if so, facts thereabout;

(C) whether any initial progress ha* been 
made for the implementation of the project 
and what would be the time schedule foi 
completion of the project; and

Id) the estimated cost for the projects?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW\YS (SHRI 
MOHD. SHAFI QURESHI) : (a) to (d). 
The restoration of the Light Railways viz. 
Howrah-Amta, Howrah Sheakhala & Barga
chia-Champadanga (in Howrah-Hoogly dis
tricts) was considered by the Board, and 
surveys for these lines were ordered, and 
have been completed. The estimated co� 
of these restorations will be Rs. 14.53 crores. 
The construction of these lines has been 
npproved by Parliament through Supple
mentary Demands on the basis that the cost 
will be shared equally between Railways & 
West 'Bengal Govt. The work will be taken 
up after the confirmation is received from 
the State Govt. regarding sharing of cost. 
The construction work will be completed in 
two working seasons from the date of their 
sanction. 

0ENERATION OF POWER BY POWER HOUSES 

1995. SHRI E. V. VIKHE PATIL: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) the total power generated by the
;,ower houses in the public sector (unit-wise) 
-Juring the months of January and February, 
1974 as compared to the output during the 
same period in 1973; and 

I h) the total power generated during 
hntl'.lry-February, 1974 by each of the new 
units of public sector power hou�es which 
�tarted functioning after !st March, 1973? 

THE DEPUTY MINISTER IN THF 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD) : (a) and (b). The requisite informa
tion is being collected from States and will 
b� laid on the Table of the House on receipt. 

SETTING UP OI' SMALL HYDEL POWER 

HOUSES ALONG SIDE OI' RIVERS 

1996. SHR[ E.V. VIKHE PATIL: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether there is any proposal to have
small hydel p0wer houses located alongside 
perennial rivers in the country; 

(b) whether the feasibility of such a, 

proposal from the point of view of employ
ment potential, indigenous supply of equip
ment, maintenance, connecting them with a: 
national power grid and period of CiOmple
tion has been gone into; and 

( c) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE 
MlNISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) : (a) to ( c). Micro hydel sche
mes (of upto a few hundred kW capacity) 
are already being de\'eloped by the States 
in isolated hilly areas on perennial stream 
wherever th�se are found ieasible. 

Each schemes has to be examined on its 
own merits considering the cost and feasibi
lity of alternative sources of power such 
as by constructing transm1ss1on lines or 
from diesel sets. Plant and equipment for 
such schemes is now availiable from indi
genous sources. The period of completion is 
usually 3 years or so depending on the works 
involved and accessibility of the site. 

About 30 such schemes arc already in 
operation. 28 more are under construction 
and 36 in various stages of investigation. 
These are mainly in the States of Uttar Pra_ 
desh, Himachal Pradesh, J. &. K., Manipur 
and Nagaland. 

"WoRI< TO-RUt.E'' J\C;(T\ TION BY CARRIAGE 

,\ND WAGON STAFF ,\ND AsMs. IN AGR,\ 
Dtv1s10N (Sount EASTERN R11LWA'i). 

1997. SHRl R. N. BARMAN: Will the 
Minister of RAILW \ YS be pleased to state 

(a) whether due to "11 ork-to-rule" agita
tion by Carriage and Wagon Staff and large 
scale absenteeism by Assistant Station Mas
ters in Adra Division in South Eastern Rail
way_ many trains were cancelled in the 
recent past; and 

(b) if so, the loss suffered by the Railway
Ministry and the action taken against the 
persons responsible for that ? 

THE DEPUTY MINISTER IN THE 
MINIS

T

RY OF RAfLWAYS (SHRI 
MOHD. SHAFI 0URESHl) : (a) Yes. 

--
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(b) The information is being collected
and will be laid on the table of the Lok
Sabha,

RE-SALE OF TICKETS AT GHAzIABAD, MURAD.

NAGAR AND MODlNAGAR (NORTHERN RAIL-

WAY)

------.r.

1998. SHRI BHARAT SINGH CHO-
WHAN : Will the Minister of RAILWAYS
be pleased to refer to the reply given to
Unstarred Question No. 5297 on the 18th
December, 1973 regarding re-sale of tickets
at Ghaziabad, Muradnagar and Modinagar
(Northern Railway) and state:

(a) whether any action against the err-
ing staff has been taken and the concerned
de rk transferred; and

(b) if not, reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Regard-
ing the action against the erring staff the
matter is being pursued. Orders have already
been issued for the transfer of the concern-
ed clerk from Modinagar,

(b) Does not arise.

NO:-l,PAYMENT OF 0. T. A. TO STAFF WORK-

J~G AT GHAZIABAD STATION

1999. SHRI M!\HA DEEl'AK SIN(,h
SHAXYA :Will the Minister of RAILWAYS
be pleased to slate:

(a) 'whether overtime allowance earned
by the staff working at Ghaziabad station
has not been paid for the period from Aug-
ust to December, 1973;

(b) if so, reasons for the delay; and

(c) remedial steps taken to improve the
present unsatisfactory position?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
Overtime allowance due to the staff working
at Ghaziabad stations during the period
August to December, 1973 has been paid in
all except 8 cases. These cases arose on
account of incomplete submission of over-
time slips. Necessary action has been taken

Written Answers

to arrange payment of overtime due in these
cases as early as feasible and also to ensure
timely payment in future of overtime dues
of the staff working at Ghaziabad station.

IMPACT OF OIL CRISIS ON DIESELISATION
PROGRAMME

2000. DR. H. P. SHARMA: Will the
Minister of RAIL WAYS be pleased to state:

(a) whether a seminar was organised by
the Institution of Permanent Way Engineers
of the Indian Railways regarding the impact
of the present oil crisis on Indian Railways
especially in regard to its dieselisation pro-
gramme;

(b) if so, the main suggestions and obser-
vations made at the Seminar; and

(c) the steps to be taken in the light
thereof during the Fifth Five Year Plan '!

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
Seminar was organised on Track Topics.

Cb) and Cc). Do not arise.

SURVEY OF COCHlN-ALLEPPEy-KAyAMKULA/'.[

RAILWAY LINE

2001. SHRI C. H. MOHAMED KOY/\ :
Will the Minister of RAILWAYS be pica-
sed to state :

(a) whether Government have ordered
any survey of the proposed Cochin-Alleppey
Kayamkulam Railway; and

(b ) if so, the results thereof?

THE DEPUTY MINlSTER [N THE
MIN~TRY OF RAlLWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
The survey conducted in 1970 revealed that
the project would be unremunerative and
will not attract sufficient traffic to [ustify its
cOllstrllction. The estimated cost for cons-
truction of the line as revealed by the survey
is about Rs. 10 crores. This area is very
well served by roads and inland water-ways.
The existing Quilon-Ernakulam MG line
which is under conversion to B. G. is also
not far away from the coast In view of
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this, and the limited resources available for 
construction of new lines, it would be diffi-
cult to consider this project in the near 
future.

Linking of  Kuttipuram—Guru vayur

Wfcra Hindu ftufenc Centre

2002. SHRI C. H. MOHAMED KOYA : 
Will the Minister of RAILWAYS be pleased 
to state the latest position with regard to the 
Kuttipuram-Guruvayur  railway connecting 
the main line with the famous Hindu pilgrim 
centre?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHU* QURESHI) : At present, 
tfaer is no such proposal under considera-
tion.

Setting up of a New Fertilizer Project 

in Gujaiat 

2003. SHRI P. M. MEHTA : Wfll the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state,

(a) whether a new fertiliser project will 
be set up in Gujarat to produce 1300 tonnes 
of ammonia and 1600 tonnes of urea daily;

(b) if so, when it is likely to be set up;

(c) what will be the total  expenditure 
involved; and

(d) whether the approval of the Central 
Government has been sought for the Guja-
rat State Fertilizers and Chemicals plan to 
integrate with this new plant for facilities to 
manufacture methanol and mealamine?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMIC\LS  (SHRI  SHAHNAWAZ 
KHAN) : (a) and (d). The Gujarat State 
Fertilizer Company have come with propo-
sal In this regard

(b)  and (c). The project, which is esti-
mated to cost Rs. 120 crorcs, envisages an 
implementation schedule of 36 months.

12 HR*.

CALUNG ATTENTION TO MATTER 
OP URGENT PUBLIC IMPORTANCE

RSPORTED VIOLENT ATTACKS BY SHIV SBNA 

on umuwnc ummms m Maharashtra

SHRI A. K. GOPALAN (Palghat): Sir,

I call the attention of the Minister of Home 
AflaJrs to tile following matter of urgent 
public importance and I request that he 
may make a statement thereon

“Reported increasing violent attacks on 
linguistic minorities, particularly South 
Indians, in Bombay and other parts of 
Maharashtra by Shiv Sena”
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SHRI P. VENKATASUBBAIAH (Nan-
di yal) : Coming as I do from South India, I 
seek to make a submission. #(Interruption).

MR. SPEAKER: Older, please.

SHRI INDRAJIT GUPTA  (Alipore) : 
You have not given any ruling whether it 
should come here or not.

MR SPEAKER: It is for those gentle' 
men who have brought it.

SHRI INDRAJIT GUPTA : It is not thw 
property of those who are the signatories of 
the call-attention  There are precedents in 
this House...

MR SPEAKER' I know.
SHRI INDRAJIT GUPTA :  Unguage
disturbances took place m Assam. It was 
discussed in this House on more than one 
occasion and Ihe Constitution enjoins..

SHRI S. A. SHAMIM (Srinagar) : Hea-
vens will not fall.

SHRI INDRAJIT GUPTA : .. .on the 
(toveminent to protect the tights of the 
linguistic minorities.

MR SPEAKER : I agree.

SHRI INDRAJIT GUPTA : We have a 
Commissioner for  Linguistic  Minorities. 
The Constitution is quite clear on the point. 
All that I would say in deference to what 
Mr Dhote has said, is that I think that all 
the hon. Members who may participate in 
this discussion an certainly very responsi-
ble people and will exercise a certain amount 
of restraints in the language they will use. 
There is no need to give a sort of indirect 
threat that if the matter is raised, it will lead 
to consequences somewhere-else.  On that 
argument, we would never be able to discuss 
any time in this House the question of 
threat to the linguistic minorities

MR. SPEAKER * Shu \. K Gopalan.
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SHRI S. A. SHAMIM (Srinagar) : I have 
more valid points Ilian anybody else.
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I have not allowed an* body.

SHRI  P.  VENK VTASUBBAIAH :  I 
would only make an appeal to the movers 
of this call attention.

MR. SPEAKER : I would only allow rais-
ing the constifutionn) aspect.

SHRI P. VENKATASUBBAIAH : I am 
not on that now, Sir.

MR. SPEAKER : So far as the relevancy 
is concerned, it has come here as it con- 
cct ns the linguistic minorities.

SHRI P.  VENKATASUBBAIAH:  I
appeal to them to withdraw this  CaUin? 
Attention Motion  That is  mv  since*c 
appeal to them as I feel that whatever we 
may talk in this House wilt have adverse 
repercussion . (Intmuption).

SHRI RAJA  KLLKARNI  t Bombay- 
North-E«t) : The situation wiH become ex-
plosive if the Members are going to attack 
(he State Government. tinterruption).

SHRI INDRAJIT GUPTA : What is this, 
discussion here will h:ne repercussion there V 
What is this 7

SHRI P.  VENKATASUBBAIAH:  I
speak in the largre interests of the country. 
It is not going to help the harmonious liv-
ing Of Che people belonging to all linguistic 
minoritifli and mi runty groups in the metro-
politan city like Bomb*;/. I want to appeal 
to mgr boa friends not to create any bitter-
ness at It will have an adverse effect.

SOME HON. MEMBERS—rose, (inter- 
/upttens).
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MR. SPEAKER : I am m  going to allow 
any other hoik. Member. AU of you may 
kindly sit down. The Home Minister.

THB MINISTER OF HOMfi AFFAIRS 
(SHRI UMA SHANKAR DIKSHIT) ; Sir, 
The Government of India fed deeply con-
cerned over recent reports of aotne activities 
of the Shiv Sena in Bombay end some other 
parte of Maharashtra which have caused 
apprehension in the minds of the linguistic 
minorities, living in Maharashtra. Both the 
Prime Minister and I have been keeping in 
touch with the Chief Minister of Maharash-
tra who is personalty supervising the State 
Government's action to protect the legitimate 
inteicMs of linguistic minorities.  He has 
arranged for special police patrolling in areas 
where there n a feeling of insecurity among 
the linguistic minorities and has strengthen-
ed the police bandobast on suburban trains, 
with a view to affording protection to com-
muters. A cell has also been set up in the 
Crime Branch of the Greater Bombay Police 
for attending to complaints from minorities.

In his meeting with representatives of the 
linguistic minorities on 8th February, the 
Chief Minister assuied them o! the State 
Government's determination to give them 
full protection against lawless element*. He 
»eik*rated thts determination in his state-
ment in the I ejmlativc \«tsemb?\ an 21st 
February and ufoo gave a dear indication 
of the State Government's attitude on the 
Shiv Sena.

We hope that \v»th continued  effective 
action by the State Government, the linguis-
tic minoritioH will be enabled  jwrtue 
their normal activities without tmv fe«r or 
inhibition and the twees that thic;Uen com-
munal harmony will be adequate)} contain-
ed.

MR. SPEAKI'Jt: Now, Shri Gopaittt

SHRI S. A. K%DER  (Bombay-Central 
South) : May I make a submission ?

MR. SPEAKER: No soMsifott now.
1 have asked Shri A. K. Gopelan to Iptok 
now.  May I request him to keep sitting 
and allow Mr. Gopafan to speak ?

SHRI S. A. KADER : I shall take only
two minutes.
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and the letters that have been cent ? I 
warn to bring home really what has ac~ 
tnally happened there.n m r s r W  

m m f i v *  * * * * %«nc 
« # w rm i

I hope they will observe full restraint.

SWtl & A. KADER; I would appeal in 
the name of the citizens of Bombay not 
to pursue this matter after the statement 
made by the Home Minister.

MR. SPF \KFR : Let him please sit 
down.

SHRI S. A. KADER: I share the con-
cern of my hon. friends in regard to the 
violence ihat is being perpetrated by Shiv 
Sena in the cttv of Bombay, hut I would 
request mj hon friends here that they 
must weigh the pros and com of the dis-
cussion here If what has been assured 
by the Home Minister in his statement 
doea not come about to far as the tinguis* 
tic minorities are concerned, then I would 
suggest something . (Interruptions) . . .
We on our side and even the MPs from 
Waharashn.i will stand as one to finish 
this menace m the city of Bombay.

SHRI A K OOP ALAN ; If hon Mem-
b ra  do »k x  j l lo w  me to speak, then I 
shall sav that i shall not come to Parlia* 
roent and I shatf go awav, and I have 
.1 fight to sav so I shall explain why the 
resolution was buuight forward. If l am 
nut spc.ik, I shi.lt go away. I am not able 
«t> speak loudly became, ah you know. |  
.mi not well, and I do not want to be 
'tcifcd ah a

MR. S P r\K fR  I am very sorry at 
ihtse imenuptions Mr. Oopalan has 
iwnie aftet a long time. Why should hen 
Members interrupt him?

SHRI A K. GOPAIAN 1 shall ex-
plain vvbv l am jaising this matter. I 
have with me here a number of telegrams 
nd letters Hint I had received duting the 

last month, atan* with newspaper cuttings 
Horn important papers and what they have 
written, ami 1 shall pass them on to the 
Home Minister. Do my hon. friends want 
me *o disbelieve an that k  written there

T do not want that the result of thfe 
discussion should be any ill-feeling. I am 
sure it will not be so. For. at the out-
set, I would like to point out that it is 
not only a question of linguistic minorities 
on the one side but it is a question of 
the workers of Bombay and the Maha-
rashtrians workers on the other because 
they have also been attacked. So, 1 am 
talking not only of the linguistic minori-
ties but aiso of the workers.

As far as the linguistic minorities are 
concerned, I shall read out extracts from 
sonic of the letters and show that India 
is  one If we cannot discuss this, how can 
we say that India is one ? U we do not 
all join together and fight against these 
things, against what has been done to the 
linguistic minorities, there will be a fight 
between region and region, and the future 
of India as one India will be doomed, if 
this kind of thing is allowed.

What I want to say i* that this is how 
the South Indinas are living there These 
are the letters. 1 will give them to the 
Home Minister I have no time to read 
all of them Here is one telegram : 4 Shiv 
Sena terror continuing. Kindly do the 
necdf«r This is from a Samai in Vajroli 
colon} Then ‘Save South Indians from 
'h i\ Sena atrocities’—(his is from the 
Keialu Chmtian Association. Then the 
Kerala k.ndr.i Sanghatan people came 
here Thc> gave a representation to the 
Piime Mimstct in which they have wanted 
that there should be ‘freedom to live 
peacefully and fearless^. They want ‘free-
dom ot cultural identity, a fair atmosphere 
for fraternal relations with all sections of 
people And a democratic environment for 
communal and linguistic harmony’.

So it  is not a q u e stio n  of a  fight bet 
ween Maharashtrians and non-Maharash-
trians This m u s t n o t  be  taken like  that. 
Whether it is M a h a m h tn a n s  or non* 
Maharashtrian* who a re  responsib le  for it, 
all of us m u s t go there and tell them that 
w h a t is h a p p e n in g  th e re  is bad .
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1 want to read out one letter which 1 

received. So many letters are there. But 
from this pathetic letter you will under* 
stand how terrible it is there and how 
people are suffering. A man is working in 
Gwalior.  His wife has written to him 
from Bombay. He has written a letter to 
me forwarding the letter of his wife which 
•ays:

MI would like to narrate another inci- 
4enL  While coming from shoot, Shiv 
Sena goodas attacked our daughter’. They 
asked her: ‘Who is your father ?’ The 
child being innocent, said ‘My father is 
Raman Nayar’. When they heard the name 
‘Raman Nayar’, they knew that he is a 
Malayalee. So they beat the girl  The 
mother says that "immediately they beat the 
girl very badly*. From this you can judge 
what the situation is these days in Bombay. 
Then the wife says; 1 humbly request you. 
Do not try for your transfer to Bombay'. 
He was trying for a transfer to , Bombay. 
The wife says : ‘Do not try for a transfer. 
Please come immediately and take me and 
our children to anywhere. Actually, 1 may 
die here. 1 am very much afraid to send 
our daughter to fcchoOT.

This is the letter from  an  innocent 
woman.  This is just  one.  There  are 
other letters like this. There is even today 
fear among not only the linguistic mino-
rities. Newspaper reports say that those 
who expose and criticise these outrages $re 
subjected to the most disgraceful forms of 
retaliation. Nobody, whether he is a Maha-
rashtrian editor or not, is spared. Editors 
and critics are being stripped and forced 
to walk naked through the streets. News* 
paper vans are pot to fire. Even when the 
culprits are caught, they manage to go 
scot-free because of the obvious collusion 
between Government, its police and the 
Shiv Sena.

This is what is happening. It is against 
the Government. The Government must 
do something to see that these things are 
«topped. Several Sooth Indian Kmcfc* 
tiotB  and  other  associations 
also from every part  of the country 
have written tettm *»y»a* Itert it is impos-
sible to walk along the road tad if be
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identified aa belonging to  a  linguistic 
minority, he has to have fear of beating 
and of his life. This is what is happening. 
This mu»t be flopped. Is there any harm 
—I ask my friends who are objecting in 
saying that these things most be stopped ? 
Why not we, Members of Parliament, dll 
come together and make an attempt to put 
a stop to these things ? Why not all my 
friends over there come together ?  Let 
us go there and tell them that there must 
be peace, that India is one, the people of 
India are one.

I was not here.  But 1 read the pro* 
ceedings in which one member of  this 
House, belonging to the ruling party, put 
the question. *Why should Keralities go 
to Bombay*? \re there not Maharash-
trians in Kerala and other States? If a 
member opposite says ‘Whv should they 
go to Bombay’ ?. What is the reply to it ? 
Unfortunately. Kerala is  an  industrially 
backward State.  But fortunately, in lite-
racy and education, we are the first. What 
w«l they do there ? So they go to other 

places.

So. they want to get some job if they 
are qualified for it.  For that, shall they 
be killed °  W that is so, then say that 
India is not one; that one State has no-
thing to do with another State; that there 
is no Central Government and that «ach 
Government can do as it likes. Therefore, 
you must see that something is done very 
effectively so that the people also fed. not 
only the linguistic minorities but all the 
other sections of the people, that they are 
secure  The Maharashtrian leaders of nil 
parties, including Congressmen, have con-
demned this thing.  So, those loyal men* 
who are patriotic and who want to see that 
India Is not cut into piece*, should an 
come together.  That is the reason why 
we brought this mattei here

Thrre is another very important question 
also.  I do not want to go into H in 
detail because there will be a furore here 
which I want to avoid. Even before the 
elections, the  Chief M W®
Shiv Sena Chief and *«*» MiniHen met
together and there w*» »
there were certain conditiot* in that egtee-
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meat If the fact* are wrong, why did not 
tb« Government deny it ? {Interruptions) 
My point is Him, l  know it from the 
paper*. Here are the cuttings from the 
newspapers. For example, there is the 
Blitz which is not against the Congress 
and which is always supporting the Prime 
Minister, In it there is a report. I have 
taken it from that paper. It may be a lie, 
but, if H is a lie. why did you allow it?  
You do not allow me here to speak in 
Parliament. But you allow these papers 
to carry such things. Why did you not 
take action against the paper if it was 
wrong ? Why don’t you proceed with a 
case of defamation against it ? Ultimately, 
it is question of defaming the Govern-
ment and the Congress and the Prime 
Minister.

According to a statement by Dr Sharma, 
the Congress President—though be has not 
admitted it—as reported in The Hindu, 
something has happened there. There is 
also a quotation from Pioneer on the 14th 
February which says that the Prime Minis* 
ter also has in a way said that “ the Shiv 
Sena men approached our people and said 
that they will agree to our policies*. It 
says like that. So, why was it not con-
tradicted 1 The papers write openly that 
there is an alliance, and there are certain 
conditions, between the Congress and the 
Shiv Sena, and they are doing tike tha t 
The paper says there was a meeting; the 
names are given saying which Minister 
attended, at which Minister's house the 
meeting was conducted, what were the 
conditions, etc. The pre-conditions are 
given there. When all this is said in that 
paper, have I not a right to raise this issue 
in Patliament and ask the Minister, *Is it 
correct and, if it is not. why have you not 
denied it ? Why have you not taken action 
•‘gainst the paper r  As a Member of this 
House, when 1 come here and say these 
things which are happening, I am not 
allowed even to speak. That is another 
question; i  will sea to it outride! not hare.

There It one thing I  ham  to fay. Action 
will have to he taken to  protect the people, 
Hiere is * fear among the linguistic mino-
rities. and as far as the M e  Government 
« concerned, the Sttf* Government and 
(He potic, are supporting tim e happening*. 
i wot give only one example A hawker

was killed, and after that, the next day, 
there was a peaceful procession to protest 
against it. and the police resorted to a 
lathi charge on the people. There was a 
peaceful procession by about 10,000 men, 
and there was a lathi charge. They were 
brutally beaten up. So, will there not be 
a fear in the mind of the people and wffl 
there not be a fear in the mind of the 
linguistic minorities ? You must take 
strong action so that, whoever it is—Shiv 
Sena men or others—is brought to book.

There is another very important aspect. 
Now, a new development is taking place 
m Bombay. For the last so many days, 
the reports are coming in the papers; letters 
are there. 1 have got letters from the 
Secretary of the employees* association of 
the Reserve Bank of India, Bombay. A 
large number of Cpntral offices, financial 
enterprises and commercial institutions are 
owned by the Central Government Re- 
oently, the Shiv Sena men have made it a 
point to demonstrate, against, terrorise and 
browbeat the heads of these institutions to 
confine the recruitment only to the loc*! 
people. Where is the question of India 
being one if for the Central projects also, 
only the local people can be employed? 
Not only demonstrations are there. Simi-
lar demonstrations were held in the head 
office of the Shipping Corporation of lodia. 
Life Insurance Corporation of India, Bank 
of India, Bank of Baroda, Air India etc 
All these big institutions are there and it 
was stated; Thereafter yon should not em-
ploy others. There were demonstrations, 
in front of the Stale Bank of Travancote. 
State Bank of Hyderabad and the State 
Bank of Mysore. Shiva Sena people went 
there and demonstrated and destroyed 
furniture and threatened die heads of the 
institutions hereafter if you appoint any-
body who is not a local man, your life will 
be in danger. If this happens in other 
States of India, what will happen? There 
are linguistic minorities in other places. 
What will happen ? There will be a civil 
war in each region, between the linguistic 

and the local people. There 
wOt be fight and nobody can stop it

Then there was a circular by the Gov- 
V M M ) m i  it Si * a t 
UNMVted peopta to 4o m .  ««»H  **f
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iShri A. K. Gopalan} 
ninety per cent at the jobs in the public 
sector undertakings must be given to the 
local people.  If there is a circular, will 
the bon. Home Minister urge that Go\ em-
inent to withdraw that circular; let them 
not say that ninety per cent should be 
given to the local people in the public 
sector undertakings. The heads of institu-
tions are terrorised and threatened openly. 
If they arc subjected to such threats, they 
will not give any job; they are naturally 
afraid of their life.  If such things hap* 
pen, very soon there will be fight between 
region and region, between local people 
and linguistic minorities in every State in 
India. There will not be the oneness of 
India in the future. I say : do not leave it 
only to the State Government because the 
State Government had openly stated that 
they would not take any action.  Ihere 
are examples where instead of oroiecttng 
the linguistic minorities, they beat them 
when they demonstrated. When a man dies 
naturally people will demonstrate  peace-
fully and H such peaceful demonstrations 
are beaten, that means there is no freedom 
of expression and no freedom of hfe Liic 
and property of the linguistic minorities 
will be in danger and they will have to 
leave that place.  I request you to con-
sider this aspect of the question and not 
be agitated.  It will be the ruin of the 
whole of India.  In  Kerala  s»o  many 
Mateyalees are unemployed; they are not 
all coming to othei States and that  is 
another question. Let us all join together 
and flf1** the problem of unemployment. 
Maharashtrians and non-Maharashtrians, in 
the whole of India. It is unemployment 
that is at the root of this trouble; let us 
all join together to take steps to solve this 
problem instead of fighting against certain 
tactions of the people.  That is my re-
quest to the friends who are agitated. As 
far as I am concerned I am prepared to 
«o wfch them. So many people have 
written letters to me. 1 have information 
and I  go there and *e& them on the 
p*rt of the linguistic minorities whatever is 
happening there. Let them all live peace-
fully in Bombay, vfcettier they tat Maha-
rashtrians or non-Maharashtrians.
I stould request the hon. Home Minister
io see that as far as paWTic sector under-

taking at least am concerned,  the rtfle 
that 90 per cent must be given to the focal 
people, should not be  there  anywhere, 
wheiever the pablic undertaking 2s situa-
ted. in any part of the country. Secondly, 
the heads of aft these institutions should 
not be threatened that only local people 
should be given; that type of thing also 
must be withdrawn. Confidence must be 
created among all the people,  linguistic 
minorities especially that the Central Gov-
ernment will do everything to fulfil Its 
promise that the Hfe and property of the 
Imgtmtic minorities will be safe,

SHRI UMA SHANKAR DIKSHTT : Sir,
I am one with the hon. Member,  Shii 
A. K. Gopalan. in strewing the absolute 
importance and need for taking firm and 
effective action to ensure complete pro-
tection to linguistic and other minorities in 
Bombay and other parts of Mahai asbtra, 
particularly in Bomba> where the recent 
incident's have occurred. This matter has 
been discussed at great length with the 
Chief Minister of Mahai ashtr«.  He has 
written letters to the Chief Ministers of 
Kerala, Karnataka and Tamil Nadu, giving 
a clear assurance that he will sec to it 
that protection is afforded to the minori-
ties  He further made a very long state-
ment in the Maharashtra Legislative As-
sembly, summarising all these assurances 
He has given these assurances in absolute 
terms and'without any resenation  Sir, l 
had a meeting with him this morning, He 
gave me a history of the incident and 
gave an assurance in absolute terms that 
everything humanly possible will be done 
and protection wfll be assured.

arm £ <  i i
SHRI UMA SHWHCAR DIKSHTT: A, 
regards the interruption, 1 shall deal with 
it in a minute. The Shiv Sena came into 
existence a long time ago. Effective steps 
we** taken against them so that there was 
no case of such complaint or other 
plaints coming hi. Ottfy 
incident*  bad  ba n̂rt  Skri

Uowya » U*.  H*  h»vf J***1
the iw» (I «m* tad
of tfctt nttOMt ft* ** f“* * ** **



matter w «  contained. Only recently, 
particularly after the Corporation elections 
such thing* have happened.. .  (Interrup-
tions) ! shall now confine myself to Shri 
A K. Gopalan, who has made a very com-
prehensive statement. I do not think it is 
necessary for the bon. Members to inter-
rupt me.

His first point was that the police went 
excessive in their response to the profes- 
procession that went to the Police Com-
missioner’s office. It was not a completely 
peaceful procession. I have particulars to 
show that stones weie thrown and several 
police people were injured.-. (Inter/up- 
tiom). The protest march was 5,000
strong and it proceeded to the Police 
Commissioner's Office. There we« ade-
quate police arrangements. The mob be-
came restive and hurled stones at the police 
and some policemen were injured ..  
(Intermptions) About 100 or more people 
were injured. 23 hawkers and 129 other 
peoples were taken into custody. . .  (inter-
ruptions). So, it was not a completely 
peaceful procession, it is wrong to sa\ 
tha t.. .  (Interruptions)

As far as the fucfe are concerned the 
Maharashtra Government have given those 
facts and I rely on those facts. It is not 
correct to say that there is a misstatement 
of facts. If ] find I have given any wiong 
information, 1 shall myself correct it.

A very important point was raised 
about the circular. This circular was 
issued a long time ago. This question 
arose at a meeting of the National Inte-
gration Council. There was a complaint 
that In public sector undertakings there 
were a number of cases where the mana-
gers bring even ordinary employees, clerks 
and class IV employees and others from 
other States, and the local people are not 
allowed even ordinary employments, 
therefore* a circular was Issued on national 
basis in order to safeguard the very values 
‘>nd the Ideals to which Mr. Gopalan 
rcfeired with such emotion.

The «Mlar says that upto Us, 500, 
 ̂ tower cadres, a  aw IV and Cass m, 

toe preference tliettta fee given to loci) 
<*ople. There is ataofaleiy'nothing wrong 
* it. Ufa fe the principle tfhfch has been
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also enshrined in the Six-Point Formula 
so far as Andhra Pradesh and Telangana 
are concerned. It has gone to soothe the 
feelings so effectively that the people now 
feel satisfied. In Bombay, people come 
iiom U.P.. from South, from North, and 
if eveiybody gets employment even in the 
lower cadres of Cla^s IV and Class 111 and 
not Maharashtrians, it is natural for them 
to feel. We are up against this method 
of pressurisation, of terrorisation, of using 
forcc and forcing the managements to 
employ Maharashtrians or others. To that, 
we are totally opposed

So far as it lies on out part, we will 
not allow this to happen. I appeal to you 
all to accept the forthright assurance given 
by the Maharashtra Government that they 
wilt do everything possible to bring it 
down. When something like that happens* 
you cannot stop it in a day. There are 
forces which have been supporting this 
kind of things. Another Sena came into 
existence in Bihar and another one in 
Tamil Nadu also and so on. These, in 
our opinion, are tendencies which are 
parochial and almost fascist in character. 
We are totally opposed to them. But to 
say that even in lower cadres in respect of 
Class IV and Class 111 employees we 
should have outsiders is a principle Which 
is not likely to be accepted, la  fact it 
will promote opposite feelings.

There is no State where there ate no 
minorities, linguistic and other minorities. 
Even the definition of “local" is that a 
person who has lived for a number of 
years is a local or a person speaking the 
local language. There are Gujaraties; they 
are all locals. There is no question of 
only Marathis being employed It is true 
that Shiv Sena is distorting the circular or 
this attitude. To that we are opposed. So 
far as the Government of Maharashtra is 
concerned, and the Government of India is 
concerned, we completely accept the con-
cern and the feelings that have been ev- 
pressed by the lion. Member, Mr. Gopalan 
and others and we will not allow thus to 
develop further, to escalate further. We 
wfll contain ft and, l think, gradually, we 

be able to see that not only the mino- 
tftie* do get protection but this method
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of pressurising for employment in the 
manner in which the Shiv Sena Is dolag 
is brought down so that gradually, it is 
eliminated completely.

Mr. Dhote made a very sensible sugges-
tion in the beginning. But he was sub-
sequently carried away by his own senti-
ments. I request everybody, including 
Mr. Dhote also—he should eostain himself 
before containing others—that if you un-
duly emphasize the differences between the 
minorities and the other people, etc., it 
will not help. I am not saying that this 
would provoke Shiv Sena or others. It 
will go against Shiv Sena, if they do so 
1 appeal to all for the utmost restraint 
in the use of language and in inciting the 
feelings of the people

SHRI C. K. CHANDRtiPPAN (Telli- 
cherry): I am very sorry to say that the 
hon. Minister has made a statement which 
b  more or less misleading in nature. It 
may be that he might have also got mis-
understood; I will come to that later.

tt«ig»rding Shiv Sena, it is a tact well 
known that this organisation is exploiting 
the frustration and deep feelings of young 
Maharashtrians who are unemployed and 
is trying to divert their attention from the 
real problem of unemployment to achieve 
its nefarious political ends. We do not 
look art this issue as a kind of Maharash-
trians quarrelling against South Indians or 
the South Indians quarrelling against Maha-
rashtrians. We do not approach this ques-
tion from that angle. We see that Shiv 
Sena is a deliberate creation of the reac-
tionaries in Maharashtra to disrupt the 
democratic movement, to disrupt the work-
ing class movement, to disrupt all kinds 
of democratic and progressive sentiments 
and feelings. That is how we see the 
Shiv Sena...

SHRI VASANT SATHE: Please do not 
consider Shiv Sena as a Maharashtrian 
organisation at all. (Interruptions)

SHRI C. K. CHANDRAFPAN * This 
organisation is a threat to democracy, a 
threat to national unity and this poisonous 
weed ahould be removed from onr natfefcal 
life. TWs is our point. When we «ay 
this, we are referring to certain things

happening In Maharashtra. That is why 
we do not fed satisfied by the assurance 
given by the hon. Minister that the Maha-
rashtra Government would protect the 
linguistic minorities, the South Indians. It 
is not only a question of South Indians. 
Even Hindtapeaking people are not very 
safe there. Anybody who is not a  son 
of that soil will find his life, property and 
right to work in danger in that part of 
the country because of the existence of 
Shiv Sena.

The Government in Maharashtra has 
issued an order to which, I think, Mr. 
\  K Gopalan was referring. It was not 
about the order that you have issued
directing your public undertakings regard-
ing appointments below Rs. 500/-. That
was not what he was referring to. If the
hon. Minister is interested, I can send him 
a copy of the order issued by the Govern-
ment of Maharashtra. The order No. ELP/ 
Undertaking/7934, dated the 25th Septem-
ber, 1973 says that they should employ the 
local Marathi-speaking persons or person-
nel to the extent of 80 per cent in all
undertakings there What right do they 
have to say that’ That is not your 
directive. This order has been signed by 
Mr P A. Sabnis, Joint Director of Indus-
tries (PIcRP) for Commisisoner of Indus-
tries. Do you know about this 7 You did 
not speak about that at all. This ordei 
has been issued and accordingly directions 
were given to various undertakings there. 
And this is exactly the demand of Shiv 
Sena. The Maharashtra Government was 
carrying out the order of Shiv Sena, the 
order of Mr. Thackere. the mini-Hitler. 
He ordered the Maharashtra Government 
to issue an order about 80 per cent em-
ployment and Mr. Naft with folded hands 
implemented the order of Mr. Thackere. 
That is our case.

The hon. Minister has said that the 
demonstration was violent, and because of 
the violent nature, because they threw 
fruits or something like that, the police 
had to beat them. Look at these pictures. 
This photograph has been published by the 
Indian Express, Bombay. Time I* •  » » *  
ment. Thef* i» a general rofe everywhere. 
Even in beating there is a rule. You 
know it better than myielf, that when the
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M7♦  *°  It b sup-
posed to lathi-charge at the 'feet so that

fST p*v  m brought down. 
Here « a Police, your SuWnspcctqr beat- 
ing a fallen hawker on his head-I can

V ou'  An ilW0c«« young 
child has also fallen down. He w healenS
from the Mafearashtra papers showing the 
.am. cruel, bratal rtprwion udsatal 
by the Police of Maharashtra who  aie 
suppcsed to protect the linguistic minoii- 
tie® there.  So, you cannot Just wy lhal 

the great man sitting there at the helm of 
affairs, Mr. Naik, will protect you. You 
*ay that Manna will fall from heaven and 
you stretch your hand to get a little bit 
of it.  That is not the point.  So, what 
do you say ...

tiMK. SPPAKER: Please ask your ques- 

OTW C JK. CHANDRAPPAK: So, n,y

IS 8'"* " <hat hC ‘S mkh*r'"* the

I have great regard for many people sit*

SH00̂ sidc* 1 CMI 906  wh0have publicly protested.  For example, the 
Minister of State for Planning, Shri Mohan 
Dhana, issued a statement and said that 
thc Congress in Maharashtra should make 
«t veiy dear that they hav<. notfaing {Q dQ 

with the Shiva Sena.  ] agrec with you.
I have re t̂ for you.  I have respect 
for other people like him sitting theie. 
They have the same feeling. But, I cannot 
understand (he Labour Leader. Shri Raja 
Kulkami who spoke agitated.  He  is  a 
labour leader.  I do not think he k the 
labour leader of the Maharashtrian labour- 
era atone.  With what face will he go and 
talk to the poor workers?  If he repre-
sents the working class, let him represent 
the working class as a class,  not  as  a 
Maharashtrian or a Keralite. this and that. 
That is one thing.

Then those who are  now  so  much 
agitated here and say that if we discuss it 
here, then heavens will fall there.  ‘Please 
tlo not discuss.* Where were these gentle - 
men when the onslaught  on  the  poor 
people was taking place there?  We did 
1101 «*e even the face of mamv of you. 
You did not even come mt with a state- 

7-.I148MB/73

raent denouncing these faefct atrocities, this 

i ® undemocratic terror un-
tested on the people there,  ft ,*s not a 
tenor unleashed against the Malaylees.  It 

«  again* Tamilian*.  It is not against 

 ̂  *re *** 
Panthers?  The Dalit Panthers are Maha-
rashtrian young men.  The fault h that 
Jhey are Haryans.  They are poor people 
They are also beaten up by these fascist 
forces ...

MR. SPEAKER : Please come to >our 
question.  You have taken more time.

SHRI C. K. CH\NDRAPPAN: I am 
coming.

Now there h  another  thing.  Some 
people say that the Kerala Assembly had 
adopted a resolution asking Bombay to be 
bifurcated from  Maharashtra.  No.  The 
Kerala Assembly never said that. No sensi-
ble man ever said that Maharashtra should 
be cut awav or that Bombay should be 
hifurcatcd from Maharashtra so that our 
Maharashtrians may cry. ‘Our darling city 
is bsing taken  away’.  That  is not the 
ease.  We never wanted it. Nobody ever 
wanted that.  So, that is not the point. 
The point is, as Shri A. K. Gopalan rightly 
pointed out, whether we are one country. 
This threat is not only a Shiva Sena threat. 
This  we have seen in the east, in Assam, 
where the linguistic minorities were chas-
ed.  This we have seen in Orissa and if 
this happens in Calcutta, what will hap-
pen ?  If my understanding  is  cdirect, 
Bengalees are a minority in their* capital 
city.  Is this not something which is a 
threat to the democratic system itself...

MR. SPEAKER: Please ask your ques-
tion.

SHRI C. K. CHANDRAPPAN . 1 am 
asking him.  My question is: considejing 
all these, considering al! our difficulties to 
believe the great promises you are giving 
and considering the facts  that' I  have 
mentioned, we have no faith in the Maha-
rashtra Government’s protection. So. will 
yon appoint a Committee of Members of 
Parliament belonging to that side and this 
side.  Let them belong to all parties, let 

them go to Maharashtra and let them make



(Shri C. K. Chandrappan] 
an objective study of the situation there, 
not to indict anybody, let them study care-
fully and report back to this House as to 
what exactly we should do and And out 
who are the culprits. I don’t want that 
Mr. Naik should sit in judgment and 
decide the things.  This is one thing. If 
that is not possible will you appoint a 
judicial inquiry to go into the details and 
make a study and give concrete proposals, 
what to do in the jmatter? May I know 
what are the concrete steps which  you 
would take immediately to protect the life 
and property and the decent living of the 
linguistic minorities and groups in Bombay 
and also to protect their right to work 
there ?
SHRI UM\ SHANKAR DIKSHXT: I 

have already stated about this and I have 
given the information and the position as 
far as Government of India is concerned 
and the Government of Maharashtra is 
concerned. Only two or three new points 
have been made by the hon. Member. One 
point is that the circular referred to by 
hon. Member Mr. A. K. Gopalan was an-
other circular and not this circular  to 
which he made reference. The second 
circular has come to our notice, I have 
seen it this morning and there the expres-
sion used is. ‘Marathi-speaking or local’.
A person who has lived for a number of 
years is a local. That is to say, not only 
Marathi-speaking people, but other people 
speaking other languages also who  live 
for a number of years, I think, 15 years,
I am not quite sure on this but I will 
have to check up. The point is that that 
circular does not bar the employment of 
non-Marathi speaking people. This is so 
far as that circular is concerned.
The hon. Member has got a wrong im- 
pretsion when he talks about my mislead-
ing the Howe.  That is totally incorrect 
Mr. Gopalan said that the Government of 
India should withdraw that circular. That 
means, he was referring to the circular to 
which | was referring to and giving all 
the facts of the case. So far as this one 
is concerned, a circular of that kind has 
come to our notice and it does not restrict 
employment only  to  Marathi
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The Director of  Anti-corruption,  Mr. 
Wagh. has been appointed as an Inquiry 
Officer to go into the circumstances under 
which these incidents occurred and also 
the action of the police and to report his 
conclusions and recommendations. This * 
in process.

13*00 tms.

Lastly, the bon. Member said that we 
should not believe the assurances given *y 
the Chief Minister of the State. VM to
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not * position which the Government of 
India are in a position to accept With all 
full responsibility, lie lias given vs the 
facts, and we accept those facto, and 1 
would Tequest the Home also to accept the 
assurance.  This is  the only way  to 
achieve the objective  with  which  this 
calling-attention notice has been raised in 
this House. Por us to say now that we 
should not believe any statement or any 
information given by the State Chief 
Minister is not a correct thing to do.

SHRI INDRAjrrr GUPTA : What is his 
reaction to the suggestion for a parlia-
mentary committee to go there on the 
spot?

SHRI UMA SHANKAR DIKSHIT: 
That would certainty aggravate the situa-
tion and rouse the feelings on both sides.

The hon Member had also referred to 
the Hindi-speaking people, I happen to be 
a Hindi-Speaking person, and I can say 
that a very large number of Hindi-speaking 
people aie still employed in Mahaiashtra.

SHRI C K. CH \NDRAPPAN :  The
common Hindi-speaking people are being 
beaten there.

SHRI UMA SHANKAR DIKSHIT: As 
icgards that, I have already made  the 
position of the Government clear.  The 
Prime Minister, in this House as well as 
tn the other House, has made the position 
of the Government of India quite  clear 
th.it such parochial or such tendencies do 
not appeal to us and we are against them. 
Therefore, so far as our attitude is con-
cerned, it is not in doubt.  Therefor?, it 
should not be said that I am trying to 
mislead.

SHRI  DINESH  CHANDRA  GOS- 
WAMI (Gauhati) : Coming from a State 
which ha.s faced such problems in the past,
I can appreciate the sensitivity of the issue. 
But in spite of this sensitivity,  I have 
r-̂ed it in this House because I think 
that the issue is such that Parliament 
should not be a silent spectator but should 
êxpress its concern over the basic issue 
involved m question.

RoUfc SUuati°n has bfcome grave in 
V’ not only because the attacks

made by nob fury on the linguistic mino-
rities but because of the fact that die 
attacks were not the result of sudden mob 
fury but were the outtime of the calcu-
lated philosophy of a powerful organ like 
the Shiv Sena. The Shiv Sena should not 
be taken lightly. It has posed a challenge 
to the established order and the provisions 
of the Constitution, deriving sustenance 
from factors like its organising  capacity 
for blackmailing and violence, passivity of 
law and order, economic uncertainty and 
overpopulation of cities like Bombay 
beyond its enduring capacity.

Therefore, in the context of this threat, 
I would like to ask directly some question 
of the Home Minister. My first question 
is this. What prevents the Government, 
and why the Government does not put a 
ban on such organisations as the Shiv 
Sena, which by its very nature are threa-
tening to destroy the constitutional struc-
tures of this country ?

My second question is this. An organi-
sation like the Shiv Sena gets its suste-
nance from the younger elements, and that 
being so, what steps are the Government 
of India taking to create public opinion 
amongst the younger people against such 
organisations in Maharashtra  and  else-
where throughout the country, and parti-
cularly in Bombay?

SHRI B V N4IK (Kanara) : The hon. 
Member has referred to younger elements. 
It is the goonda elements who are involv-
ed.  So let him not accuse the younger 
elements

SHRI  DTNESH  CHANDRA  GOS- 
WAMI * If that be so. I shall be very 
happv. but T think the younger elements 
should nevertheless be educated.

Thirdly, in order to assure the House 
that the Maharashtra Government is taling 
all possible actions, may I know how many 
persons have been arrested during the last 
one year in connection with the Shiv 
Sena actn ities. how  many have Kicn 
punished, and during the last three months, 
how manv arrests w;re made, and what is 
present position of the investigation? The 
fourth question is: whether the  Home 
Ministry has given very strict direction* to
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IBfwi Oimh CtMttdw Gô ane] 
tfc* Maharashtra Government to desist ttom 
taking any executive derision either in 
regard to afiotaoeat of houses w tfaiitgs 
of a similar nature which roay give ike 
impression that the Government » doing 
something succumbing to the pressure 
tactics of the Shiv Sena? My fifth ques-
tion is: Whether all constitutional reme-
dies have been tried in order to curb this 
type of activity ? My last question is : Will 
be take note of the fact that over popula-
tion of cities like Bombay and Calcutta 
has caused such problems? It has en-
couraged Senas like the Shiv Sena in 
Bombay and different forces In Calcutta* 
SHRI SAMAR GUH V (Contai) : I am 
sorry to sav that this is not called for. 
Not a single word has been uttered in 
Calcutta.  Do not rake it up  Seventy 
five per cent of the labour of Calcutta 
comes from outside. Do not rake up these 
things  Not a single word h is been 
uttered there. They have every right to 
work there.

MR. SPEAKER: I had not  allowed 
yon. May I request Shri Goswami not to 
refer to other things ?

SHRI DTNFSH CHANDRA  GOS- 
WAMf * When I referred to ‘forces’ in 
Calcutta, I was not referring to communal 
forms; I Deferred to forces which  are 
detrimental to the established political order 
or situation They are there in Calcutta 
because of this problem. I was not i*fer- 
ring to the communal situation.

SHRI SAMAR GUHA • They will again 
become Naxalites. The way things are go-
ing in West Bengal, they are going to be-
come Naxalites. This is the result of the 
way they are dealing with the 
there. I warn Government that the way 
they are doing these things in West Bengal, 
tte wav things are happening, will again 
turn tiro* into Naxalites.

MR SPFAKFR • May I make a re-
quest? Everybody is very touchy  aver 
very little things or small things. Be kind 
to your neighbour, who is sitting very near 
yob. Do not refer to him; you had better 
direct vour craestion to the Minister Or 
ask Mm to move away from your neigh* 
bourbood 1

SHM &D4SSH CHANDRA GOS- 
WAMI: I was  refemag to the pro-
blems created by over population of cities. 
Has Government given serious thought to 
it? Has Government drawn up aay clap 
to halt or minimise the migration of people 
or any community from any province to 
cities like Bombay or Calcutta to keep the 
population within certain limits, keeping la 
view the consideration that over-populattoa 
of snch cities beyond their limit or endur-
ing capacity leads to various socio-econo-
mic problems?

SHRI VASANT SVTHE: We a« now 
having twin cities in $ombay so that more 
people can come.

SHRI UMA SHANKAR DIKSHIT: 
Fsnentwlly, he has asked two qnestfotn. 
He wants to know whether Government 
have decided to or are going to ban the 
Shiv Sena  This question  of banning 
organisations which may be susnectcd of 
illegal activity or para-military formation, 
thing! of that sort, has been considered 
several times before and the balance of 
considerations has been found in favour 
of not banning such activities.

AN HON. MEMBER : Why ?

SHRI UMA SHANKAR DIKSHIT. 
Because it leads to underground activity. 
The remedy sometimes proves worse than 
the disease. In any case, this is i no*  a 
matter on which from here straightway I 
can say that we are going to ban them. 
But in other respects, on other occasions, 
this issue has been examined in connection 
with the RSS an other bodies, and the 
balance of considerations has been fowd 

•pint It K be «><« « “ Jf'?'?, 
th»t (hit mMlK * ĉcraMem!.!* 
cut be eomMend. but I think tha faitfc 
present policy of the Government of iw»a.

Then he has wggetfed that an efforts 
should be made to prevent oeople from 
otter States entering latger cities.

SHRI  DINESH  CHANDRA * G08* 
WAMI: No; not from oilier Slates,

SHRI  UMA SHANKAR DOCSfflTi 
You have said so; it is ™

said, “from variow States**. 1 w®* 
you did not mean that from Satara or



n.N>M»it aeonfe tfaiwU ant m to Boatey. 
What you mb 1» that people Iron 
Madhya Pradesh or Wm Bengal or Utmr 
pradeah or i*ay other State fV«*M not go 
tad crowd up there. This matter few bee# 
coasidewd. Qnterruptions) There again, 
the balance of consideration has been 
found to be against it. If he has  any 
other suggestion to find a solution, we are 
opea, and we wilt consider it with sym-
pathy.  (Interruptions)

SHRI  DiNESH  CH\NDRA  GOS- 
WAMI: Lest 1 should be misunderstood, 
let me clarify that I have not said migra-
tion from other States; Is aid migration 
fitun the rural areas to the city should be 
prevented, for It creates many socio-
economic problems.

SHRI UMA SHANKAR DIKSHIT:
He said that taking into consideration the 
area and the accommodation capacity of a 
large city, the Government should  con-
sider—I am putting in my own language 
what he meant—whether or not  people 
should be allowed from other States to 
crowd into the city, (interruptions>.

MR. SPEAKER: That is all right. He
has understood the point

AN HON. MEMBER : How many were 

arrested?

SHRI UMA SHANK VR DIKSHIT: 1 
have got the information that in regard to 
the incident of the 25th January, 1974, 43 
persons were arrested, but if the 
Member wants comprehensive figures for a 
longer period and if he asks a separate 
question, then I wiB answer, and give all 
the details.

13.12 Has.

PAPERS LAID ON THE TABLE 

Keros ene (Fixat ion op Cbiuno Puces)
AMENDMENT OaDB»

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): I beg to lay on the Tabfe a 
copy of the Kerosene (Fixation of Cejltng 
Prices) Amendment Order, 1W  W*® 
and English v«rstom)< published hi N o«£ 
canon No. G,SR. 5(J&> to

mmxxm 14 tm <s*ka.) emw** am- m
mittee Reports 

dated the Jst January, ifT4 unfa wb- 
section, (*> of section 3 of the Essential 
CommodUks Act,  1955. Vkctd in 
Library. No. LT-63I0/74J.

Railway Accidents (Compensation) 

amendment Rules, 1974

THE DEPUTY MINISTER IN  THE 
MINISTRY  OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI) : I beg to lay 
on the Table a copy of the Railway Acci-
dents (Compensation) Amendment Rules, 
1974 (Hindi and English versions), pub-
lished in Notification No. S.O. 119(E) in 
Gazette of India dated the 25tH February, 
1974 under sub-section (3) of section 82-j 
of the Indian Railways Act, 1890. [Placed 
in Library.  See No. LT-6311/74J.

13-13 BUS.

MESSAGE FROM PRESIDENT 

MR. SPEAKER : I have to inform the 
House that I have received the following 
message dated the 2nd March, 1974 from 
the President:

**! have received with great satisfac-
tion the expression of thanks by the 
Members of the Lok Sabha for  the 
Address which 1 delivered  to  both 
Houses of Parliament assembled together 
on the 18th February, 1974.**

13-13* ms.

RESIGNATION BY MEMBER 
MR. SPEAKER: I have to inform the 
House that Shri K N. Bahttguna, an elect-
ed Member from Allahabad constituency 
of Uttar Pradesh, has resigned fab seat In 
Lok  with effect  from the 4th
March. 1974.

ESTEMVTES COMMITTEE 

FoaTY-fTFTH AND FoUTY-SotTH R£PORTS 

SHRI R. K. SINHA (Faizabad) ; I beg 
to present the following Reports of the 
Estimates Committee

(1)  Forty-fifth Report on action taken 
by Government on the recommendations 
contained in their Fortieth Report  on 
Ike Ministry of Petroleum and Chemicals 
(Department of Chemicals) —Fertiliser**
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IShri R. K. SHnhal SHRI & M* BANERJBE  (Kanpur)?
(2)  Forty«*ixth Report on action taken  May 1 with your pormistfon make out 

by Government on the recommendations  submission?  Mr. Ganesh it here; he i* 
contained in their Thirty-fourth Report  one of the Ministers in the Finance Minis- 
on the Ministry of Petroleum and Che- try.  Thousands of employe** of  Generfd
micals (Department  of  Chemicals)— Insurance are observing one hour token
Petrochemical*. strike as a protest  afainst the Finance

joint* raMMTmifoN offices OF Ministry’g l*fusal 10 »«***JOINT COMMinBEON OFFICES OF ^ fedefvt{o||[  ̂ ^

General Insurance Corporation. It was to 
Eighth Rbvokt be implemented.  When it came to  tbe

SHRI PATTABHI RAMA RAO (Raja-  Finance Ministry unfortunately it had not 
mundry) : I beg to present the Biflhth  been accepted by the Finance  Ministry. 
Report of the Joint Committee on Offices Today a demonstration  has  been  held
of Profit _________

RE. QUESTION OF PRIVILEGE 
(Qu<r>)

•ftsrtipwr :  xm®

j wtiw  w

*T3WT, «fV Tftf f̂ TS, JfTT
*nwrr   ̂§ht,

$ ̂  ftrfWw *mn=r f̂rr «tt i 

«nr %  ^  wf «fr t

wifi if art f» §*nr, write

TOT   ̂ % ui% %

 ̂ *nf f i *rprt, tt»t

$*T3i, mr «rr *rr rite   ̂̂  zrsr

srr to f,  ?nr fWt? «npfV ̂

*nf$i Tfft|?

SHRI SAMAR GUHA (Contai) : Tbe 
hoa Member ha* just reported that he had 
been mercilessly beaten; and be also says 
that information is being  delayed.  Tbe 
hon. Member himself has come here. You 
abould ask the Government to expedite the 
matter and get that information.

wl̂hr  : wrvr

m ̂ %5¥T3fr $ ̂rrpfy  sartor

 ̂VfciWr *PT WTRTR fWBflr |

m m   ; n % Wft JOT $ I 

Wfli W 5ft WlfiCT <1 OT qff *rtf fjpFJf 

4 jewr ft: W  Wr

«w?t I

throughout the country by the general 
insurance employees. Mr. Ganesh should 
convey this feeling to Shri Y. B. Chavaa 
so that he may make a statement We are 
in a mood to settle this matter; I can say 
this on behalf of the employees.

THF MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : I came to the House and I 
am listening of course but there was no 
notice.

SHRI S M BANCRJEE. I am aOcing 
him to listen to me and convey this feeling 
to the Finance Minister.

MR. SPEVKER  You must give some 
notice; then you must have my permission.
1 have only allowed one Member.

MATTER UNDER RULE 377

Reported Shortage of Diesel Oil, Kiso- 

bEttf Oil xm Fb*tiuze*s in West 
Bengal

SHRI SAMAR GUHA (Contai) :  The 
matter which 1 am raising has been re-
ported in the West Bengal Pres* and It was 
raised in the West Bengal Assembly also; 
it is agitating the minds of people there. 
There is acute scarcity of die*e! oil, ferti-
liser and kerosene in the State of West 
Bengal. Hhe matter is very important for 
the reason that in West Bengal, particularly 
in the flood-affected area*, there  I* no 
irrigation now because the pump-set* are 
lying idle in the absence of diesel oiL So, 
there is no possibility of getting water. 
Secondly, the Foima vufeties of te  
rice and barley require a tot of fefHStaer. 
But there is neither M  nor fertfiiier 
available is We* SeaaaL Them 1* *b
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acute shortaas of hoth. It should be ««> 
membered that what it aflected I* fee 
second crop, particularly in the flood- 
affected urea* where the first crop was 
washed away and this is the only crop on 
which they have to depend for their liveli-
hood. In my constituency of Contai and 
Midnapoure there were successive floods 
every year for the last six years and so 
this second crop is very important Every 
day 1 am getting a large number of letters 
from different people in my constituency 
about the scarcity of diesel oil and ferti-
lizer. Regarding kerosene, I hope the hon. 
Members of this House wilt remember the 
classical  statement  of  Shri  Bahoguna 
wherein he said that the people of UP will 
buthe in kerosene.  While I cannot say 
anything about the present supply position 
of kerosene in UP, so far as West Bengal is 
concerned, there is shortage of kerosene, 
particularly in the rural area. 1 would be 
glad if the hon. Minister would inform us 
as to what is the requirement of  West 
Bengal of diesel oil, fertilizer aud kero-
sene, what is the shortfall and what steps 
are the Government going to take to meet 
this shortfal {without much delay.

ffrnni (cfor): wfia 

rr* snw fr t 3R w»r?rr 

wanmr  % intt* *rr  sbt 

fa*TT | cfr fJTT «rrr #«rt  Sr xr$ 

Tmf

fa  # yrmp: ifk tf*rFr 3 * 

| st  f̂ r ̂  | ?T 

faw  I,  ?rt xrwf «j?t 

®PTT  folT TO «TT 3W % Wft * *&-

m  fa ftr$rr #  *rf*r tft  *pt ijv

MR. SPEAKER* This is~a matter tinder 
rule 377. It relates only 10 kerosene, 
diesel oil and fertilizer for 'the State of 
West Bengal.

im m «ii m m  (nwrp): 

«$t

mm

» fatT try

Tfat* n farar m *ftfSar Actt m  fc i

•ft unwwi m m m  : hibt, w 
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wrr̂ T%?Rnf̂ T 

TO WK sftfatr, araT  1

SHRI p. K. BOROOAH: So far as the 
question of shortage raised by Shri Samar 
Guha is concerned, 1 read this news in the 
Times of India this morning. I imme-
diately asked my office to find out  the 
position of diesel oil, high speed diesel, 
kerosene and LDO in West Bengal.  Be-
fore I came here they gave me a note on 
the supply position.

In the case of High speed diesel oil, 

petroleum product requirements of West 
Bengal  are met from Budge Budge/ 
Maurigam in Calcutta area and New 
Jalpaiguri-Sihguri in North Bengal, Budge 
Budge/Maurigam  received  product by 
coastal movement at Haldia-Budge Budge. 
At S&igurii-New Jalpaiguri white oil pro-
ducts (including light diesel oil) arc re-
ceived by pipeline from Gauhati Refinery. 
So far as kerosene and light diesel are 
concerned, they come from Gauhati.

There has been no shortage  of high 
speed diesel oil at either Calcutta or Sili- 
guri during the month of February. Tnere 
should as such be no reason  for  any 
shortage of high speed diesel oil in West 
Bengal. The newspaper report also men-
tions of diesel shortage for irrigation 
ptMnpa, implying thereby a shortage of light 
diesel oil. Because, as hon. Members 
know, irrigation pumps are mostly func-
tioning with light diesel oil and not high 

speed diesel oil.
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The requirements of light diesel oil for
entire West Bengal are met from Siliguri/
NJP. Due to sufficient product being
available at Siliguri, no coastal movement
of LDO is planned for Calcutta/Manri-
gam nor has it been possible to do 60

dUe to the scarcity of product in the north-
west region and high demand of high
speed diesel oil in general. On t!\e other
hand. LDO stocks at Siliguri have been
building up due to poor offtakes.

During the month of February, the
loading from Siliguri NJP has been
extremely poor due to the various labour
problems affecting the operations on north
eastern and NF railways. Total loading
from Siliguri MG and NJP BG, which
feeds the West Bengal area has been of
the order of about 50 to 55 per cent of
the requirements. This has affected the
availability of light diesel oil in West Ben-
gal including power houses ill West Ben-
gal.

The entire Motor Gasolene requirements
of West Bengal arc also met from Siliguri/'
NJP and the stocks of motor gasolene in
Calcutta arc also extremely poor. Leading
from NJP jSiliguri, however, continue to be
affected due to railway problems and un-
less an immediate improvement is possible,
there may be complaints of motor gasolene
shortage also in West Bengal.

Regarding kerosene oil, there has been
a cut of 1'5 to 20 per cent in January and
February. 1974 and 1'5 per cent in March.
1974 to all States, including West Bengal

~l'1ft!" f~q: q cfi <fiT ffi ~~ ~r
'" "-Pr> 'S~ <fifer 0r<:1 ~f ~pu I

,,;fj mtc:r ~an : 1ft qm f~'
~'I l{f~f~~~, ~oit
~f~:l;fR~oitCfil1f~~ I

~T 'fa' fm: 'STo ~ ~..,
~TCfiT~~ I

~T ~ ~an: ~ Fm<: f~
~r~1

~T ~'f~ ~~ : ~Ft ~ f'fi
"They will bathe in kerosene."

SHRI D. K. BOROOAH: This was done
to maximise diesel production in the refi-

neries because of requirements of diesel oif
in western parts of India where agricul-
tural operations were going on.

This is the information I have got. About
fertiliser, I could not get it. The distri-
bution of fertiliser is done through Agri-
culture Ministry. Anyway. I will look into
that.

SHRI INDRAJIT GUPTA (Alipore):
Kerosene quota has been reduced uy 15
per cent. To ensure that this limited sup-
ply of kerosene will be at least available to
the public, have you any scheme for sup-
plying kerosene through the public distri-
bution system or you leave it to the open
market in which case no kerosene will be
available to the public ?

SHRI D. K. BbROOAB: I have no
scheme, It will be with the State Govern-
ment. West Bengal is one on the States
where they have not taken !JP the respon-
sibility of public distribution.

~

.... --

13.29 HRS.

ESSO (ACQUISITIONOF UNDERTAKINGS)IN
INDIA BILL-contd.

MR. SPEAKER: About the Esso (Ac-
quisition of Undertakings inIndia) Bill, the
time allotted by the Business Advisory
Committee was 2 hours and the time taken
is 3 hours and 40 minutes. This is the
third reading of the Bill. Only Shri
Indrajit Gupta's name is here. After him,
it will be put (0 vote because it has al-
ready taken much more time than was
allotted.

We now adjourn for lunch to meet again
at 14.30 hrs.

13-30 HRS.

The Lok Sabha adjourned for Lunclt till
thirty minutes past Fourteen of the Clock.

The Lok Sabha Reassembled after lunch
at Thirty-four minutes past fourteen of the

clock
[MR. DEPUTY-SPEAKERin the Chair]

ESSO (ACQUISITION OF UNDER-
TAKINGS IN INDIA) BILL-Contd.

SHRI INDR.~JIT GUPTA (Alipore I :
Mr. Deputy-Speaker, Sir, I am sorry to say
that, after hearing all that the Minister has
had to say on this Bill, I have no option
but to oppose it. The main argument

.... ""-'

~-",....
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brought forward has been that it is, after
all, a tl;.k~over, an acquisition of a foreign
country; therefore, We need not bother
about other things; this fact, by itself,
sh.ould be enough to get the suppor t of
this House. I beg to differ from this. Of
course, there is a take-over no doubt, but
the whole modality of the take-over, the
modus operandi of the take-over, as incor-
porated in this Bill, is such that it is not
possible to support it. It is a pernicious
thing. I wish to make this point clear, that
the Minister has said-and he is ri!!ht-
that the Constitution of this countrv -as it
stands at present does not permit the Gov-
ernment to carry out nationalisation with-
out compensation; to that extent, he is
right. But, that is not the whole truth. If
that was the whole truth, there would be
no meaning attached to the Twenty-fifth
amendment of the Constitution which this
House carried out in 1971. When this
House enacted the Twenty-fifth amend-
ment to the Constitution, what was the
social and economic philosophy behind it ?
Why was that term 'compensation' altered
and the word 'amount' substituted in its
place? I do not want to go into the whole
background. Hon. Members know it very
well. It was precisely because a poor
country like ours, an under-developed
country like ours, which has got very
limited resources, cannot afford to pay an
exorbitant amount as compensation, There-
fore, the idea behind 'the Twenty ..fifth
amendment was that the notion of market
value and compensation in terms of the
market value whicFi was what the Supreme
Court sought to uphold, is something which
would prevent us from carrying out such
nationalisation measures in the interests cf
the country and, therefore, consciously and
deliberately, this House introduced the
Twenty-fifth Amendment to the Constitu-
tion with the idea that in certain cases it
may not be necessary and it may not be
desirable or practicable and that it should
be the right of this country to pay an
amount which may be less than the book
value or the market value of the property
taken over. but which would be in cop-
formity with the economic status of this
country. So, I would say that the. provi-
sion; of this Bill as such go behind the
spirit of that Twenty-fifth Amendment.

205 ESSo tAcqulsi-
lion etc.) Bill

. The hon. Minister said that this countrj-
IS not yet committed to nationalisatioa
without compensation. Is this country
committed to a nationalisation measure
affecting a company which is a branch of
one of the biggest multi-national corpo-
rations, minus its trade-marks, minus its
patents, minus its designs, minus its good-
will, minus the shares held by that com-
pany in the Indian corporations which are
incorporated in this country? A1I these
things have been exempted. Neither its
trade-marks, nor its patents, nor its de-
signs, nor it , goodwill, nor the shares held
by the Esso Inc. in the Lube India or in
the refinery company-none of these are
to be touched. Plus and on the top of
that, this amount of Rs. 3 crores in
foreign exchange is to be given.

Now, Members from a1l sides of this
House, not only from our side but from
the other side too, during the course of
the discussion pleaded with the Minister
to please take the House into confidence
at least regarding the calculation of this
amount. We must be satisfied. Other-
wise, the Twenty-fifth amendment has no
meaning, and all that he had to tell us
was that a committee which is after all
a committee consisting of Secretaries,
which is a committee of bureaucrats-you
may call it an expert committee or any-
thing else you like, but they were a com-
mittee of Secretaries of some Ministeries
-has worked out this amount, so, we·
should be satisfied. Sir, we do not get the
break-down, we do not get the details; we
do not get the facts and figures. We do
not get the method of computation, calcu-
lation or anything and we are asked to
vote for a Bill which means that a poor
country like ours whose foreign eXchange
resources are in a State of an acute crisis
at this moment has to part with a huge
amount like this.

Another thing I would bring to your
kind notice. It comes to my .notice that
an amount of between Rs. 3-4 crores is
owed to this country by Esso Inc. I was
not aware of this previously. How was it
done? Some engine oil was imported
from Roumania by the Indian Oil Corpo-
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tatfon and Rs. 3.13 enures worth of this 
engine oil as given as a loan transaction 
by the IOC to Esso between 1967—71. 
To other foreign oil companies It  was 
not given as a loan but to Esso only it 
was given in the form of a loan on the 
dear understanding that this engine oil 
would be returned to IOC*  tonne  for 
tonne, that the oil would be returned from 
their own resources later on  tonne  for 
tonne.  Has it been done? My informa-
tion is, it has not been done  Esso got 
round the whole situation by saying, we 
cannot return the oil, wc  will  pay  in 
rupees. Sir, I have with me a document 
which later on f propose to take the per-
mission of the Speaker—if he gives it to 
me—to lay on the TaWe of the  House, 
which is the Internal Audit Report of the 
Indian Oii Corporation which clearly said
i quote

*If the original intention is sought to 
be changed now, especially when the 
present price of the product has gone 
up considerably by about Rs 1  crore, 

it will amount to allowing unintended 
benefit to Rsso.  Had the present price 
of the product in question gone down, 
Esso in  all  probability  would  have 
forced us to accept  the  product  on 
‘tonne for tonne* basis  It mav there* 
fore be necessary to insist on Fsso to 
return the produce and IOC may under-
take to market the same which would 
allow IOC further margin on sales/

It means, they have not done it  That 
3,13 crores worth of engine oil which was 
given to them as loan is worth more than
4 crores now  That oil has not been re-
turned. We are now asked to pay a com-
pensation of over Rs. 3 crores  What has 
happened to this amount of Rs. 4 crores 
whtch they owe us? Has it been set of! 
against this? Has it been calculated after 
setting off this Rs. 4 crores,  we  don‘t 
know; we are completely in the dark. I 
am seeking the permission of the Speaker 
that I should be allowed to lay it here.
I wtU authenticate this.  This is the In-
ternal Audit Report of the IOC.  Let it 
be placed on the Table of the House; let 
Members see wfcat kind of preference and 
facilities bave been given to Esso com-

pauy.  How tiny are trying to get out 
of the picture without returning &at oft* 
and on the contrary for their fastaflitfona 
here we are asked to pay this huge amount 
the basis of which  calculation  is  not 
shown to us. Therefore, this is my sub-
mission.

SHRI VASANT SATHE (Akola) : If 
it is true it is a very serious matter.

SHRI 1NI)R\JIT  GUPTA: It  is  a 
serious matter. Mr Sathe;  you  are  a 
knowledgeable person regarding these oil 
companies an) I am bringing it to your 
notice.  I am requesting the Government 
through you. Mr. Deputy Speaker,  that 
until they come forward before the House 
with a White Paper or a statement giving 
the detailed calculations, figured and com-
putation of how they arrived at  thts 
amount, until you take the House into 
confidence, this Bill should be kept  pend-
ing.  The Government can come forward 
with that information as soon  as  thev 
can, and only then this Bill should  be 
taken up for passing  Otherwise we have 
no alternative but to oppose it  It  not 
enough just to sav that because we are 
acquiring something, therefore, support u« 
Of course we want acquisition, but not 
through a Bill whose detailed terms and 
provisions are most pernicious  and  go 
behind the  spirit  of  the  Twenty-fifth 
Amendment of the Constitution

Sir, my final word is this, Mr. Minister,
I am not blaming you, this is not a per-
sonal matter  Perhaps the ball was set 
rolling sometime ago; 1 don't know when 
that Secretaries Committee started func-
tioning, perhaps you bave not  assumed 
office then.  But what I want to say is 
this, that in practice, whether you like it 
or not, the structure of this Bill is such 
that you are preempting the right of this 
country in future to carry out acquisition 
of foreign undertakings on the basis of
payment of an  amount which is to  be
decided by this Parliament and to  be
decided in terms  of our capacity. We m
in the middle of a most acute foreign- 
exchange crisis  Ycra may please m yaut 
Economic Survey. You may  ptaase 
Mr. Chavan*s speech. Therefore, we have 
to utilor the compensation to our capMclty
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to f*$. fym he said yesterday when 
somebody aiked him about President 
Gadaffi. The Minister Mid Out even Pre-
sident Gadaffl Mid. I will pay, but I will 
pay later.  He aaid, I will take it over 
now and % wSI pay later. At least he had 
that much gumption because he  cannot 
pay now, It is a poor country.  But he 
took it over and he said, I will pay you 
later. Bat here, our great Government of 
India does not have the courage to say 
boo to a goose. The Esso Incorporated̂ 
operations in India are a negligible little 
fraction of their global operations,  they 
are such a huge global octopus that what 
they are doing in India is nothing, it is a 
little drop in the ocean.  Even to them 
we cannot sa>, it n all right, we will pay 
you, but we will pay you later; wc can-
not pay you now untO we get out of this 
ensis. some sort of moratorium  on  it 
We are being asked just to shell out this 
money to them. Therefore, I would plead 
with you and through you I would re-
quest the Government, that the heavens 
would not fall, let htm come forward at 
the earliest opportunity  with  a  White 
Paper, taking the House into confidence 
about the details of how this thing hat 
been arrived at. What has happened to 
that Rs. 4 crores worth of eqgine  oil 
which they owe to us which they have 
not given back to us? Here is the inter-
nal audit report which  says  so.  Why 
should we pay the Rs. 3 crores when they 
owe us Rs. 4 crores ? What is the mys-
tery behind this ? Unless we are satisfied 
on these things, we cannot  support this 
Bill Therefore. I would ask you to sec 
if Government are willing to accept my 
proposal.

SHRI H. K MUKERJEE  (Calcutta- 
North-East) : I would like to  formulate 
this as a point of order and of propriety. 
This is a matter of very serious in\port-
ance.

phalouna tm <saka>

MR. DEPUTY-SPEAJCER : He is r«is- 
mS a point of order t

SHRI H. N. MUKERJEE t A pofaTof 

d  P****** <# the nature of pro*
p ety» a°d I would bog of you to give 
your mind to this foogptatioa. I  have
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listen with very great care to what my 
hon. friend has just said and I hope the 
Minister also takes notice of this bittiness. 
This is the first time  after  the  25th 
amendment to the Constitution that we 
are dealing with a foreign octopus of this 
variety. Therefore, my point of order is 
that if the House is deprived of any fac-
tual computation of the basis of compen-
sation which is being offered particularly 
in the case of a foreign company operat-
ing in this country, in the absence of an 
objective delineation of the financial posi-
tion re . compensation, it is not open to 
Government to ask this House to pass 
this kind of legislation.

In spite of whatever  might  be  said 
about the sovereignty of Parliament  and 
the prerogatives of Government in  ap-
proaching Parliament with any kind  of 
legislation, there are certain principles in-
volved, and, therefore, I would beg  of 
>ou to put this matter strongly before the 
House, and also applv vour mind to a 
consideration of this business.  The Mi-
nister can go back and cogitate over this 
matter and come foiward tomorrow with 
a schedule.

\\w- aie told that this company, namely 
the Essos owes this country Rs. 4 crores, 
and we are pa) tag them Rs. 3 crores out 
of our own scatce resources. That bein? 
so. there is the necessity for  a White 
Paper oi whatever >ou call it, giving an 
objective* computation of  the  moneys 
which might conceivably be pav able to 
this foreign company; without that,  we 
cannot take note of this business

SHRI  DINLN  BH ATTACH \RYY \
(Serampore) . The Depuh -Speaker him-
self had raised this point yesterdav and 
he put questions to the hon Minister but 
the hon. Minister could not satisfy the 
House.

THE MINISTER  OF  PETROLEUM 

VND CHEMICAIS (SHRI  D  K. 
BOROOAH) . I satisfied the House, but
I could not satisfy him.

SHRI  DINEN BHATTACHARYYA: 
All the Members were agitated on  this
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SHRI INDRAIIT GUPT A: Do I have
your permission to lay· this document on
the Table?

MR. DEPUTY -SPEAKER: He
hand it over to me at the moment.

SHRl INDRAJIT GUPTA: Yes,
handing it over to you.

I am

SHRI VASANT SATHE: This IS a
very revealing document.

MR. DEPUTY-SPEAKER: I de not
know whether it is a point of order or a
point of propriety, but J have allowed
Prof Mukherjee to raise it. Even Yester-
day. during the discussion, I had said that
I was myself a little befuddled with the
whole purpose of the Bill. I had put a
question to the hon. Minister whether it
was right for this Home to go through
with this Bill in anticipation or in consi-
deration of a hypothetical situation which
was not before the House. The Minister
had said that he had referred repeatedly
to an agreement with this company. The
House knows nothing about that agree-
ment. The Bill is to acquire certain
undertakings of this company, but at the
same time, it makes so many exceptions.
And ultimately it amounts only to the taking
over of certain assets and liabilities.

DR. RANEN SEN (Barasat) : It is
taking over of old junk. The other day
I charged the Minister with misleading
the House. It is taking over of old junk
at a high price.

SHRI D. K. BOROOAH: And the
House did not agree with you.

MR. DEPUTY-SPEAKER: Thirdly,
the Minister mentioned a cretain figure of
Rs. 18 crores or something, which is no-
where in this Bill. He said, if I under-
stood him correctly, that this is only a
part of the deal.

Now this is another fact brought for-
ward by Shri jndrajit Gupta. I do not
know. It is for the House to decide. It
is not for the Chair to decide. We can
only point out all these things. It is for
the House to take note of these things. If
the Minister can satisfy this House, the
House in its wisdom will decide. That is
all I can say.

"'Placed in Library. See No. LT-6363 174.
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PROF. MADHU DANDAVATE:
(Rajapur): How can the House decide?'
Through you we have made a request.
Let us have the comprehensive agree-
ment.
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MR. DEPUTY-SPEAKER: I had said
as much. Let the Minister reply.

SHRI C. K. CHANDRAPPAN (Telli-
cherry): These are questions on which
the Minister should not take the view that
he has the majority and he can get it
passed. I think this is a more serious
national issue.

SHRI D. K. BOROOAH: When you
run an administration, you run on the
basis of majority. This is an inescapable
fact of life in parliamentary government.
Let there be no mistake about it. Cer-
tainly we have to discuss issues. We have
to discuss them in a dispassionate manner
without, if I may say so, any emotional
or even psychological commitment.

SHRI H. N. MUKERJEE: But you can-
not conceal facts from Parliament.

SHRI D. K. BOROOAH: I am not
concealing facts. How do you say that?'

SHRI H. N. MUKERJEE: If facts are
called for, you will give them, I hope.

SHRI D. K. BOROOAH: As far as it
lies in my capacity and-wisdom ...

PROF. MADHU DANDA V ATE :
There is no question of it lying in your
capacity. It is lying in your pocket. You
take out the agreement.

SHRI D. K. BOROOAH : As I said, the
only question raised was: what is the'
basis of this amount that has been fixed
of Rs. 2.59 crores? As I had said earlier,
this is part of a larger deal, but you ill

your wisdom had decided that it does not
really form part of this Bill and there-
fore, we need not go into that.

MR. DEPUTY-SPEAKER: I did not
say that. I said that you could come
forward and make a statement as to what
is this deal.

I only said that this agreement is not
before the House because nothing has-
been placed by you before the House.

---

-.,-

____.J
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is to say, the assets minus liabilities,
and the ways of taking these different
matters, locking at the valuation of the
assets of the company. and coming to
the conclusion regarding the figure
which is appropriate and reasonable
from tbe point of view of the take-
over of the Corporation. For the pay-
ment of Rs, 7'1: crores, what we are
getting in the hands of the copper
smelting and refinement on the one
hand and equipment and all that coes
into it and mining on the other hand,
that will enable lIS to produce around
to,ODO tonnes of copper.'

This is the story. This is the basis.
The basis is very simple. We took the
value. we took the! profitability of the
company and We took also the marketing
aspect. We also took the various instal-
lations which I had read out, but not the
inventory. If the inventory is to be plac-
ed before the House. that will be a big,
thick book if we take into account all the
inventories. So. on this principle we
came to the conclusion that this is a
reasonable amount. a fair amount, both
for the Government to give and the com-
pany to take.
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SHRI D. K. BOROOAH: So far a, this
Bill is concerned, it only relates to the
taking over of the marketing division
which is the installations. What is the basis
-of computation of the amount? I said
the procedure is such and such. I made
a mistake yesterday in saying that there
were three Secretaries. There were four
Secretaries because both the Secretaries of
Expenditure and Economic Affairs were
also members of this committee. So
there are four Secretaries. They came to
this conclusion, on the basis of what ~
On the basis of the book value thc
inventories and also because We are tak-
ing over a running concern. It is not a
new concern or a dead concern. It is not
a sick concern. It is a thriving profit-
able concern. So the profitability factor
is also there.

This is not the first time that this ques-
tion of payment of compensation has
come before the House. When the late
Sbri Kumaramangalarn came before this
House when he took Over the Indian
Copper Corporation, what did he say ?
He made this statement about computa-
tion. This came up again in regard to
the take over of the coal mines. If you
will permit me. I will read out the prin-
ciple which he enunciated here, and I
think it was acceptable to both Shri
Indrajit Gupta and Shri Hiren Mukerjee.
He said:

"We have still to determine what was
the exact position so far as the work of
the company was concerned and on
what basis we could finally decide the
compensation to be paid. Under sec.
11. we hava decided that the compen-
sation that is reasonable in terms of the
circumstances would be Rs. 7 crores.
This is a figure which taken by itself
really has no relevance.

I think it is my duty to put before
the House the considerations that moved
us. What we have done in this case is
to take into account the different valua-
tions so far as the company is con-
cerned, the worth of the paid-up capi-
tal of the shares in terms of the pre-
sent market value of the shares, the
net worth of the company itself, that

SHRI K. NARAYANA RAO (BobiHi):
What is the relevance of it? What is the
relevance of the Constitutional Amend-
ment if We pay at market value? Unter-
ruptions i .

SHRI D. K. OOROOAH: That rele-
vance, I cannot explain. That could be
explained by the highest Congress autho-
rity. This was by the Congress Cabinet.
You may either accept it or may not
accept it. That is a different thing.

-(Interruptions). Congress authority for
him; not for us.

SHRI INDRAJIT GUPT:\: Explain
it to the House. He asked a very valid
question. What is the validity of the 25th
amendment to the Constitution if We go
on paying compensation at market vaIue?

MR. DEPUTY-SPEAKER: I do not
know whether there is any other authority
before this House. If there is, then we
have to retaink about the entire constitu-
tional set-up!
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SHRI D. K. BOROOAH: I quite ac-
cept your view. But it was a Congress-
man speaking to a Congressman, (inter-
ruptions).

SHRI DINEN BHATTACHARYYA :
It is not your private chamber. This is 
Parliament House. (Interruptions').

SHRI D. K. BOROO\H: 1 know that, 
but all of us on this side were returned 
by the Congress Party. So, the applica-
tion of the principle has to be decided by 
the Government; how it is and how it will 
be. In this case, the Government thought 
in its wisdom that it should be applied in 
this manner. So. this is the application

SHRI VASANT SATHE: He also does 
not talk of the maiket value.

SHRI D. K. BOROOAH : He said that. 
“The worth of the private capital of the 
shares in terms of the present market value 
of the shares.*' Mr. Mohan Kumaia- 
mangalam had said it.

So far as the point that Mr. Indrajit 
Gupta made is concerned the position is 
this. I have just got it now. Had he raised 
it a little earler, I would have got it per-
haps after a more detailed investiagtion. 
The position is this. Esso deposited the 
value of the oil given on loan with the 
IOC which the IOC is still holding as de-
posit against the loan. Esso subsequently 
obtained certain import licences for the im-
port of lube and gave it to the IQC and 
claimed it as return of the loan. The IOC 
has still not finalised the adjustment and 
it is under consideration of the IOC.

SHRI H. H. MUKERJEE : This kind of 
fishy transactions are going on all the time 
with dubious Secretaries operating all over 
the place.

SHRI D. K. BOROOAH: Mr. Mukerjee 
has experience of many things but not of 
ordinary, common business transaction.

SHRI H. N. MUKERJEE: I do not 
wish to touch this kind of a dirty deal. It 
is an operation which is so obviously fishy 
with some bureaucratic blackguards being in 
the picture. To hell with business, You 
must talk sense and give arguments and 
reasons. Do not refer to a dead man and 
what be had said.

SHRI D. K. BAROOAH: I  was only 
citing a precedent If It does not suit Mr. 
Mukerjee I cannot help i t

SHRI H. N. MUKERJEE: It is appa-
rently a fishy operation. If you are abler 
to clarify it, we shall be happy.

SHRI D. K. BOROOAH: Why do you 
start with the idea that it is fishy ?

MR. DEPUTY-SPEAKER: I know that 
fish has become very costly now.

SHRI H. N. MUKERJEE : The oil minis-
try has been stinking for the last ten years.

SHRI D. K. BOROOAH: Both fish and 
oil make eath other palatable; there is noth-
ing like fish fried in oil.

As I said earlier, TOC has not finalised 
this matter and it is under consideration of 
the IOC management. It is being sorted 
out. These are normal transactions in the 
oil industry. Some of us may not know 
about it because of our lack of experience 
or business tradition or perhaps because of 
scholarships. I do not know. It is a fact 
of life about which we may not have any 
information or knowledge; it is a common 
practice.

It is always a pleasure, Mr. Deputy- 
Speaker, to hear Mr. Indrait Gupta; he 
speaks so well and effectively but I think 
so far as this Bill is concerned, it was some-
what irrelevant.

PROF. MADHU DANDAVATE: Re-
peatedly this point was raised. After the 
25th amendment was adopted the whole 
concept of compensation had disappeared 
and the concepts of market value and pro-
fitability and other things will not be brought 
into the picture. Prof. Mukerjee rightly 
a&ked: what are the norms 7 Why is it 
that the principle of the 25th amendment is 
being discarded? For that you are giving 
no explanation at all.

SHRI D. K. BOROOAH: I am not here 
nor is it my business to give ideological or 
theoretical explanations, Although we have 
said that we can do so without compen-
sation, it does not say that you must do it 
without any compensation, liters is differ-
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to be taken by the Government at the ap-
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propriaie time. It may be that some day 
we may change places; some of us may 
continue to be here also under the new 
dispensation.

SHRI D. N. TIWARY (Gopalganj): 
When you acquire the land of the kisans 
you say that fair compensation or market 
value cannot be given. But when you ac-
quire the property of a businessman you say 
that market value will be given. Why this 
double standard* ?

SHRI D, K. BOROOAH: Even here the 
market value is not Riven. Only that is 
taken into consideration. We do not pay 
on the basis of the market value. But we 
must remember that we are taking over a 
uinning concern, a profitable concern.

SHRI B. V. NAIK (Kanara): When you 
take over a profitable running farm of a 
i umer, he is not compensated. Sometimes 
the 25th Amendment is made applicable in 
their case. It is a fact of life.

SHRI D. K. BOROOAH: In their case 
also xt should not be done.

SHRI VASANT SATHE: So far as Esso 
is concerned, you say it is profitable, I  do 
not know whether Esso is today really pro-
fitable under the present constraints.

SHRI D. K. BOROOAH: It is, because 
it is an oil company.

SHRI VASANT SATHE: Even with the 
price hike?

SHRI D. K. BOROOAH: For that we 
are giving price hike to their products. It 
is a profitable concern. Moreover, it is 
running a 2.5 million refinery, which can 
be expanded.

SHRI VASANT SATHE: What would be 
the maiket value of the inventory?

SHRI D. K. BOROOAH: I do not have 
the details of the inventory, I  think it is 
never customary to give the entire inven-
tory. It is not done.

SHRI VASANT SATHE: Sir, yon said 
that according to the principle enunciated 
by the late Shri Kumarwnangalam the mar-
ket value is taken into consideration. It is

in that context that 1 wanted to know the 
market value. If the market value is Rs.
5 crores. then Rs. 2.5 crores would be 50 
per cent of the value.

SHRI D. K. BOROOAH: My informa-
tion is that the installations themselves 
would cost about Rs 10 crores.

SHRI RAMAVATAR SHASTRI 
(Patna): What is the harm in giving thiv 
information to the House ?

SHRI D. K. BOROOAH: The harm is 
that the other oil companies would have a 
longer lease of life. That is what Ourmah- 
Shell and Caltex are trying to do. There-
fore, may I move that the Bill be passed ?

SHRI INDRAJIT GUPTA: Regarding 
the loan to Lube he said they have paid 
some money which is held in reserves as 
against that loan. About that an internal 
audit report is there. It is not paid back 
in rupees; it is paid in oil and the price of 
oil has gone up several times.

SHRI D. K. BOROOAH: That nroperty 
is not lost. When they deposited it they 
wanted oil. Of course, today things have 
changed. . . .  (interruptions)

DR. RANEN SEN: When they have to 
give us some money, they give it in rupees. 
But when we have to pay them some money, 
we give it in dollars. This is the policy 
of the Government of India with regard to 
American companies.. . .  (Interruptions)

SHRI D. K. BOROOAH: This dispute is 
going on. At that time it was the value, 
whatever the amount was. Rs. 3 crores 
were deposited. We are asking them to 
retuvn the oil.

SHRI INDRAirT GUPTA: Now it is 
over Rs. 4 crores. So, from this amount 
you can at least deduct Rs. 1 crore.

SHRI D. K BOROOAH: It cannot be 
done.

SHRI INDRAJIT GUPTA: We have no 
money for so many items and yet we are 
going to fill up the pockets of these people.

SHRI D. K. BOROOAH: Wc are not 
going to fill up the pockets of these people. 
We are taking awav from them a concern 
which is earning profits.
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PROF. MADHU DANDAVATE: One
point repeatedly raised is regarding the
-dollar and rupees. They are not prepared
to refer to that point at all. Shri Indrajit
Gupta specifically asked this question.

MR. DEPUTY-SPEAKER: Now I will
put the whole thi.&lgto the House.

SHRI INDRAJIT GUPT A: Sir, are you
satisfied ?

MR. DEPUTY-SPEAKER: There is no
question of my being satisfied. The House
over Rs, 4 crores. So, from this amount
has to take a decision; not 1.

SHRI H. N. MUKERJEE: Could we
not ask the Government to go back. IC-

consider this and come again before this
House?

MR. DEPUTY-SPEAKER: Tt is for you
to make that suggestion.

SHRI H. N. MUKERJEE: It is full of
loopholes. Even to my illiterate business
consciousness, it seems to be a proposition
which is unacceptable. How can the
'Government do it? It cannot be done

"f.
~

MR. DEPUTY-SPEAKER: Y')u have
made an appeal. It is for the Govern-
ment to react.

SHRI H. N. MUKERJEE: Is this the
way to do it? Is the Government going
to function merely by brute majority? The
hon. Minister threatened a little while ago
that Parliament means majority. We
know it. But we have to funcicn more
gracefully. A more graceful operaiion of
the majority principle is what the parila-
mentary life connotes. If that sort of
grace is to be given the go-by, let us know
it. There are three or four Cabinet Minis-
ters sitting here. They can easily go back
for a recess insofar as their pm ticu lar dis-
cussion is concerned. They can go back
to their chief, the Prime Minister, and
consult here eminence, and then come back
again and do something about it. She
could be told about the feelings of the
House ....

MR. DEPUTY-SPEAKER. You are
an appeal.

SHRI H. N. MUKERJEE: I am, per-
.haps, making a show-piece of myself

which I do not wish to cio. But I do it
in exceptional circumstances. Esso is
being given something 011 a silver nlatter
which is not proper. (/Illermpriolls)

PROF. MADHU DANDAVA.TE: You
lIse your good office.

MR. DEPUTY-SPEAKER: If T misuse
my good office, it becomes ;1 kid office.

Now, I put it to the dOIlSL.....

PROF. MADHU DANvr\ VArs : rhe
Minister should respond to the appeal made
by Shri H. N. Mukerjcc.

MR. DEPUTY-SPEAKER: Silence is
sometimes mere eloquent than speech. If
he does not speak, it means he has given
a response.

The question is:
"That the Bill. as amended, be passed."

The Lok Sablta divided

Division No. 9] AYES [15.16 hrs.
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Arvind Netam, Shri
Azad, Shri Bhagwat Jha
Basappa, Shri K.
Bhattacharyyia, Shri Chapalendu
Brahmanandji, Shri Swami
Chavan, Shrimari Prcmalabai
Chhotey Lal, Shri
Daga, Shri M. C.
Darbara Singh, Shri
Das, Shri Dharnidhar
Daschowdhury, Shri B. K.
Desai, Shri D. D.
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.
Gotkhinde, Shri Annasaheb
Hanumanthaiya, Shri K.
Hari Singh, Shri
Kailas, Dr.
Kakodkar, Shri Purushottam
Kamala Prasad, Shri
Kamble, Shri T. D.
Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kisku, Shri A. K.

-
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Matmfrm, Mi VHcram 
Mtimfim, m  Y. 8.
Mahal*, Sari Debendot Nadi 
Majhi, SbrI Gajadhar 
Malhotra, Shri inder J.
Mandat Shri Jatdteh Narato 
Mirdha, Shri Nathu Ram 
Mishra, Shri Jagannath 
Mishra, Shri L. N.
Mohammad Ywuf, Shri 
Murmu, Shri Yogesh Chandra 
Naik, Shri B. V.
Negi, Shri Pratap Singh 
Oraon, Shri Tuna 
Painuli, Shri Paripoomanand 
Pandey, Shri Namngh Naraln 
Parashar, Prof. Narain Chand 
Partap Singh, Shri 
Paswan, Shri Ram Bfaagat 
Patil, Shri Krishnarao 
Patnailc, Shri I. B.
Pradhani, Shri K.
Raghu Ramaiah. Shri K.
Rajdeo Singh, Shri 
Ram Surat Prasad, Shri 
Rat, Shrimati B. Radhabai A. 
Rao, Shri Jagannath 
Rao, Shri K. Narayana 
Reddy, Shri P. Ganga 
Reddy, Shri P. Nar&aimha 
Richhariya, Dr, Govind Das 
Roy, Shri Bishwuw th 
Sadhu Ram, Shrt 
Saini, Shri Multi Ra]
Saraanta, Shri S. C.
Sankata, Prasad, Dr.
Sathe, Shri Vasant 
Shahnawaz Khan, Shri 
Shaitani, Shri Chandra 
Shambhu Nadi, Shri 
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Shri Nawal Kisbore 
Sharma, Shri it N.
Sheaoy, Shri P. R.
Shetty, Shri K K.
Shivappa, Shri N.

1974*75 
Uonikriahnan, Shri K. P.
Virbhadra Singh, Shrt 
Yad*v, Shri K P. 

NOBS 
Baoerjee, Shri S. M.

Bhattacharyya, Shri ‘Dlnen 

Cbandrappan, Shri C. K.

Dandavate, Prof. Macfira 

Deshpaade, Shrimati Roza 

Godfrey, Shrimati M.

Goswami, Shrimati Bibha Ghosh 

Gowder, Shri J. Matha 

Gupta, Shri IndrajH 

Haidar, Shri Madhuryya 

Raider, Shri Krishna Chandra 

Kacbwai, Shri Hukam Chand 

Krishnan, Shrimati Parvathi 

Madhukar, Shri K. M.

Mavaiankor, Shri P. G.

Mohammad Ismail, Shri 

Mohanty, Shri Surendra 

Pandey, Shri Sarjoo 

Pandeya, Dr. Laxminarain 

Ramkanwar, Shri 

Rao, Shri M. Satyanarayan 

Sen, Dr. Raoen 

Sharma, Shri R. R.
Shastri, Shri Ramavatar 

♦Sbastri, Shri Sheopujan 

Yadav, Shri G. P.

MR. DEPUTY SPEAKER : The result** 
of the division b: Ayes: 85; Noes: 26.

The motion was adopted.

RAILWAY BUDGET 1974-75— 

GENERAL DISCUSSION

MIL DEPUTY-SPEAKER: Now we 
take up the General Discussion on the 
Railway Budget.  Ten hours have been 
allotted for thio discussion, and the time to 
the different parties and groups has been 
allotted on that basis.  Shri Mohammad

Sohan Lai, Shri T.
Tiwary* Shri D. K

J g|> m  ___________tom>n

*Wrong!y noted for NOBS

*“ woo*4ed their «mb lor Ayn: Svnslui NalwarM

•-H4SUW3
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% ŴWK 3fT̂,  <RVt* ftf̂ H %̂5T WT 

ft afk 3rnr%  ?rt ̂ i qfar̂r: 

apt M r̂ %̂r ift 3nw *r̂t ̂  ̂ i 

«nw ̂r *r̂ft ̂  ?prfr   ̂far ̂>%fâ 
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SHRI A. P. SHARMA (Buxar) :  Mr.
Deputy •Speaker̂ Sir, I rise to support the 
budget estimate o£ the Railway Minister for 
the year 1974*75 presented to this House. 
Sir, the Indian Railway is the biggest nation-
al undertaking of our country. The Indian 
Railways employ more than 1.5  million 
workers, working in different categories. Be* 
ing a public utility service, the commercial 
aspects of the railways also cannot be tost 
sight of. Under the difficult circumstances 
that the Indian Railways have been work* 
ing during the period under review, it is 
really a matter of gratification that the Rail-
way Minister could present such a practical 
budget before this House.

My. friend Mr. Mohammad Ismail and 
others are in the habit of not teeing the good 
id others, especially in the ftuUag party and 
this Government. May I ask that in view
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of the situation stated in hit Budget speech 
by tbe Railway Minister far which oar 
friends on the opposite have been responsi-
ble for creating so much disruption in the 
working of the Railways and that several 
factors have been responsible for loss and 
damages in the country so far as the rail-
ways are concerned, could there be any bet-
ter budget estimate than one that the Rail-
way Minister has presented?

They have described the Budget as anti- 
people and anti-labour. I do not know whe-
ther they understand the meaning of labour, 
because while talking about labour he said 
that only the Chairman of the  Railway 
Board signs the collective bargaining agree-
ment. It is well-known that bargaining is 
a transaction between two parties and if 
the Chairman alone signs some documents 
that does not become collective bargaining. 
It becomes collective bargaining when 
two parties, management and labour sign 
a document When he was talking about 
labour I think he had no idea of labour or 
he has completely forgotten labour. He and 
the other friends there always do so.

As far as the interest of the people U 
concerned it is evident that the Railway 
Minister has initiated new policies for the 
construction of new lines. The policy so 
far was that whenever there was to be a 
construction of a new railway line, tbe earn-
ings from that area were the main factor. 
He has changed that policy and he has 
the development aspect of that area Into ac-
count, because the railways are an instru-
ment of economic development  of  the 
country.  If that aspect alone has  been 
taken into account as the main criterion 
than the railways would have been running 
around a few big cities of the country like 
-Calcutta, Bombay and Madras and the back-
ward areas of this country would never have 
a railway line. It is this aspect of  the 
Budgenhat has to be appreciated by one 
and all. But I am sorry that whatever good 
things there may be, my friends are either 
unable to appreciate them or they are not 
in the habit of doing so.

There was tall about unrest among lab-
our and he aho talked something about the 
trade unions. The type of trade  Unions 
mt ** wmt to function fo m  country

is neither going to be in the interest of lab-
our nor in the interest of tbe nation. It 
is universally recognised that when a 
trade union puts a demand before the em-
ployer, it has to start negotiations with the 
employer. If they fail to settle the dispute 
through negotiations, then they will have to 
go in for arbitration. 1 am happy to men* 
tion that the Railway Minister in his budget 
speech said that wherever there uj a dis-
pute between the railways and the workers, 
if it is not settled by negotiation or mutual 
discussion, it will automatically be referred 
to arbitration.

But some of my friends on the other side 
are not interested either in the settlement of 
disputes of the workers or in the smooth 
running of the railways. So, they always 
resort to strike, and that too sporadic strik-
er. When the locomen realise the implica-
tions of the settlement which has been arriv-
ed at by these people on their behalf, they 
will be cursing them throughout their lives. 
When they come to know what harm you 
people have done to the locomen and that 
class of railway workers belonging to that 
category, they will curse you.

It is generally said that the railway* are 
not running enough wagons and, therefore, 
there is shortage of coal in the country. In 
fact, there has been discussion in this House 
and it has been asked whether the shortage 
is of coal or of wagons. The answer b 
that both coal and wagons are available. 
Then, one can legitimately ask, how has this 
shortage arisen ? This reason » that coal 
is lying at the pit-head& and the wagons are 
lying at the siding. Nobody wants to take 
the trouble of carrying the coal from the 
hit-head to the wagon which is standing in 
the siding. In the olden days it was the 
responsibility of the coalminers to carry the 
coal from the pit-head to the sidings. The 
loading and unloading took on an average 
three to four or perhaps five hours. Now it 
is taking 10 to 14 hours. Who is responsi-
ble for this? It appears that after  the 
nationalisation of coalmines, the people who 
are responsible for producing coal have lost 
all interest in it and they are not carrying 
the coat from the pit-head to the siding. 
They are wanting 400 railway sidings to be 
constructed near the pit-heads when ooly 
coal will be moved from the pit-heads to the
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wapMfc This is the situation that w« are 
fc*w* today. Thereto**, it cannot be Mid 
<*»» the i»g»»siNljty for the shortage of 
coal lies with the railways.

Then I come to the ccitirftm ilnu the 
present system of working of she railways, 
wpeeially the system of fee Railway Bowtt 
I do not know whether me Railway Minister 
has examined the question of how the fuac- 
ttotfng of the railwnyt can be n«|nM, 
if necessary. But, I aka say that this pat-
tern of the railways has been copied by seme, 
ral other departments.

Very recently, the Poets and Telegraphs 
Department has also switched over to tbe 
working of the P4T Department through the 
system of the Board. The tO.C. alio has 
dose that. Therefore, every no# aink ifc&b, 
to talk Against the Kailway Board is unfair. 
After alt, the Railway Board is a part and 
pared of the machinery of which the Minis-
ter is also a part and parcel and the Gov-
ernment is also a part and parcel of that 
Particularly when the Minister has  time 
and again declared in this House so far 
as he is concerned, he is responsible for 
carrying oat the policy decisions, ami, what-
ever he decides, the Railway Board has to 
cany out, it is very unfair to talk against 
the Railway BoariL when we look at this 
aspect, I think* there also the criticism is 
not justified.

Here* I would like to make one suggestion 
to tiw hon. Minister for his consideration. 
Personally, I also fed that there t& wo 
much iif centralisation of power. I would 
request him to examine as to what imt-nt 
he can divest the powers of the Railways 
Board to the General Managers and tbe 
lower authorities so that for every smaH 
natter, they should not come to the Board. 
Ster example, even for sanction of Oats XU 
post, the General Manager u not competent 
to do* He has to come to the Railway 
Itoafd. Even few a post carrying Rs. 200 or 
pa. JM, he has to come to the Raftway 
Board. If it is not correct, he will correct 
U» later on. There is a ban against the *•- 
«*it»ent of Glam IV empk#** Theft- 
moval of that ban is to be sought from 
«ta aNlwny Boa*! I think, the Divisional 
ftgfrigtaadmft or the General Managers of 
the various railways an <plu competent 
to sanction these posts. Tbe n»h u that

in the absence of not receiving the approve* 
from the Rgifoay Board, the woft 
I tot- Therefore, I would request the feoh* 
Minister to flange this policy and see to 
what extent these powe* can he detinxfta- 
Iliad.

Now, I would like to draw the attention 
of the hOn. Minister to the  oft-repeated 
things mentioned by me ffenonllfy & this 
House  One is about tile Personae* Manage-
ment Department of the Railways. 1 would 
request him to examine this matter. U the 
past, the Railway Ministry agreed that there 
was a necessity for having a separate Per-
sonnel Management cadre. What is futpptn- 
mg today in the Railways is that anybody 
and everybody is competent to he a Person-
nel Manager. The result is that whosoever 
conies in the Personnel Management De-
partment, he works there for the time being 
and, later on, when be gets a promotion or 
he gets transferred to his parent Department, 
as they call it, and the post of the Personnel 
Manager is always filled up temporarily or 
as a stop-gap arrangement by various offi-
cials. My suggestion to the hon. Minister 
is that a separate Personnel Management 
cadre is absolutely necessary because the 
Personnel Management Department  deals 
with human beings and it should be treated 
as one of the expert Departments of the 
Railways because they have to deal  with 
various people.

1 now come to the question of recognition 
of unions and the concept of one union in 
one industry. This question has also been 
discussed often in this House. Our great 
President has been one of the great Me 
unionist in this country, I do not want to 
quote him* But X can say that today also 
ha has started feeling that the concept of one 
union in one industry is not practicable....

MR, DBPUTY-SPEAICfiR : The  hon. 
Member knows the rules that he cannot dttote 
the PrtieideuL

SHXtt A. P* SHARMA : I am only referr-
ing to him as a trade unionist

MR. DEPUTY SPEAKER: Even then, 
that is not permitted.

*«l£ r. tttAkliA IV ft i> otM » 
wtt aotdotisn.
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I m  tatttag you that the concept of one 
tot* U mmry Hi a my good thing. 
What Happens? We turn to lttflt at the 
po«t history. There used to he two fodera- 
dons hi the Indian Railways—

SHRI  DIMEM  BHATTACHARYYA 
(Smmpm):  One fadacatkm.

16.00 Hr*.

SHRI A. P. SHARMA : You do not re-
member history because it does not suit you. 
There used to be two Federations and two 
Unions on the Indian Railway, and with 
the efforts of great leaden like Jai Prakasbji 
who was at that time President of  one 
Federation and Shri Harihar Shastri  who 
was President of the other Federation, one 
Union was brought about But what hap* 
pened thereafter because the unity was not 
brought about for common purposes with 
common ideology and common method of 
working ? What happened thereafter ? My 
friends always talk about unity, but when 
that unity did not turn out to their advant-
age and when people (ike myself acquired 
majority in that Federation, they walked 
out of it.  In the year 1957*58 they walked 
out of the combined Federation and made 
a request for revival of the old Federation 
and they got it. {Interruptions) I am just 
telling how their bistory of unity is a broken 
history of unity. Therefore, when  they 
talk about unity, they do not talk  about 
unity amongst the workers; what is at the 
back of their mind is who should capture 
the federation, who should capture  the 
Union. Shri Ramavatar Shastri talks about 
catcgor> wwc unions and his leader,  Shri 
Indrajit Gupta, talks about one union. 
This is the controversy going on between 
these two persons. [Interruptions) There-
fore, what I have always been feeling  is 
this. If really unity is to be brought about.
»f there n really going to be osoe union, then 
who should be the persons ? Mr. Vajpayee, 
the other day, requested the Railway Minia- 
ter to disband the unions. At that time also 
1 pointed out to him that it is not the Rail-
way Minister, it is not the General Manager, 
it b not the Government* who will form or 
dttband union; it fe the work*« who wOt 
doit. The question is. amongst the workers. 
whQ aic. t>» P*>pU who ace going to be a 

Not tboae who do 
** *** tor Mb wioa fcfr. Sbasfri n*y

collect a crowd of some people like a crowd 
which is collected In the street whenever 
there Is some drama or show and which 
dfapaftes after it Is over. This is what he 
may do. Rot trade-unionism Is a serious 
buafem proportion. It b a  responsible 
mat union that one should talk of. And 
what is a responsible trade onion ? A trade 
onion cannot be a responsible trade union 
unless and until it is based cm fully-paid 
membership, they  collect  two  annas 
against the minimum of Rs. 2 which is re-
quired to be collected under the  Trade 
Union Act.  And with this part-cottectkm, 
they collect a crowd. As you know, no-
body likes to pay money; it is very difficult 
to collect money, more particularly on a 
voluntary basis. Why are they afraid when 
! talk about fully-paid membership? And 
who are the people who are expected to 
decide the fate of a trade union ? Even in 
General Elections, the voters have got cer-
tain qualifications, that one must be 2! yeans 
of age, one should not have been criminally 
convicted and one most be in the voters’ 
list.  Now what should be the voters’ list 
here? The voters* list which will decide 
about one union should be of those per* 
sons who belong to the onions* recognised 
or unrecognised, and who are fully-paid 
members. Then only there can be  one 
union brought about on the basis of their 
franchise. Of course, whatever my friends 
on the Opposite talk, they may talk in the 
name of workers, but whatever they talk n 
more in their own interest than in the inter-
est of workers.

I want to *av one more thing. Govern-
ment should also consider as to what 
is going to be the guarantee. Government 
may not give recognition to a particular 
union, but whether you give recognition or 
not, what are yon going to do with these 
irresponsible people who try to paralise the 
Railways ? They try to paralise the indus-
try.  They always try to settle disputes b> 
means Of a strike and illegal strikes. What 
are you going to do with these people ’ 
How are you going to deal with them - 
(leterrupfiom)

One more thing I would like to suggest. 
You examine the various aspects of the 
Railway Unions. What are these Unions ? 
They ait nothing but a projection of the 
political parties in the trade union field. You.
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-see that the Jana Sangfa wants to have a 
Bharatiya Maxdoor Saagh. Why do not the 
Jana Sangh people join the National Fede-
ration ? Shri Ramavat&r Shastri wants to 
‘Ijave a union of AITUC. Why not they join 
the National Federation of Railwaymen? 
After all if they think that the workers are 
with them, let them join the National Fede-
ration of Railwaymen and let them become 
Members of that Union. But they do not 
want to carry a constructive trade union. 
They simply want to disturb the trade union. 
They want to build union by dividing the 
workers into as many compartments.

About the category unions, the less the 
said the better. The Minister has already 
said in his speech that there are 47 unions 
'in the Indian Railways. According to the 
friends over there, there should be 700 
unions in the Railways. God save the 
Indian Railways, the Railway Minister and 
the Railway Board. When that day comes, 
they have to deal with 700 unions, all kinds 

'of snakes and scorpions and all kinds of 
people . . .  (Interruptions) and the Rail-
ways will come to a virtual stand-still. 
'Moreover, there will always be a fight, not 
’between the Railway Ministry and the work-
ers but there will be a fight between the 
various categories. The Asstt Station Mast-

e r  will quarrel with the guard, the guard 
will quarrel with the driver and the driver 
will quarrel with the fireman . . .  (Interrup-
tions) You have no idea, you have no 

"knowledge. Please listen.
They were talking so far about the loco 

running staff. They do not know who are 
the loco running men. There is a driver, 
there is a fireman, there is an engine cleaner 
and on the top of that he was talking about 
the mechanical staff. Then, what is going 
to happen 7 You will see very soon and the 
Minister also will see that the drivers' de-
mand will be one category of demands, the 
firemen’s another category quite different and 

' the cleaners" demands will be a third 
one. This is what they want to bring about 

'This is how they want to bring about unity.
I want to tell these friends that if they 

are really interested—Mr. Banerjee should 
"bear me—in the unity of trade-unionism, 
itbey most first establish their political ideo-
logy. Let the workers and such fully-paid 
members of the various unions, whether it

is this union or that union, decide as to 
what type of union they would have,. .

SHRI S. M. BANERJEE (Kanpur) : 
Ballot

SHRI A. P. SHARMA : Yes, yes* 1 am 
talking about ballot

Then only they will find as to what is the 
meaning of the trade union. But I am 
quite sure that they will not agree to that 
because it does not suit them. It will 
always suit them to collect the people who 
are not prepared to fulfil their responsibility. 
This is bow they want to run the tradc- 
unions in the country. Therefore, I am for 
one industry, one trade union. But the 
problem is so difficult that to talk of one 
union-one industry and then do away with 
everything, will be over-simplifying the 
problem that the Indian Trade-Vnion move-
ment is facing in this country.

One thing more and I have finished.
SHRI S. M. BANERJEE : Why show!.! 

he finish ?
SHRI A. P. SHARMA : 1 will finish.
The Pay Commission has submitted its 

recommendations. The Government has 
taken a decision on the major recommenda-
tions of the Pay Commission. Some of the 
recommendations on which the Government 
has taken a decision are being implemented.
I know that a large number of people have 
opted for the new pay scales gi\en by the 
Third Pay Commission. There are a large 
number of problems still pending the deci-
sion of the Government. There will be a 
number of anomalies also. I would inform 
or rather request the hon. Minister about 
this. The Government in principle have 
already agreed that there should be an 
Anomalies Committee at the national lew* 
and also at the departmental level. 1 would 
request him that he should take the step to 
see that immediately this Anomalies Com-
mittee is set up at the Railway, at the depart-
mental level. Where the anomalous situa-
tion arises, regarding the fixation of pay of 
the Railway employees, this should be 

{mo and I request him to take ibis 
step immediately.

My last point is this. This is an import-
ant point So far as the industrial waiters 
of the Government of India are concerned
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and especially the railway employees are 
<ioncerxked, this Is very important and this
ii regarding the question of bonus. It is & 
very important question before the Railway 
employees. I hope that the Bonus Review 
Committee which is already expected to sub-
mit its report will submit its report by the 
•end of this month. Before that Bonus Re-
view Committee only the National Federa-
tion of Ratfwayxnen had appeared and pre-
sented the case of the Railway employees. 
I hope something will come out of it. You 
will see that all these friends will claim the 
credit but they did not have the courage 
to appear before that Committee, Sir. The 
National Federation of Railwaymen is the 
only Federation that has appeared before 
that Committee and this report is expected 
very soon. 1 would request the hon. Minis-
ter to implement that report of the Bonus 
Review Committee. Railways are one of the 
biggest employing ministries in this coun-
try and whatever may be the recommenda-
tion of that Committee, they should imple-
ment them. The Railway Minister must be 
the first to accept the recommendations of 
that Committee as Railways are the biggest 
employing Ministry. 1 am quite sure that 
their case is genuine, their case is obvious. 
Once that principle of bonus is decided up-
on. whether an industry runs at a profit oi 
at a loss, a quantum of minimum bonus is 
to be given. I have pieaded for Mr. Baner- 
jec also  Defence  Production  personnel 
will also get it. So I request the Railway 
Minister that from his side, he should see 
to u that this report of the Bonus Review 
Committee is accepted in toto and the en-
tire railwaymen in this country are given a 
minimum of S 1/3 per cent bonus.

With these words, I thank you for giving 
me a chance to speak, and I support this 
Budget which was described by my friend 
as ‘anti-labour’ and  ‘anti-people*.  As a 
matter of fact this is the most practical 
Budget that the Minister could have ever 
produced. Thank you.

SHRI S. M. BANERJEE : I rapport this 
portion of the ipeech; otherj thould be ex-
punged.

,.„SHW A- 9- SHARMA: .. which you 
did not hear I

vJ!?V*ror,r •****»: Mr. too* 
Shaari. You ire »»*re Out there an

two speakers of your party and one of them 
is a newcomer to this Hou$p. If you take 
too much time you will jeopardise the other 
Member's chance.
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9mr€Ĥ 1 10  t ̂  ̂r *1$ 
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PROF. MADHU DANDAVATE (Rftj- 
p u r ) ; Before tbe hon. Member speaks, 1 
have jttvt one appeal. In this debale, very 
often what happens is, we spait tbe Mlnis- 
ter and the Government, and we go on 
attacking the officers and other employees 
withhot words. The Minister can always 
defend himself. If unparliamentary expres-
sions are used, tile Minister can get up and 
object to it. but the officers cannot do it.

Therefore, I feel that while we should 
attack the r^lic« s mercilessly and even the 
Board, we should spare tbe employees anj 
officials, but our attack should be mainly 
on policies. That is my appeal.

MR. CHAIRMAN : In any case no un-
parliamentary words should be used.

PROF. NARAIN CHAND PARASHAR 
(Hamirpur) : Sir, I rise to support the de-
mands presented by the Hon. Railway Minis-
ter in this August House. The Railway 
Budget is an exercise in the context of the 
total development as well as the continuous 
economic growth of our country. It has to 
he viewed from many angles. Though 
labour welfare occupies a prominent oart in 
it. it cannot be a substitute for the entire 
approach to the Budget. It is in this light 
that F Wttiit to speak a few words on this 
Budget.

The Rai'uav Minister this year was faced 
with a Herculean task, namely bringing be- 
tore the country a picture of the Railway 
finances which have been subjected to very 
heavy strains because of public agitations.
\ ai ious shortages and rise in prices. These 
figures, namely, Rs. 1298.27 crores, which 
he has marshalled for us to consider, indi-
cate the difficult task he has to perform. He 
has left as much as Rs. 52,79 crores as an 
uncovered gap. Few will realise the diffi-
culties with which he was beset. One has 
to remember that the new Budget has also 
to synerontMr with the beginning of the Fifth 
Plan. As a result a new direction is to be 
given to the development of the railway 
system in the country. Rather than think-
ing in terms of evasive tad
talks of gheraos and aS that we must pond-
er and think where the country k  going. 
There are people and t e e  are areas whkh 
are waiting for new railway lines. Dost it 
aot mean that fee people who ate s e t t in g  
on the raUway trade today pfwant the trains

from moving and set fire to them are the- 
greatest enemies of the nation ? Are they 
not showing disrespect to the sacred blood! 
of the martyres which had been shed on the 
borders of our country? I request the 
Railway Minister to take courage in his 
hands and come forward with an assurance 
to this House that such an agitational 
approach will not be tolerated and that a 
Bill will be brought before the House under 
which every squatter who tries to obstruct 
the movement of trains or damages railway 
property would be dealt with as a traitor. 
Why should not capital punishment be 
awarded to those people ? Why are we not 
thinking on those lines ? 1 want the Horn 
Minister to come forward with such legis-
lation so that the wheels of the country’s 
economy are not put back by 200 years. It 
is an easy thing to laugh now. Can you, 
imagine that if the trains are stopped like this 
for each manday that is lost, the country is 
suffering a tremendous loss ? There are 
areas and there are people who have been 
subjected to the utmost neglect by the 
Britishers and afterwards for the last 20 
years. It is no use waving flags whether 
they are red or green or yellow. We must 
see what has happened in the First Five 
Year Plan. 1300 kilometres of railway lines, 
were added. After 20 years of planning we 
have not added more than 6000 kilometres, 
of railway line. The Minister has been kind 
enough to give a list of important new 
lines. 1 want him to devote more attention 
to this aspect of the matter and see that in-
dustrial and agricultural development and 
also commercial development takes place. 
All types of development depend upon com-
munication and unless we are able to com-
municate from one part of the country to 
another we cannot do justice to the coun-
try.

The railway system in our country is a 
huge network. It is the largest in Asia if 
I am not wrong. It accounts for 68 per cent 
of the total poods traffic and 50 per cent of 
passenger traffic. Every body who is weU- 
vened knows that passenger traffic is not a 
profitable proposition. It is a losing pro-
position. For that you have come forward 
with a ik *  kind of concept In your railway
budget speedi th a t short distance fo r passe*-
gen by ran is a losing game and so y w  
«re thfrHng In terms of discouraging this, 1
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'would not agree with you, because the areas
which are left uncovered so far may have to
suffer on account of this approach. The
areas where you have big lines, the. areas
which you have developed already would
gain and those areas which have not bad
the feel of the country's development prog-
ramme will stand to suffer.

In your budget speech you have mention-
ed 30 Jlew railway lines. The total amount
allocated for the construction of new rail-
ways in the Fifth Plan for the entire coun-
try, that is, the Union of India, is Rs. 100
crores. What is the loss which you have
suffered on account of strikes? It is also
Rs. 100 crores. So, what you are providing
for the whole country by way of new rail-
way lines that amount is lost because of
strikes. Let us stop and pause where this
.is leading the country.

In regard to these 30 new railway lines
I would request the Minister to have one
approach, and that is that one State should
have at least one railway line in the next
Five Year Plan. We are happy that in
some areas the railway lines have already
been sanctioned. We want you to honour
them. We want to support all your com-
mitments to this House, for the sanction
that Parliament has already voted. We have
no dispute about them. But while sanction-
ing new lines, kindly bear in mind this fact
that every State, big or small, should be
touched by your hand. The country is wait-
ing for you. You should not sit only in
Delhi. The children in the rural areas want
to feel your presence by having railway
lines.

Among the 12 railway lines for which sur-
veys have been conducted and completed,
there is one line in my State, namely, Nan-
gal to Talwara. About 50 to 60 Members of
Parliament requested the Prime Minister to
take up this line and it was at ber instance
that this survey was ordered. Now that
survey has been completed. Here r want
to say that during the last 25 years Hima-
chal Pradesh has not added even a single
kilometre of railway line, be it broad, metre
narrow gauge. At the same time, in order
.to have irrigation projects and provide water

to the canals in Rajasthan, our railway lines
have been closed. Where are our people?
They are fighting on our borders, shedding
their blood for protecting our country from
the enemies. Are you going to help the
blackmarketeers or big businessmen who are
running the business of smuggling, by pro-
viding them container coaches, air-condi-
tioned facilities, first class travel facilities
and even better platforms while not caring
for the State of the soldiers who fight on the
borders? Is this the kind of policy which
you want to follow? I want you to serve the
backward areas, because the country is far
flung and these jawans have gone to the bor-
ders to protect the sacred motherland, if
necessary by even laying down their lives.
Is this the return which wou are giving to a
State from where such jawans come, when
the country has invested a lot of money on
those jawans? Therefore, I want you to
adopt a new approach. May I remind you
of what you said while presenting the bud-
get last year? You said:

T
- --

"The classical concept of traditional
economic viability needs to be re-adapted
in the light of the historical experience
gathered from the economic development
of different societies. The principle that
transportation infra-structure must evolve
along the pattern determined by pre-
existing economic viability needs to be
modified to the extent that very often the
creation of the infra-strutre themselves
lead to additional demand and increased
commercial prospects. The selected areas,
the calculus of short-term economic ret-
urns must yield place to the long-term
benefits through a policy of deliberate
developmental expenditure."

When you construct a new railway line,
there is industrial development, there is com-
mercial development, there is all-round
development. If you take up the construction
of the Nangal-Talwara line there would be
development of that area. There would be
more generation of electricity and this would
be available to Punjab, Haryana and Delhi.
Apart from the development of that area,
there will be additional income to you from
freight and passenger fares. Remember that
when the country was suffering from serious
food shortage last year, it was Punjab that
came to the rescue. Special food trains were

.,Ga
I

.:
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jushed froa* Punjab to the rest of the coun-
try but for which there would have been 
food riot* in tbe country* especially in Maha-
rashtra. During the British rule they made 
Bengal suffer from a famine because it was 
a nsvoJutkraary part of the country. Now 
we should not allow *uch a situation to be 
developed by not providing enough transport 
in the country.

Every part of the country should help 
every other part of the country from where- 
ver there is no SOS, a call for some sort of 
immediate rescue. If you give us railway 
lines in Himachal Pradesh, we will be able 
to create additional hydro-electric power 
with better projects. Similarly, the Ministry 
of Irrigation and Power has also supported 
the railway line. Shri Balgovind Verma, 
when he was the Deputy Minister in the 
Ministry of Irrigation and Power, had writ- 
tea a letter to you. if the whole of it can-
not be constructed at the moment for want 
of funds, then at least 50 Km. from Nan- 
gal should be definitely constructed during 
J 974-75 I would request you that north-
western part of India which has been neg-
lected and which has been out of sight of 
every Railway Minister should be in your 
mind and you should do justice to this area.

1 want to bring to your kind attention 
another very important thing and that is 
the reorganisation of railway zones. At 
present, the administrative system in the 
railway is so large that it is unweildy. 
It was on 14th April, 1951 that the his-
torical administrative set-up in the coun-
try was announced and six zones were 
created within a year, upto April, 1952. 
Then, three new zones were created and the 
last zone to be created was on October 2, 
1966. Two railways were untouched by any 
of these three reorganisations. One is the 
Northern Raolway and the other is the 
Western Railway. Even today, the total 
kilometreage of Northern Railway Is move 
than 10,000. SSmflar is the case of Western 
Railway. What is the use of having such a 
huge, sprawling unit to which then is no 
attention paid by anybody? Take for exam-
ple, the northern zone. Prom logindar 
Nagar to Mughulsarai, it is 1430 Km, How 
raany Members of Parliament are on the 
Northern Zonal Committee? ft is newly 150 
Members, 1Even fee largest Pariiamnitaf? 
Committee, a Joint Committee of both the

Zonal Committee consists of as many as 150 
Members, from all the States. I think, that 
is a big injustice done to that area. So, I 
request for immediate spotting of Northern 
Zone and creation North-Western Zone. 
Comprising the North Western States of 
J&K, Himachal Pradesh, Punjab. Haryana, 
Delhi and Western Uttar Pradesh—Feroze- 
pur. Delhi and Moradabad. Divisions.

What about the Railway Service Commis-
sion? The Railway Service Commission is at 
Allahabad. There is a railway line upto 
Jammu and now you are thinking 
of having it up to Srinagar. The candi-
dates from Srinagar and Joginder Nagar 
have to travel to Allahabad for inter-
view, etc. Where should they stay? fa not 
the country going to look to them that they 
have a fair representation in the railways ? 
It is high time that the re-organisation of 
the zones undertaken by the Government 
20 years ago should be looked into again 
and there should be an immediate attention 
paid to the Northern and Western Railways 
which are srpawling like anything. The 
new proposed Northern-Western zone should 
have a separate Railway Public Service 
Commission.

Now. I want to draw the attention of the 
hon. Railway Minister to the general con-
dition of running of trains. Shauqat Thanvi 
a famous Urdu satirist, once projected a very 
interesting picture—Swaraj Ki Rail. He 
said that a ballot will be taken at Delhi 
railway station as to the direction in which 
the train is to move. It so happened that 
the majority of passengers, of course, with-
out ticket, in the train happened to be for 
Calcutta side. So, the train moved towards 
Calcutta side. At Allahabad, it was dis-
covered that most of the passengers were for 
Ulahabad. They got down. Another ballot 
was taken and it was found that the majority 
of passengers were for Bombay side. And 
the train started moving towards Bombay 
side. Then, another ballot was taken and 
it started moving towards Pathankot side.

Today, what is happening is the fore-taste 
of what Thanvi had projected before Inde-
pendence. Today your trains do not stop at 
the ae&eduled stops. Wherever a mob comes
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up and pulles up the train, the train  stops. 
Y our trains are running late; they are 
stopping  a t any and at every point.

W hat is happening today? In the Month 
of February, at the N asrala station, a very 
sad incident took place. A crowd, a  mob, 
attacked the train, threw stones and the 
guard had to take shelter a t the station. But 
the train  would not move. Fortunately, the 
D istrict Magistrate, Hoshiarpur was near; 
he was contacted and the S. P. and the 
D.C. took the train  to Hoshiarpur. Nobody
has done anything so far about that incident.
W hat is the hon. Minister doing towards the
safety and security of the lives of honest
Vi'orkers who come from  far-away homes?
In the interest of the economy of the coun-
try, in the interest o f the future generation of
the people who are looking to you with
hope, it is high time tha t you provide for
the security o f the railway workers, for the
safety of the trains and fo r the safety of
the railway property.

I would congratulate the hon. Railway 
M inister on some of the nice measures that 
he has taken during the year. He brought 
forward a very progressive Amendment 
Bill that provided for compensation in the 
case of injury, total disability and death. It 
is very good that now for every death the 
compensation to be paid would be Rs. 
50,000 and not linked to the earning capa-
city. This is a  highly socialistic measure 
which will be hailed by all right-thinking 
people.

Similarly, he has also brought forward 
new hopes and new concepts in his speech 
and has also given new directions to the 
country’s transport policy. I want that, in 
consultation with the Ministry of Transport, 
he m ay evolve a national policy on trans-
port and communications, fo r the develop-
m ent of railway system, so that the entire 
country has the taste of development, and 
people in the backward areas and hilly areas 
are also able to get something.

I want to  refer to  a railway line in his 
own State fo r which there is a  very great 
demand and which has international tourist 
im oortance because on this there are four 
im portant pilgrimage centres, of Muslims, 
Hindus, Jains and Buddhists, th a t is, from

Rajgir to Gaya. This has also been recom -
mended by the Uneconomic Branch Lines 
Committee. If  this gap is connected, the 
line would be economical and also the con-
gestion on the main line via Patna would be 
relieved because it would be connected with 
the G rand Chord Gaya line.

Finally I would like to say that the coun-
try looks forward to Mr. L. N. Mishra, he 
may come forward with firm steps with a 
strong hand and a new hope and we are 
all at his back.

:
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SHRI D1NESH CHANDRA GOSWAMI 
(Gauhati) : White I rise to support the 
budget proposals brought forward by the 
Railway Minister. I would first concentrate 
on gome of the problems of my State and 
my constituency.
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(W tttneah Chandra Goawamij 
After very outset* ! wish to (hank the 
hon. Minister on behalf of myself and the 
Member* of Assam for granting the ax- 
teawoa of the broed gattf* Hue from 
Benanigaon to Qavhati, and | do hope 
(hat the hon. Minister will see that these 
projects are expedited.  But,  1  would, 
however. JUhe to submit that he has not 
fully impelemented the demand that was 
made by some of us along with the MPs 
tom  Meghalaya,  namely to  connect 
Meghalaya with a railway.  You should 
appreciate that from various  points  of 
view it is desirable to connect the hill re. 
gions of tbe country with the re*t of the 
country as far as practicable with railway. 
One of the primary reasons for this is the 
bringing about of emotional integration of 
these regskrfa  The entire eastern hill re-
gion is a very sensitive region and 1 can 
say that many members here have really 
no idea of this region. Meghalaya is con-
nected with the rest of tbe country neither 
bv an aerodrome nor <t railhead Provision 
of these thing? will contribute to emotional 
integration, Thu> may be one of the rea-
sons why whenever there have been flssi- 
paroos movements and tendencies, tbe 
railway lines have been the first targets of 
attack because there is  a sub-conscious 
feeling among people that there railways 
Unes are the lines which connect different 
parts of the country and bring about inte-
gration and by striking at them, you will 
be able to strike at emotional integration 
and unity.

Therefore, I feel the Railway Minister 
shorfd see that Meghalaya i4 connected by 
rail. He can do it by Unking up New 
Boqgaigaon with Tura via Pancharatoa 
and Jogigopa or he can do it by extending 
the line from Gauhati to Tura via 
Goalpara.

I am asking this for another reason also. 
No#, as you know, the national fuel policy 
is undergoing a change. Meghalaya b a 
region where there are coal ntme* with 
possibilities of exploration of coal thereof, 
But nothin# has been done so far for mm 
of cotmmttteitiait nwsrrtore, from ft* 
point of ’•tow *bo> t  that  jRa8way 
Ministry should connect that part o? the 
country with the rM of the country *y M

We have made several i*f>re»mattonj *s> 
him jointly and separately* f Ml W  . 
demand com?* within  the  constructive 
approach he has eaondafed on p. U of 
his speedt where he says ;

•*! have, therefore, advocated the need 
for a oonceptuai change in the applica-
tion of oiihodo* financial criteria *» tbe 
construction of new I foes in  uader- 
developed areas**.

If you reaH> want to Implement this eon' 
cepttsal change, a rail connection with 
Maghalaya is an imperative necettfty

In thi, context, I would also him to con-
sider very seriously two of the line* men-
tioned on p. 11 of his speech, the Naflgal 
Dam-Talwara line, which Shri Parashar 
also mentioned, and the Malda-Be urghat 
line *n tbe Dinajpur dKtrScl of West Bengal* 
which is one of the backward areas. Mem-
bers have been pleading for it. Nothing 
has been done no far. I hope now he 
give serious consideration to these.

There is another aspect of the problem 
which is. to a certain extent interrelated 
with other regions, which is the system of 
employment which has not yet been co-
ordinated properly.  When recruitment is 
to be done in any other department, the 
UPSC is the authority. Why should we not 
have a Hallway Public Service Commission 
m ail the railways ? 1 am told it la there 
In some zonal railways, but in the N F 
Railway there is no such agency

SHRI U N MISHKA: You will have 
it  We have decided to have it for all
zones.

SHRI DTNE&H CHANDRA GOSWA- 
Mi: I am happy to hear this. I hope th» 
w8! be under the cfcainnaiiihip of a *e«tw 
who is independent of the rrilway afc»i- 
ftttrate  The Chairman ahoukl f#* ** 
pan a»d parcel of the raSway rim****
tiOB.

SHRI L. N. M1SHRA: Ho, no. H* wfl> 

be tpoiaiti b» tt» CT9C-

SHBl MlWttI «*WA-
Mi: t mi mcM to ttk mmmm «*
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The strike in the NF Railway at the

present moment has caused serious incon-
venience to passengers and also goods tra-
ffic. I hope he will give serious thought to
it. I am not a trade unionist and I do not
want to venture upon that territory. But
I do appeal to the trade union leaders of
the country that the time ha, come when
the trade union leaders must decide whether
we can permit trade unionism to continue
in the manner it has been going on so long.
Today the entire trade union approach IS

to concentrate on the rights of (he workers.
But there is also a corresponding duty on
the part of the workers to the travelling
public and the nation as a whole. Obviously
the trade unionists today talk of the rights
of workers, but they should remind the
workers that when there is a moment of
crisis. as there is today. in the country,
they have a corresponding duty in respect
of over-production. I feel the Railways
should also try to emphasise this. In any
country when there is a conflict between
over-production and the rights of workers'
thi , aspect should not be lost sight of. I
can assure the Railway Minister that in this
matter we. some of us who are not in the
trade unions, will always be sidinj- with
him and will try to give him as much sup-
port as is possible.

Now, I come to some other problems
One of the problems that has come to our
notice is that still in the railways. there is
an artificial distinction between Class I ami
Class II officers. Obviously, the principle
that has been enunciated by the Govern-
ment is equal pay and equal opportunity.
But I do find that in many of the depart-
ments of the Central Government including
the Department of Finance relating to the
income-tax officers and also the railways,
there are two classes of officers. Class I
and Class 11. with that artificial distinction
though there is really no distinctio~ in
their work. Both these categories of offi-
cers perform the same duties; they shoulder
the same responsibilities and hold the same
posts. But still, the Class II officers arc
considered inferior to the directly recrUIted
Class I officers, junior scale. in the matter
of pay and promotion. I will not go into
the details. Also, there is the question of
equal opportunity in matters of promotion.

-

Rly. BlIdget,
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If we look to the history of Class I and
Class II officers, this distinction is there
even from the pre-Independence days.
There were times even in the pre-Indepen-
dence days when the authorities thought of
doing away with this distinction. I have
some papers with me which show that even
as early as 1942, the Railway Board in
their memorandum decided to do away
with the lower gazetted service which is
equivalent to the Class II of today.

The first Pay Commission recommended
the abolition of the distinction in those de-
partments where the duties and responsi-
bilities of Class II officers and Class I,
junior scale officers, were the same. The
Second Pay Commission also made a recom-
mendation for the ad hoc removal of the
discrimination; but they said that there
should be an abolition of the entire exist-
ing classification of the serv ices of (he
Government of India. The Administrative
Reforms Commission held the same views.
Unfortunately, the third Pay Commission,
relying upon certain absolutely misleading
arguments, have now advoeated that there
is an apparent ground for maintaining this
distinction. They have given three grounds.
I shall refer to them briefly. Firstly, they
have said that there would be a lowering
of standards in the recruitment if these two
classes of officers are done away with.
They have said that it will reduce the pro-
motion prospects of Class I officers and
make it unattractive for the people of' the
right calibre. Thirdly, they have said that
the avenues of promotion to Class II from
the junior grades will swell. As the time
at my disposal is short, I shall not give a
detailed reply to these points. J shall only
briefly deal with them. About the Class IT
officers, from the point of view of selec-
tion, it cannot be said that they have a
lower standard than that of Class I offi-
cers. In fact, experience reveals that in the
administrative centres like Baroda and else-
where, the successful candidates have been
more from Class II than from Class [ rank.
I would request the Railway Board to con-
duct a survey in the administrative centres
like Baroda and elsewhere, and find out if
it can come to the conclusion that the Class
I officers have greater merit than Class n
officers.

b
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The second ground aho is not at all 
tenable, because obviously, it is not that 
the right calibre persons cannot be attrac-
ted. I do not think that their ground is 
correct.  The third point also, I do not 
think that it it of substance. Owing to the 
very short time at my disposal I shall not 
deal with it at length, but I will only in-
vite the attention of the Minister to the re-
port of the Pay Commission and its recom-
mendations, and 1 request him to consider 
the point very seriously. After all, it is 
no use saying every time, equal opportu-
nity, equal work, equal pay if you follow 
a discriminatory policy while implementing 
it. Therefore, with all seriousness at my 
command, I do request the Railway Minis-
ter to consider this problem very seriously, 
a problem which is agitating the minds of 
the large number of officers and to do away 
with the discrimination at an early date.

Also it has come to our notice that on 
account of the Pay Commission's recom-
mendations, certain categories of persons 
will be getting a lesser pay than what they 
are earning at the present moment. For 
example, the key-punching operators work-
ing in the railways are today earning Rs. 298 
and 386. But became of the recommenda-
tions of the Pay Commission and certain 
principles drawn up by them, they will now 
be earning Rs. 289 and Rs. 378; that means 
a difference of R*. 9 and Rs. 8 respectively. 
They will be earning less. Tbe Pay Com-
mission  was constituted to  recommend 
suitable revision to compensate for the in-
flationary tendency. But because of the 
Pay Commission's recommendations and 
certain artificial principles being followed 
by them if the total emoluments which they 
gel on the first of every month go down, 
it will not only be an irrational approach 
but it wilt be an approach which cannot be 
justified from any point of view. He gave 
an assurance when we met him on the last 
occasion that necessary  steps would be 
taken in this regard and I hope be will look 
to this aspect also.

A tot has been said about increase in 
fares of third class passengers. After all 
we shall have to get revenue fmn some* 
where. If there is a huge budgetary gap, 
obviously I am not in favour of it because 
ultimately it affects the poor man. At the 
bams time before we place additional bur-

dens on the common man we m

th« tf» K*Qwayi pm, ,* 
management and ail sources by which, 
there is a loss to the Exchequer. Accord-
ing to some calculations the total toss to-
day to the Railways is about 31 per cent 
due to pilferage and theft, etc. whereas in 
advanced countries it is in the region of 2 
to 5 per cent. The Railways have a res-
ponsibility to see that much of this 31 per 
cent which goes to the pockets of swindlers* 
and enemies of society is stopped. I have 
not found any serious effort in this direc-
tion by way of statutory change or changes, 
or administrative  directions. Nowhere is 
responsibility fixed on a person or machi-
nery for any loss or damage. You should 
say that such an such officer will be res-
ponsible for such and such thing. If los-
ses are due to reasons beyond our control* 
one can understand.  In other cases res-
ponsibility must be fixed on some persons; 
or at least an effort should be made in that 
direction.

I had conducted some cases of railway 
claims, both for the  private parties and 
also for the  Railways. There is a wry 
casual approach to the whole thing. As a 
railway lawyer I found that whenever we 
had to submit a written statement for these 
case*, merely a printed written statement as 
was submitted, whatever may be the nature 
of the claim.

There is also a provision under the Rail-
ways Act, in section 82B, I do not think it 
has been amended. You have to make an 
enquiry immediately a person files a claim 
os senes noticc. The purpose of this sec-
tion is that immediately a claim is made 
the Railway Administration  should make 
an enquiry about tic genuineness of the 
claim. 1 have not yet come across a sin-
gle case where a person who was responsi-
ble fot making these enquiries made these 
enquiries with a sense of purpose. These 
enquiries are made in a casual manner, in 
many cases no effort is made for early set- 
tlcment of the case with the result the ad-
ministration has to pay a high pencab# of 
interest charges. Quick settlement of ftas* 
will reduce by thousands the expenditure oft 
this account.
Before 1 conclude I want to make an ap-
peal to the Railway Board as a Member of 
Parliament. It has been the experience «£
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almost all Members at Parliament that the 
official* of the Railway Board always lake 
a negative attitude  to whatever demands 
the representatives  of the people make. 
Out of 100 cases in 99 cases the reply k 
no, I can understand  a demand being 
turned (town if 1 am satisfied that it was 
examined in depth. Bat it is not so.  1 
shall give one example. A young man in 
my constituency lost his leg in a railway 
accident  White crossing an  unmanned 
level crossing he loet one of his legs.  1 
wrote to the General Manager of the NF 
railways, requesting him to preside him a 
job on compassionate ground. I could have 
understood a reply from them that it is 
not their policy to provide jobs on com* 
passionate grounds or that no jobs are now 
available. But the reply was that jobs on 
compassionate grounds  are given only to 
those people who  have a dose relative 
working in the railways. Immediately 1 
wiote another  letter to the hon. Deputy 
Railway Minister, Shri Qureshi saying that 
1 could not follow the rationale of this 
policy that they will not provide a job to 
a person who has nobody  to look after 
him but will provide a job on compassio-
nate grounds to a person who has a dose 
i dative in the tailways to look after him. 
I'nfortunately,  the reply I received was 
uord hy won! the same as the letter which 
I received from the  General Manager of 
NH Railways, which shows that when the 
Rulvxiy Board received my letter, they did 
not utre to go through my letter, they sim-
ple called for a report from the NF Rail- 
v..t>s and the same letter which was drafted 
b\ the NF railways was given to me. Tim 
jmes us the impression that except for ac-
knowledging  our letters within 24 hours, 
which gi\cs us some psychological satisfac* 
iiw». the Railway Board never care to read 
out letter in between the lines* and con-
sider our genuine demands.

1 hope 1 am echoing the sentiments of 
nvrny members of this House when I say 
th.u this is one of the reasons why the Rail- 
»*»> Board has been constantly criticised. 
We feel that the Railway Board does not 
approach the problems <rf the people of 
lhl' country with the feeling that it is a 
public utility concern and not a commer- 
cia!_°r bureaucratic concern. Of course, I

*974-75
do not want to criticise the officers of the 
Railway Board, became there are sincere 
officers, bat I would request them to see 
that the representations which come from 
public bodies  and elected representatives 
are carefully gone into. If they cannot ac-
cede to our requests  because there are 
genuine difficulties at obstacles, let them 
communicate to us their difficulties, but let 
us not be completely ignored. I am saying 
this because the replies which we get from 
them sometimes  gives us the impression 
that we are ignored. I hope the Railway 
Board and the Railway Minister will take 
a serious note of this grievance of mine.

With these words I once more support 
the budget proposals presented by the Rail-
way Minister.

♦SHRI J. MATHA  GOWDER  (Nil- 
giris) : Mr. Chiarman, Sir, on behalf of 
my party, the Dravida Munnetra Kazha- 
gam, I rise to say a few words on the 
Railway Budget for the year 1974-75.

This Railway Budget for 1974-75 was 
presented to the House on 27th February, 
1974. In previous years, by 27th Febru-
ary even the general discussion on the 
Railway Budget would have been over. 
But now, on account of political expedi-
ency the Railway Budget was presented on 
27th February.  If the Railway  Budget 
containing increase in III dass passenger 
fares and in freight rates had been pre-
sented earlier, as was being done in the 
previous years, the ruling party would not 
have been able to come to power in the 
U P., and in Orissa, lust because of the 
elections in the U.P., and in Orissa  the 
Railway Budget was presented after the 
elections there were over. It is obvious that 
the ruling party would adopt any means to 
win in elections and to retain power.

I from the Opposition Party, or for 
that any other Member belonging to die 
Opposition Parties, need not rcfet to the 
inefficiency and  corruption prevalent  in 
the Railway Board. Now it has become 
the prerogative of the ruling party mem-
bers to criticise vehemently the function-
ing of the Railway Board. In the meeting 
of the Congress Parliamentary Party held 
on 4th March, the ruling party members 
were highly critical of the Railway Board.

•The original speech was delivered in Tamil.



271 Ri*. B*dfa, aw n  tumsL i, im   My. Budm, m

They pointed out that without  bringing 
the railway official the Wagon are very 
difficult to get  1% also referred to 
large  pilferage of goods sent through 
tbe Railways by tbe puttie.  They also 
bemoaned that adequate steps have  not 
been taken to root out corruption on the 
Railways and atoo to feducfe the extent of 
pilferage* The hon. Minister of Railways 
cannot easily brush aside the criticisms of 
his own party members, as he is won’t to 
do with the criticisms of Opposition Party 
Members. The Minister of Railways can-
not also blame the Opposition Members 
for a!! the ilh of Railways.

Why do the Railway workers resort to 
strike very frequently? It is because the 
assurances given by the Railway Ministers 
are not implemented. Eve® now, there a 
strike of locomen on the Sooth-Eastern 
Railway, which is known as the  bread 
and butter of the entire railway system 
because of its major contribution to the 
railway revenues.  Last year this  time 
8000 wagons were on the run every day 
on the S. £. Railway. But  now only 
4000 wagons are on the move every day, 
as a result of which huge stocks of Jute, 
coal and steel are getting  accumulated. 
It is really regrettable that stops have not 
been taken to avert this strike on this 
most important Railway.

It has been assessed by eminent trans-
port economists that every year the Rail-
ways are losing a revenue of Rs. 500 cro-
res on account of wide-spread corruption. 
If proper measures had been adopted to 
root out corruption  the Railways would 
have been getting Rs. 500 crores of addi-
tional revenue every year. This would also 
have obviated the necessity for the Rail-
ways to increase the lU Class passenger 
fare in this year’s Rudest.

According to 1973-74 Budget Estimates, 
the capital-at-charge of the Railways was 
Rs.  crores.  15 lakhs of people are 
working oa the Railways.  Sir, the Rail-
ways were woridng on profit Upto the end 
of the third Ptve Year Flan, U. upto the 
end of 19*546. Kit from 196*4? on-
wards Upto the efid of 19?3«T4 the Rail-

ways have been losin» every yefer. It is 
aatidsttfted feat in 1974-71 aho fee **&• 
ways would be incurring loss. That is why 
freight rates have increased and this is ex-
pected to yield an income of Rs. 136.39 
crores. Xt is accepted by all of us that in- 
crease in freight rates will lead to further 
rise in prices of essential commodities, on 
account of which the common people wffl 
be affected. I would tike to know whether 
the Railways have taken any steps to find 
out tbe reasons for the continuous loss year 
after year during the past 7 years. Instead 
of doing that and u'tdmg out *»ys and 
means to make the Railway work efficient-
ly and profitably, the Railway Administra-
tion seems to be intent on passing of the 
luck to the common people. That is how 
the freight rates and III cla*s passenger 
fares have been increased considerably to 
1974-75 Railway Budget

There is also another reason for this 
sony state of affairs. So far, no Railway 
Minister has been permitted to hotd this 
portfolio continuously for a five year term. 
If a Minister is there for a full term of five 
years, he will be in a position to exert, 
himself in formulating and implementing 
worthwhile schemes for the efficient fun-
ctioning of the Railways We have been see* 
tng that the Minister of Railways is frequent-
ly changed and in consequence the new Rail-
way Minister does not care to implement 
the schemes formulated by his predecessor. 
That is natural also. Even if he belongs to 
the ruling party, he would like to leave his 
imprint on tbe Railways. Before he does 
that, he is also changed. For example, be-
fore Shri Hanumanthaiya could implement 
his schemes successfully, be was removed. 
You know. Sir, that Shri L. N. Mtshra, 
the present Railway Minister, is more in* 
terested in politics than in Railways. In 
Madhubani constituency in Bihar State, 
where the Chief Minister of Bihar, Shri 
Ohaffoor, contested the election, two days 
before the elections* alt the incoming an4 
outgoing trains were stopped. The reason 
given out was that there was coal scarcity, 
on account ct which the trains were stop-
ped. But, next day after the elections, the 
trains started coming in and going m  of 

ftyut there was no coal stcvtage? 
SaM, I doubt ve*y much whetherth*
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the Railway* have given thought to this
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Mm. Minister d t Railways i« acquainted 
with the Railway Budget proposals. On the 

minimum passenger fare is 
$0 {Mritti If a man goes to give a send-off 
to %b friend who is going to travel on a 
thirty poise ticket he has to purchase a 
platform ticket coating 50 paise. For a 
man who actually travels it is 30 paise and 
for a man who is stationary it is 50 paise? 
This kind of anomaly should not have been 
permitted in the Railway Budget proposals.

The frequent changes in the Railway 
Ministers have led to this sorry Mate of 
affairs where the Railway have been losing 
every year during the part 7 years and no 
concrete steps havj been taken to m:tie <he 
Railways work efficiency and profitably.

Now, 1 will come to goods traffic. I 
need elaborate the fact that the Railways 
play a vital role in the economic growth of 
the country. Wc find that the growth in 
goods traffic has not been upto the antici-
pations of the Railways. But all the while 
the freight rates have been going up. Inspitc 
of inc ased revenue from freights, the 
Railways have also been losing year after 
vear In fact, the loss has been increasing 
though the freight rates have also been in-
creased. During the first Five Year Plan 
the average increase in goods traffic was 5 
million tonnes per annum; in the second 
Five Year Plan it was 8 million tonnes. But 
from 1960*61 onwards the increase in goods 
traffic was of the order of 4 million tonnes 
only. None in the Railway Administration 
seems to have gone into tike reason why 
there has boon steep fall in the growth of 
goods traffic ftom 1960-61. In 1972-73 the 
increase was of the order of 6.9 million 
tonnes and in 1973*74 5.6 million tonnes. 
During the Fifth Five Year Plan it is ex-
pected that the foods traffic will go up by 
25 million tonnes and 1,00,000 wagons 
would be required in addition during this 
period. Awarding to the Railway Minister's 
Budget speech, only 12000 wagons would 
be available every year daring the Fifth 
Plan period. It is also to be noted that only 
*0% of the installed capacity is betas nti- 
Ktcd for manufacturing wagons, if the 
wagons are going to be In short supply, 
how the Railways are going to move ad- 
'iitional 25 million tonnes during Hie Fifth

question of provision of adequate number 
of wagons for transporting additional 25 
million tonnes of goods traffic daring the 
Fifth Five Year Plan period.

Sir, on account of the increase in freight 
rates proposed in 1974-75 Railway Budget, 
the coat price is expected to go up by 20%. 
If the coal price goes up so steeply, natu-
rally the price of products manufactured 
in coal-based industries will go up. It is 
calculated that the freight increase in 1974- 
75 Budget would be of the order of 11%. 
There is no doubt that this will give a 
further fillip to the already increasing 
price!, of essential commodities. I would 
like to give certain statistics to show to 
you how the freight rates are being in-
creased year after year surreptitiously. In 
I960, a supplementary freight charge of 
S% was levied, which was raised to 10% 
in 1963 and to 12% in 1964. In 2965, 
the Railways did away with the supple-
mentary freight charge by merging it with 
the mam freight charge. But in 1966, 
again, the supplementary freight charge 
was restored by leving 3% supplementary 
freight charge, which was raised to 6% in 
1967 and to 9% in 1968. In 1969 under 
the name of rationalisation of classification 
of goods, after merging the supplementary 
freight charge, the freight rates were fur-
ther raised. In 1971-72, 1972-73 and
1973-74 the same devious means were 
adopted by the Railways to increase the 
freight rates. In 1974-75 also the came 
approach seems to have been followed for 
increasing the freight rates. I am really 
surprised that will all this increase in 
freight rates, the Railways continue to in-
cur losses vear after year. It is not of 
much concern to the Railway Ministers 
that the prices of essential commodities 
might go up because of increase in freight 
rates; he seems to be primarily interested 
in filling up his depleting coffers. Again,
I come to the point what has been done by 
the Railways to find out the reasons for 
the losses on the Railways inspite of regu-
lar increase in freight rates.

Similarly, Sir, the ruling party swears by 
Its commitment to the abolition of poverty 
in the country and afeo by its determina-
tion to resolve the problems of common
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the stops being taken to expedite Hie work 
of underground tube Railway ift Madras
city.

Shri Hamuoanthaiya had proposed the 
conversion of certain metregauge track in* 
to broadgauge track so that there would 
be a direct rail link between Kashmir and 
Cape Camorin. I would like to know from 
the hon. Railway Minister the progress of 
conversion of metregauge track into broad- 
gauge track on tbe Southern Railway 
which has got 60% of its track in metre* 
gauge.

Sir, you know that Tuticorin win be-
come a major port in the Fifth Five Year 
Plan 1 would like to know what propo-
sals the Railway Minister has to connect 
Tuticorin with broadgauge track so that 
this major port can contribute effectively 
to the economic growth of southern region.

Lastly, I would refer to the stoppinsr of 
train to Ootacamund, which is known as 
the Queen of Hill Stations. The reason 
given for the stoppage of train is coal 

Before I conclude, I would refer to tbe shortage. I want to know whether trains
woeful neflect of the needs of Southern to Simla and Kashmir have been stoppe
Railway. When Shri Hanumanthaiya was for want of coal. I would like to appeal
the Railway Minister, he formulated cer- to the hon. Minister of Railways to revive
tain schemes for Southern Railway. I this train to Ootacamund, which thousands
have the apprehension that perhaps be- of foreign tourists would like to visit, un-
cause of that he was removed from that less Shri L. N. Mishra proves by Mtion in
portfolio Shri L. N. Mishra, the present meeting the needs and growth of Southern
Railway Minister, seems to be more into* Railway, he will probably be accused o
rested in the development of northern being partial to the development of soutn-
region. I vull give you certain examples ern region. It will also be construed ov
to prove my contention. the people in the South that no other Rai *

way Minister was* so partial to the needs
In Jallarpet, Tiruppathur and Katpadi of , Rajiway like Shri Mishra.

Southern Railway, Jaggery is getting piled 
up for want of wagons to  move it to 
Maharashtra and Gujarat. There will be 
no wonder if the price of jaggery eoes up 
in Maharashtra and Gujarat The trader- 
of Maharashtra and Gujarat mav «o even 
to Tiruchirappali and bring the jaggery to 
Jallarpef, but from Jallarpet there is no 
wagon to transport it to Maharashtra and 
Gujarat.

No new traffic survey and no new line 
works have been incorporated in 1974 
75 Railway Budget for Southern Railway.
Lait year also I referred to the blow prog- 
ress of the pro#itim*:ne of underground 
tube-railway in Madras city to remove the 
traffic congestion. I would like to know

I appeal to him that he should look into 
the points that I have raised and do the 
needful.

With these words I conclude niv speech.
SHRI K. GOPAL (Karur): 1 rise io 

support this budget. Enough has been 
said about the details of the budget allot-
ments etc. So, within the limited tone at 
my disposal I shall confine myself only 
to certain problems of my coratt 
to certain policy matters on which I would 
like to get some answers from the bon. 
Minister.

The policy decision* especially with re-
gard to new lines, seems to ctafto&e wi*» 
every Minister. One Minister sayv th*

people. But in 1974*75 the Railway reve-
nues would go up by Rs. 16.49 crores of 
rupees on account of die increase in HI 
Class passenger fares. I would not have 
felt if the Railways' revenue goes up by 
this amount on account of increase in I 
class fare, or air-conditioned class fare. 
No; the Railways should collect this much 
money from the common people. I 
understand that the loss to Railways on 
account of ticketless travel alone is of the 
order of Rs. 30 crores per annum. The 
loss on account of theft of railway property 
is Rs. 15 crores per annum. If the Rail-
way Administration had taken suitable 
steps to reduce the losses on account of 
ticketless travel and theft of railway pro-
perty, there would have been no necessity 
at all to increase the III Class passenger 
fare which would yield Rs. 16.48 crores. 
I would like to know from the hon. Minis-
ter of Railways that the concrete steps have 
been taken by the Railway Administration 
in this regard.
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new lines should be there but they should 
be commercially viable. Another Mixustct 
comes and says that the railways being a 
public utility transport system, it need noi 
be commercially viable but it should 
serve as a public utility transport system 
Now. Mr. Mishra has come and said that 
in the interests of the development of back- 
ward areas, this orthodox method or princi-
ples of commercial viability should go and 
new lines should be there. I welcome it.
I do agree that if new lines are laid in 
backward areas, it will be the first slep 
towards having infrastructure for the deve 
lopment of industries and the later indus-
trialisation of those areas. I would like to 
know what exactly is the position of Gov-
ernment. Let them come forward with a 
concrete policy statement with regard to 
the new lines.

Coming to the administration ot the 
railways, there appears to be a top-heavy 
management, and the overheads are heavy, 
Many times. Members from both sides 
bave criticised the functioning of the Rail* 
way Board.  My contention is that  the 
Railway Board is not the omy monster, 
but the entire system has got vo be changed. 
The present system that we have got is the 
one inherited from the imperialist British, 
but we are still continued it.  I am not 
against the Railway Board. ac.d 1 am not 
against the individuals at all but I want 
tiie entire system to change and decentrali-
sation to be there. Wc sbuu.’d give more 
power* to the zonal railways. After all, 
what is die genera] manager doing nowa-
days? He is only sitting like a postmaster 
sending whatever comes to the Railway 
Board and then receiving it back. So. de-
centralisation of powcrti should be there, 
and the general manager should be (riven 
more powers to deal wUh matters, es-
pecially local matters.

Coming to punctuality of trains, what-
ever might have been thi» oohcy of Sbri 
Hutuimaathaiya, it must be said to h:s ere*

i that to «nr to t tt* fowatafciv 
maintained and late nmnig was completely 
eliminated because he held the people »* 
the top responsible and he said that the 
performance of die especially
with regard to punctuality of running of 
'ruins wonId Am iwfltwtti to *K*r **

crements and promotions. So, everything 
was all right But I do not know what had 
happened during the last one year, and 
again things have gone back to the old 
state of affairs.

SHRI L. N. MISHRA:  Matty things 
have happened.

SHRI K. GOPAL: Coming to the ques-
tion of reservation there was a committee 
of Members of Parliament which went in-
to the entire system of reservation and they 
had given some suggestions about how the 
racket in reservation could be completely 
abolished. I do not know what has happen-
ed to the Committee’s recommendations. I 
do not know whether the recommendations, 

if implemented, will help remove this sort 
pf malady on the Railway.

Coming to the transport burden on the 
railways, particularly coal mavement, this 
does not pertain only to the Railway Minis-
try. There is a very heavy burden on the 
railways with regard to the movement of 
cool. From what I hear—I am just think-
ing aloud—if the coal is washed and sent 
straightway you release 35 percent of the 
wagon capacity. Of course, the coal may 
cost more, but correspondingly the usage 
of wagons on account of coal will also 
come down. This is what 1 bave been to?d 
by people who know. This might be exa-
mined apart from having a thermal '•tation

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : Where to 
wash the coal ?

SHRI D. N. TIWARY  :  In the
washeries.

SHRI L. N. MISHRA :  We are veri- 
much short of washeries.

SHRI 1C GOP VL :  As I said, I am
thinking aloud. It is up to them to exa-
mine it and take it up, if feasible.

Coming to the conditions in the two- 
tier sleeper compartments, I do not know 
whether the Minister is personally aware 
of the difficulties passengers experience. 
There is no safety for passengers. Second-
ly, reservation of seals is done according 
to the whimi ud tmift ot Hit concerned
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mttwaj* staff became there it no record 
as such. This sort of thing should be im-
proved.

There was an idea to have an express 
train from Kanyakumari to Kashmir. This 
was mooted a couple of years ago. I do 
not know what has happened to it. Is it 
still alive ? Is it going to come ?

SHE! 1. MATHA GOWDER : Nothing 
will come.

SHRI K. GOPAL :  Wilt it come at
aU?

last year* when I spoke on the De-
mands of the Ministry, I had demanded a 
railway Iioe between Tuticorin and Salem 
because there is heavy traffic there conse-
quent on the coming up of the fertiliser 
complex and the Salem steel plant. We 
wrote several times representing this mat* 
ter. To most of the letters, we sol a 
routine letter in reply with a note attached.
I want this matter to be seriously con- 
sidered. There is a feeling rampant in the 
south—4 do not subscribe to it—that with 
regard to new lines, we are not given my 
kind treatment. We got 140 km. from 
Bangalore to Salem which was an MG line 
which was constructed five years ago and 
now we ate having it converted into broad 
gauge. What sort of planning is this 7 I 
hope the proposal will be seriously con-
sidered, especially a line from Karur to 
Dindigul to start with.

As early as 1971—this a problem which 
pfrtftirre to my constituency—-I got sanction 
for an overbndge. I wrote to the State 
Government because so far as the approach 
toads aie concerned, 30 per cent of the ex-
penditure should be borne by the State 
Government. But there was no more from 
ilia Railway. Nothing has been done so 
far. So I request that this may be sanc-
tioned, along with platform remodelling of 
the Karur station.

There is a lonretaadiftg demand which 
is being considered for a metro underground 
railway transport system for Madras dty.

W*h m iwmfeg ****** * Wf*1
there, tftfs » a W*t OriV Um H«t *te»- 
ah** a«r,  wW ** it  BMW

I request that this may please be considered 
as a matter of priority.

Finally, there is a great demand for m 
express train between Erode and Trichino- 
poly. 1 made a reproacntatioa, The traili 
was introduced, but within two days it was 
cancelled. They said there is a lot of at** 
dent agitation. But the real reason is that 
the road transport operate** between Erode 
and Trichy are more powerful than the 
railway administration. They had it can* 
ceiled it within two days.  The idea was 
to take traffic from road transport. I agree 
with only passenger traffic, the railways 
cannot make much profit There should be 
goods traffic also there. But here they intro* 
duced the train but within two days can-
celled it.  When I wrote to the Genera) 
Manager, be said there was agitation by 
students because there is a passenger train 
which should cater to the students. I said : 
‘Please do not cancel the train. Tim is a 
tram which is convenient  People from 
Erode can leave in the morning, go to 
Trichy and return. You will get a lot of 
traffic.’ Thu is a matter which I should 
settle with the General Manager.  But I 
failed there. Hence j am raising it here. 
Because the road transport operators are 
more powerful, and they can scuttle this 
move. So, 1 request the hon. Minister of 
Railways to kindly look into this aspect of 
the matter.

SHRI P. G. MAVALANKAJL (Ahineda- 
bad): Mr. Chairman, Sir, I am never tired 
of saying that our railways are not merely 
a Government department, or one Ministry 
among many, but it is a national organisa-
tion and unless we view this  national 
organisation from a national angle, and 
not from a party angle or a narrow angle 
or even a regional angle, we shall not be 
able to have a fairly critical appraisal of 
the problems confronting the railways.

We heard with foterest ami cotftnt fte 
speech winch the Railway Jiinfcter f*w 
when he presented the  rs&way  budget 
Along with the iptetifa, a vwry 
interesting set of poMMton* *as 
available tp us. AH thaie publications
«* in % v«*y *** 1
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say that the publication entitled “Central 
Facts and Major Problems’* in particular 
tells os in a very romanticist style—tells 
us of the challenge* and tasks that are laced 
by the railways, and the Herculean effort 
with which they are trying to meet the 
increasing needs and demands which are 
inevitable in a developing society, especially 
when we are finding ourselves in a tecEno- 
logically advancing wodd. Therefore, while 
1 want to say a few tHings by way of criti-
cal observations, I want it to go on record 
when I say that we in this country must 
take legitimate pride in the fact that our 
railways not only are the largest in Asia, 
the fourth largest in the world and the 
second largest in terms of the public sector, 
etc.. but in comparison to many railways 
in many parts of the world, we have been 
doing a fairly good job. I think a word 
of appreciation is therefore absolutely 
essential.

But having said that, 1 want to suggest 
one thing. Are we looking at these prob-
lems of the Indian Railways from, as I was 
saying at the very beginning, a broadly 
national angle and also tackling some of the 
problems on a priority basis ? I request the 
Railway Minister and his able colleague to 
tell us what kind of priority schedule the 
railways have, not only in regard to the 
setting up of new lines—of course, they are 
of the highest priority to be sure—not only 
in regard to having modernisation in the 
whole operation of the railways, but also 
in terms of priorities for the type of passen- 
get amenities, and the types of passengers 
to whom the Railways wish to cater.

I am glad that the Minister has increased 
the air-conditioned class fare almost to the 
level of air fare. It is good. Those who 
cun afford to travel by air-conditioned class 
can pay these inci eased fare. We know that 
there are only two types of people who 
travel these days by air-conditjoned class : 
those who are paid by the Government or 
by tbe public sector corporations, or who 
Have enough money from other sources. 
Only those people travel by air-conditioned 
class. We cannot afford to do so. left to 
ourselves. But that is not my complaint. 
9 -1 148LSS/73~45-*.74~4HfF.

1 am glad the Railway Minister has increas-
ed these ACC fares, la  a socialist society, 
when we are going towards an egalitarian 
society, we should do that, and we should 
tap tbe highest level winch constitutes paly 
a small minority. But my point is that when 
Government are raising the passenger fares 
of the third-class travelling people, are the 
Government also simultaneously adding to 
the convenience and the comforts of the 
third class passengers 7 My complaint or 
my difficulty is that when die passenger 
fares are constantly rising, the passenger 
facilities are continually falling. This, I 
cannot accept I can understand marginal 
rate of increase. I think I am right When 
I say, and the Government will check me 
if I am wrong, that even after the rise in 
prices, rise in the cost of ticket and other 
things, in the Indian Railways, the cost of 
travelling per passenger is still comparatively 
much below the cost per passenger in many 
other parts of the world. I think that state-
ment is valid.

MR. CHAIRMAN: Order, order. The 
hon. Member may continue tomorrow.

18.00 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
R\MAlAH) : With your permission, Sir, 
I rise to announce that Government pro-
pose to take up the Statutory Resolution 
seeking approval of a Notification dated 
1st January, 1974, increasing the export 

duty on hides, skins and leather at 4.30 
P.M. tomorrow the 6th March, 1974. This 
has been necessitated to meet the require-
ments of the Indian Tariff Act which stipu-
lates the adoption of this Resolution within 
15 days from 22nd February, 1974 when 
the Notification was laid on the Table of 
the House.

18.01 hrs.
The Lok Sabha then adjourned till Eleven 

of the Clock on Wednesday, March 6* 
\974fPhalgma 15, 1895 (Saka).




